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LEGISLATIVE ASSEMBLY.
Thursday, 4th April, 1935.

The Assembly met in the Assembly Chanmiber of the Council House at
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in
the Chair.

QUESTIONS AND ANSWERS.

TRIPLE MONETARY PUNISHMENTS INFLICTED ON THE SUBORDINATES OF
THE P0OSTAL DEPARTMENT.

1431. *Mr, V. V. Girl: Will Government be pleased to state:

(a) whether it i8 a fact that triple monetary punishments, for
exceeding the amount of compensation actually paid by the
Department to the complainant, are not inflicted on the
subordinates of the Postal Department for one and the same
offence or loss;

(b) whether any instructions in this connection and to this effect
have been on record in the Postal Department; and

(c) whether cases, in which such triple punishments are .actuslly
inflicted on the poor subord’nates, have ever been reconsi-
dered by the Posta] Authorities?

Mr. @. V. Bewoor: (a) If by triple monetary punishments the Hon-
ourable Member means recovery of three times the amount of compen-
sation paid by the Department to the complainant, then the reply is that
such punishments are not inflicted.

(b) Yes.
(¢) Government are not aware of any such cases.

- MBMORANDUNM OF C'HARGES ISSUED TO SUBORDINATFS TO STATE WHETHFR
. THEY DESIRE TO BE HEARD IN PERSON.

1432. *Mr, V. V. Girl: Will Government be pleased to state:

(a) whether Rule 55 of the Civil Services (Classification, Control
and Appeal) Rules laid down an obligation on the part of an
officer -issuing & memorandum of charges to require the sub-
ordinate to 'whom the memorandum fs issued to state whether
he desires to be heard in person; et

. (b) whether it also lays down that the person charged shall be heurd
a8 to such of the allegations as are, not. admitted and that he
shall be entitled to cross-examine the witnesses: dn

Frhe e e e e ( 3687 e A
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(¢) whether the omigsion in the memorandum of charges of this provi-
sion will entitle the person charged to go in appeal to the
higher authorities against any decision that may be arrived at

by the lower authority, if the person concerned feels aggrieved
by such decision?

The Honourable Sir Henry Oraik: (a) Yes.
(b) Yes, if an oral enquiry is held.

(¢) I would refer the Honourable Member to rules 56 and 58 of the
Civil Services (Classification, Control and Appeal) Rules which lay down
the cases in which statutory appeals may be filed.

NuMBER oF CLERKS AND SUPERVISORS WORKING IN THE SAVINGS BANK
DEPARTMENT OF THE BOMBAY, CALOUTTA AND MADRAS GENERAL
Post OrrioES.

1433. *Mr. V. V. @iri: (a) Will Government be pleased to lay on the
table a statement showing the following particulars:

(i) number of clerks, and (ii) Supervisors (excluding Assistant Post-
masters) working in the Savings Bank Department of the
Bombay, Calcutta and Madras General Post Offices, separately ?

(b) Is it a fact that there are only two Supervisors in the Savings Bank
Department, of the Calcutta General Post Office?

(c) If the reply to part (b) be in the affirmative, wil] Government be
pleased to state why additional Supervisors have not been sanctioned?

Mr. @. V. Bewoor: With your permission, Sir, I will reply to questions
Nos. 1488 and 1434 together.

Government regret that the information required is not readily avail-
able. As the Head of the Circle concerned is fully competent to deal
with the points raised, copies of the questions are being sent to him for
such action as he may consider suitable.

Sratstios oF Work oF ALL DeLivEry TowN Sur-Post OFrFICES OF
CALOUTTA AS WELL AS OF SEVERAL DEPARTMENTS OF THE CALOUTTA
GENERAL Post OFFIOE.

] i

11434, *Mr. V. V. @iri: (a) Is it a fact that statistics have been taken

from all delivery town sub-offices of Calcutta as well as from the several
departments of the Calcutta General Post Office, excluding Money Order
and Savings Bank Department of the Calcutta General Post Office?

(b) Is it also a fact that due to shortage of staff, clerks of the Money
Order Issue Department, Calcutta General Post Office, are required to
work up to 7-80 p.m. daily? '

(¢) If the reply to part (b) be in the negative, are Government pre-
parad to keep a statement of the time of arrival and departure of the
olerkg of the above branch from the 1st to 10th March, 1985?

(d) Will Government be pleased to state how many Supervisors are
justified in the Mnoey Order Department at Calcutta General Post Office
according to the scandard?

+For answer to this question, see snswer to question No. 4m.
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- (e) Is it a fauct that in offices, where the work does not justify, staff
have been reduced, and if so, are Government prepared to increase the.
staff in the Money Order Department in case statistics show increase of
work? If not, why not?

SELRECTION GRADE PosTs IN THE BOMBAY GENERAL Post OFFICE.

1435. *Mr. V. V. @iri: (a) Is it a fact that selection. grade posts of
Ha. 250—850 are confined to the Foreign Post, Bombay? '

(b) Is it a fact that on this ground several clerke of the Bombay
General Post Office submitted s representation to the Director General
of Posts and Telegraphs to confine selection grade posts of Rs, 250—850
to Bombay (ieneral Post Office?
~ (c) If so, will Government be pleased to state whether they have since
arrived at any decision? If so, what?

‘Mr. @. V., Bewoor: (a) Assuming that the Honourable Member wishes
to know whether the selection grade posts on Rs. 250—850 in the Foreign
Post, Bombay, are reserved exclusively for the officials employed in that
-office, the reply is in the affirmative.

(b) It is a fact that a representation protesting against the reservation
«of these posts, as described in my reply to part (a) above, was submitted
by the All-India Postal and Railway Mail Service Union.

(¢) Government have decided that there are no grounds for meking any
~«hange in the existing arrangement.

‘QUALIFYING TEST FOR APPOINTMENT As READERS IN THE GOVERNMENT
oy INpia PrEss, NEw DrLHI1.

1436. *Mr, V, V. @irl; (a) Will Government be pleased to state whether
-cundidates who are examined by the Public Service Commission and other
departments for competitive examination or qualifying tests, aro given one
and the same exnmination papers, or are they given different examination
papers to answer?

(b) Are the candidates referred to in part (a) examined in one paper ab
the same time and date or at different times and dates in separate batches?

(c) Are Government aware that the qualifying test for appointment as
Readers was held in the Government of India Press, New Delhi, in Novem-
ber last in which all the candidates who offered themselves, were mnot
.examined on the same date, in spite of repeated protests of the candidates?
If so, why?

(d) Is it a fact that one batch of candidates consisting of copyholders
was examined on the 10th November, 1984 and another batch was examined
‘two days later? ,

(6) Why were different papers set and candidates examined on sepsrate
dates for one and the same examination? -

Fhe Honourable Sir Frank Noyoe: ga.) and (b). I invite the attention
of the Honourable Member to the reply given by me on the 8rd April,
1885, to part (f) of Mr. D. K. Lahiri Chaudhury’s Istm-rod auestion

No. 1408, A2
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{¢) to (e). I invite the attention of the Honourable Member to the
reply given by me on the 11th March, 19385, to parts (a) to (d) of Bhai
Parma Nand’s starred question No. 821.

QUALIFYING TEST FOR APPOINTMENT AS READERS IN THE GOVERNMENT
or Inpria Press, New Dermr.

1437, *Mr. V. V. Giri: (a) Is it a fact that the Controller of Printing
and Stationery has declared only the examination of the second bateh
held on the 12th November, 1934 as null and void and not the examination
of the first batch held on the 10th November, 1984 by the Government of
India Press, New Delhi?

(b) Is it a fact that the papers leaked out and printed copies were given
to the candidates of the first batch two days before? If so, why was not
the examination of the first batch declared as null and void?

(¢) Why has the examination been declared null and void for some
candidates and quite in order for others?

(d) Who is the officer responsible for holding the examination and what
are his university qualifications? Has he any experience of holding
examinations, and if so, what?

(e) Do Government propose to hold an enquiry into the matter and stop
‘promoting candidates who have been declared qualified by unlawful means
owing te leakage of papers? If not, why not?

Tha Honourable Sir Frank Noyce: (a) No.

(b) There was no leakage of printed question papers before the exami-
nation was held. The second part does not arise.

{c) and (e). Do not arise in view of the reply to part (a).

(d) The examination was held by the Manager, Government of India.
Press, New Delhi. He has no University qualifications, but is a practical
printer and is competent to hold such examinations.

. Tea GARDENS IN ASSAM GRANTED THE HARDSHIP QUOTA. -
{ f ! e
143R. *Srijut N. C, Bardaloi: (a) Will Government be pleased to state
which of the tea gardens in Assam have been granted the Hardship quota,
{or the year 1834-55? ‘
(b)Y Will Government state the method according to which special quotas.
are assessed?
{c) Are Government prepared to ascertain the method of ca'culating the
district average in the matter of ascertaining the export quota?
(@) TIs it a fact that district averaces have been granted only to Euro-
pean gardens and not to Indian gardens?
(e) Will Government state the names of the gardens owned both by
Indians and Buropeans where quotas have been fixed according to the
district averages? :

The Honourable Sir Joseph Bhore: (a) I lay a statement on the table.
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(b) I would invite the Honourable Member’s attention to the reply
given by me to part (¢) of Mr. S. C. Mitra’s starred question No. 641
in this House on the 20th August, 1934.

(c) to (e). The ‘‘district average’ is the average annual production of
manufactured tea per acre of land under tea plucked in the recognised tea
Districts in India.  Details are published annually by the Department
of Commercial Intelligence and Statistics, Calcutta, in a publication en-
titled ‘‘Indian Tea Statistics’’, copies of which are in the Library. Export
quotas are not based on district averages but are determined in accordance
with the instructions contained in the Statutory Rules made under section
23 of the Indian Tea Control Aect, 1933.

Statement of Tea Bstates in Assam which have been granted export quotas for 1984-36
under the special hardship rules.
District Lakhimpur.
Ananda Tea Estate.
Bahadur Tea Estate.
Dirai Tea Estate.
Kathalgu~i Tea Estate.
Korangani Tea Estate.
Segunbaree Tea Estate.
Tongannagaon Tea Estate.
Sarojini Tea Estate.

Distriet Sibsogar.
Birinajam Tea Estate.
Bosabari Tea Estate.
Bukhial Tea Estate.
Durgabari Tea Estate.
Gobindapore and Bijlijan Tea Estate.
Hingarajan Tea Estate.
Hirajan Tea Estate.
Kamalpur Tea Estate.
Mahora Tea Estate.
Monmoy Tea Estate.
Muktabari Tea Estate.
Ouphelia Tea Estate.
Radhabari Tea Estate.
Sarumathura Tea Estate.
Bundarpur Tea Estate.
Timon Tea Estate.
Kuhiabari Tea Estate.

District Kamrup,
Basista Tea Estate.
Ramgaon Tea Estate.

District Darrang.
Bhergaon Tea Estate.

District Tezpur.
Alimabad Tea Estate.
‘Chandana Tea Estate.

District Sylhet.

Durganagar Tea Estate.
Holicherra Tea Estate.
Kakracherra Tea Estate.
Kalikabari Tea Estate.

District Cachar.
Manipur Tea Estate.
Saraswati Tea Estate.
Roopacherra Tea Company Limited.
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IXDIAN AND EUROPEAN TEA GARDENS INSPEOTED DURING TEE LAST Two
‘ ’ YEARS. ' :

1439. *Brijut N. O. Bardaloi:. (a) Will Government state how msny
European tea gardens have been inspected during the last two years and
how many Indian gardens have been inspected during that period?

by I(g)d i.Are (liovteerrt:l;mnt prepared to allow European gardens to be inspected
an plan

The Honourable Sir Joseph Bhore: (a) Teun gardens sre inspected only
when the estates can produce no records to support their claim for ex-
port quotas. 228 gardens have been imspected in North India, all of
which are Indian-owned. Without such inspections most, if not all, of
these estates would wvot have been able to substantiate their claim for
quotas.

(b) Many of the District Advisory Officers are Indian planters and

there i8 no reason why their services should not be utilised, if and when
the inspection of European-owned gardens is found tu be neccssary.

REPRESENTATION OF INDIAN TrA GARDENS ON THE TEA Crss COMMITTEE.

1440. *Srijut N. 0. Bardaloi: (a) Will Government be pleased to state
who represents Indian tea gardens on the Tea Cess Committee?

(b) How long has the Indian member (if anv) been on that Committee?
Is he one of the big planters?

(c) Are Government prepared to consider the desirability of changing
the personnel of the Tea Cess Committes now?

(d) Are Government prepared to appoint a representative of the smaller
interests both on the Tea Licensing Committee as weli as on the Tea
Cess Committee?

The Honourable 8ir Joseph Bhore: (a) I lay on the table a statement
showing the personnel of the Indian Tea Cess Committee and the Bodies
by which the nominations to it are made. There are three Indian mem-
bers on the Committee, two of whom have been nominated by the Indian
Tea Association and one by the Indian Tea Planters’ Associntion. Jal-
paiguri.

(b) The dates from which the Tndian members have been serving on
the Committee are as follows:

Rai Bahadur Siba Prosad Barooah ... 26th January, 1924.
Mr. Biraj Kumar Banerjee ... 11th August, 1928.
Mr. Abdul Matin Chaudhury, M.L.A. ... 19th May, 1934.

The Government of India have no information as to the tea plantation
holdings of the members. ‘

(c).and (d). No, Sir. Nominations to the Indian Tea Cess Committee
are made in accordance with the procedure laid down in section 4 and
the rules made under section 7 of the Indian Tea Cess Act, 1903. The
Government of India have received no representations from the Indian
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Tea ' Association or other interests concerned that the rules require modif-
cation. As regards the Tea Licensing Committee, the attention of the
Honourable Member is drawn to.my reply to part.(g)- of his unstarred
question. No. 42 on the 21st February, 1985.

‘

Statement showing the personnel of the Indian 7 ea Cess Committee,

Nominated by
L

1. Mr. J. Junes, Chairman .

2. Mr. J. 8. Graham Vice.Chairman

3. Mr. E. G. Abbot . . .

4. Mr. Abdul Matin Choudhury, M.L. A . . +Indian Tea Aseociaticn.

5. Mr. T. Lamb . .

6. Rai Bahadur Siba Prosad Ba.rooah . . K
7. Mr. E. J. Nicholls . . . . :
8. Mr, T. T. K. Allan . . . .

9. Mr. T. H. L. Brown . . . . . $Bengal Chamber of Com-

10. Mr J. A. Milligen . . . . . . merce.

11. Mr. J. C. Surrey . . . . . . Madras Gh&mber of Cr.ln
merce.

12, Mr. J. M. Kilburn . Asram Branch, Indlm Tea

13. Mr. R. G. Boyle . . Association.

14, Mr. F. J. Heathcote Surma Valley Branch, Indian

15. Mr. 8. A, Pearson . . Tea Ascociation.

16. Mr. F. J. Durnford Darjeeling Planters’ Associa-
tion and the Terai Plan-
ters’ Association jointly.

17. Mr. D. H. Barnes . . . Doom Plnntors’ Aaoou-

18. Mr. J. Edmond }

19. Mr. Biraj Kumar Baner,ee I.ndmu Tea Planters’ Asso-
ciation, Jalpaiguri.

20, Mr. A. W. F. Mills . United Planters’ Asaoclation

. of Southern India.

SELECTION BOARDS OONVENED TO FILL SELECTION PosTs ON THE EasT
INDIAN RArLway.

. 1441, *Mr. Sham Lal: (a) With reference to Government's reply (state-
ment laid on the table of the House on the 21st January, 1985) to starred
questions Nos. 883 and 864 of the 6th April, 1934, will Government please
state whether Selection Boards were convened to fill the following selection
posts on the East Indian Railway:

(i) Office Superintendent, Dijvisional Superintendent’s Office, Howrah,
grade Rs. 450, about September, 1934;

«(ii) Transportation Inspector, Burdwan, grade Rs. 500, vice Mr.
L. V. L’Estrange in December, 1934 ;

(iii) Chief Goods Clerk, Howrah, grade Rs. 480, in December, 1984;
(iv) Station Master, Burdwan, grade Rs. 530, in January, 1935;

* (v) Office Superinténdent, Chief Commercial Manager's Offices,
grade Rs. 500, vice the late Rai Sahib M. N. Singh about
. August, 1934;
(vi) Chief Claims Clerk, Chief Commercial Manager's Office, grade
Rs. 500, about March, 1984;
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{wid) Speoml Inspector (special grade), Chief Commenrcial Manager’s
1934;

. (vxu) Tra.nsportahon Inspector, grade Rs. 500, vice Mr. F. B. Sedgley.

(ix) Personal Asmstant to the Chief Operating Superintendent, grade
Rs. 500, vice Mr. F. Whaley, in 1934; and

(x) seven posts of Transportation Inspectors (old sanctions) revised
grade Rs. 500, about July, 1984?

(b) If the answer to any of the cases cited in part (a) be in the affirma-
tive, will Government please state when the Selection Boards were con-
vened and the names of those subordinates who were summoned to appear
before the Board?

(c) Were these appointments made after Government had called on
the Agent uf the East Indian nailway for information reluting to she ques-
tions under reference?

(@) Will Government please state what disciplinary action will be taken
against those officers who have disregarded orders by filling selection poste
without convening Selection Boards?

Mr. P. R. Rau: The Agent, East Indian Railway, reports:

(a) (i), (i), (iv), (vi), (ix) and (x). Yes. Selection Boards were con-
vened to fill these posts.

(iii) No, the present holder of the post of the Goods Supervisor, Howrah
Goods Shed, in the grade of Rs. 400—20—500 was holding an appoint-
ment prior to December, 1934, in Howrah Goods Shed in the same grade,
m an officiating eapacity, but was designated as Goods Clerk. The change
in designation did not affect his emoluments and the question of his
selection did not arise.

(v) and (viii). These posts were abolished as a measure of economy.

(vil) No, this post is in the grade of Rs. 160—10—260 and is not
treated us a selection post

(b) The Selection Boards were held before orders giving effect to the
arrangements were issued. Under note (2) to rule 81 of the ‘‘Rules for the
recruitment and training of subordinate staff on State-managed Railways'’,
a Selection Board may or may not summon employees for interview aw
its disoretion.

(c¢) The appointments were made in conformity with the rules and were
not affected by references made by the Railway Board to the Agent.

(d) In view of the reply to part (a) this does not arise.

CENSURE RECORDED ON THE SEBVICE SHEET AGAINST UNSUCOESSFUL
CANDIDATES OF THE RAILWAY DEPARTMENT.

1442, *Mr. Sham Lal: (a) 1s it the policy of Government in the Rail-
way Depa.rtment to take disciplinary action, by way of a censure recorded

on the service sheet, against unsuccessful candidates who appear before
Selection Boards?

(b) Is an unsuccessful candidate, who has once appeared before a
Selection Board for a selection post. debarred from aspiring for that selec-
tion post for the rest of his career? If not, will he be permitted to appear
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before a Selection Board for that particular post when it happens to fall
vacant again?

(c) Have Belection Boards any syllabus to which their questions must
‘be confined?

(d) Are the same questions to be put to every candidate who appear for
that particular vacancy?

(e) Are the questions and answers of each candidate recorded in the
proceedings of the Selection Board?

(f) Are officers, who have relatives among the candidates appearing
before the Selection Board, permitted to sit on that particular Selection
Board?

(g) Are Government prepared to advise the Agents of State-managed
railways of their policy in regard to the questions asked above?

Mr. P. R. Rau: (a) I am not aware of any such policy.

(b) to (e). These are detailed matters of internal administration which
have been left to the Agents of railways to decide.

(f) Government have no reason to doubt that in selecting officers to
form Selection Boards, Railway Administrations insure that the Boards
are impartial.

(g) Government do not propose to issue any general rules in this matter.

Mr. Lalchand Navalrai: Is the Honourable Member aware whether
the Selection Board give any written papers or whether it is only an oral
examination taken by simply looking at them ?

Mr. P. R. Rau: I suppose they would ask them questions to find out
whether they were conversant with their duties. I am not aware whe-
ther any written papers are issued.

WATCH AND WARD DEPARTMENTS ON CERTAIN RAILWAYS.

1443. *Mr. Sham Lal: (a) Is it a fact that the Watch and Ward
Department on the Eastern Bengal, Great Indian Peninsula and North
Western Railways are under the control of the Traffic Manager?

(b) Is it also a fact that on the East Indian Railway, the Watch and
‘Ward Department is treated as a separate department?

(c) If the answer to part (b) be in the affirmative, are Government
prepared to consider the advisability of having an uniform system of
management on the State-managed railways?

Mr. P. R. Rau: (a) Yes.
(b) Yes.
(¢) Government will examine this question.

Pay AXD ALLOWANOES OF TRAVELLIRG TIORET EXAMINERS,

1444. *Mr. Sham Lal: (a) Is it a fact that Government have times
without number declared that the question regarding the pay and allow-
ances of Travelling Ticket Examiners is within the competence of an
Agent of an individual Railway?
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(b) Is it a fact that the remarks of the Agents of the East Indian and
North Western Railways were held necessary while considering the memo-
riala of the Travelling Ticket Inspectors, and Examiners’ of those Rail-
ways?

(o) Is it a fact that the Agents of the East Indian and North Western
Railways abolished the mileage allowance of the Travelling Ticket Ins-
pectors and Examiners of those Railways without the sanction or approval
of the Railway Board?

(d) Is it a fact that the Agent of the Burma Railways did not join
hands with the Agents of the East Indian and North Western Railways in.
respect of abolition of mileage allowance of his staff of Travelling Ticket
Collectors ?

(e) Is it a fuct that the Agent, Burma Railways, did not think it constitu-

_tional to abolish the mileage allowance of his Travelling Ticket Collector

and so the Travelling Ticket Collectors on Burma Railways con‘l:.lnue to
draw mileage allowance till now?

(f) Is it & fact that the Railway Board have now taken the lead and
interfered with the competence of the Agent, Burma Railwaye by ordering
that the mileage allowance should not be paid to the Travelling Ticket
Collectors on that Railway as well?

(g) Is the interference by the Railway Board likely to entail 75 per
cent. reduction in the emoluments of the Travelling Ticket Collectors on
Burma Railways?

(h) Is it a fact that there will be 75 per cenl. reduction in respect of
leave salary, provident fund deduction and retiring gratuity of the Travel-
ling Ticket Collectors on Burma Railways?

(i) Has the interference by the Railway Board with the competence of
the Agent, Burma Railways been approved of by the Governor General in
Council ?

(j) Have Governmeni kept in view Fundumental Rule 15 under which
the pay of an employee cannot be reduced because mileage allowance to
the extent of 75 per cent., is treated as pay under Fundamental Rule 9
(21) (s) (ii1)?

Mr. P. BR. Rau: (a) Yes, but this did not imply that Government are
not entitled to issue instructions in any case.

(b) and (¢). Yes.

(d) to (f). On the Burma Railways mileage allowance was paid to-
Travelling Ticket Inspectors on some Districts in order to obtain “uniform-
ity on all State-managed Railways. The Railway Board have asked the
Agent to stop this practice.

(g) No.

(h) No. The reduction is much less tham 75 per cent.

(), Yes. |

(i) Mileage allowance is not pay within the meaning of the Funda-
mental Rules,
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LOCOMOTIVES ON STATE RArLways.

1445. *Mr. Sham Lal: (a) Is it a fact that loesmotives on Btate Railf.
ways are used under pooling system?

(b) Ts it a fact that the locomotive pooling system was twice tried on
the North Western Railway? 1f so, with what result?
 (c) Is it & fact that before the introduction (f the pooling system ‘the
Engine Drivers were required to look after the engine and to keep it in good:
running orders? If not, will Government please state :

(i) the average cost of maintenance on an engine before the pooling
system;

(ii) the average cost of maintenance on an engine during the pooling
system ; and

(ii1) the reasons for the difference between the costa as referred to
in sub-parts (i) and (ii)?

Mr. P. R. Rau: () Only certain locomotives working particular ser-
vices arc at present pooled. The scheme is being gradually extended.

(b) Yes. The results were not satisfactory at the time due to lack of
servicing facilities in the sheds. These are now being provided.

(¢) (i), (ii) and (ili). Statistics of the cost of engine maintenance under
the individual driver system and the pooling system are not available but
Government have no reason to think there is any material difference
between the two.

ABRBREST AND CoNvV1OTION OF FOUR PERSONS DAILY FOUND TRAVELLING-
WITHOUT TIOKETS AT JUBBULPORE.

1446, *Seth Govind Das: (s) Will Government be pleased to state
whether it is a fact that of late a new practice of arresting and convicting
four persons found travelling without ticket is started in Jubbulpore?

(b) If the answer to part (a) be in the affirmative, will Government
please state under whosc order these arrests and prosecutions are made?

(¢) Is it a fact that the number of the men who are daily arrested and
prosecuted by the Railway authorities at Tubbulpore is only four? It so,
why? . .

(d) Is there any man appointed and authorised by the Railway station,
Jubbulpore, to pick up four daily and let others go scot free?

Mr, P. R. Rau: (s8) to (d). I would refer my Honourable friend to
sections 112, 118 and 182 of the Indian Railways Act, 1890, under which
a person found travelling without a ticket may, in certain circumstances,
be arrested. (lovernment have no information as regards the practice
at Jubbulpore but have called for information from the Agent, Great
Indian Peninsula Railway, and will lay a reply on the table in due course.

Mr. Lalchand Mavalrai: Does the Honourable Member know that, in

gpite of this rule, theyv are invariably arreated?
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Mr. P. B. Rau: In spite of what rule?

- Mr, Ialchand Navalrai: The Honourable Member said that there are
-certain special circumstances in which he can be arrested. I say that it
is not in special circumstances only, but they do it invariably. 'Boes the
Honourable Member know that?

Mr, P. B. Rau: No, Sir; I should think it most unlikely. If they ar3

arrested unjustly, I have no doubt the Courts will give them the necessary
redress.

Mr. Lalchand Navalral: The Courts only come in afterwards, but,
"before that, they are handed over to the police and arrested. 'That is not
the stage where the Courts come in. Will the Honourable Member inquire
into it and give some relief, as this is very hard upon the people?

Mr. P, R. Ran: If my Honourable friend will give me specific instances
in support of his allegation, I will take the necessary steps.

Mr. Lalchand Navalral: The Honourable Member will find many
instances from the station staff, and I do not think I can go about collect-
‘ing that information. Will the Honourable Member, therefore, make an
investigation into this matter?

Mr, P. R. Rau: Does my Honourable friend expect me to advertise
in the papers asking for complaints?

Mr. Lalchand Navalrai: May I know from the Honourable Member
whether he has not got station masters under him? The station masters

will say that thev have actually been getting them arrested. Will the
‘Honourable Member inquire?

Mr, P, R, Rau: No, Sir; not unless I get some specific instances con-
firming the allegations made.

Seth Govind Das: When will the Honourable Member be able to tell
us whether it is a fact or not that four persons are being arrested in
Jubbulpore every day in this connection? Is it not a scandalous thing
‘that four persons should be arrested, neither more nor less?

Mr. P. R. Rau: I have called for the information from the Agent of
the Great Indian Peninsula Railway, and, as soon as T get it, I will lay
it on the table.

Seth Govind Das: How long will the Honourable Member take to get
it and let four people be arrested overy day?

Mr. P. R. Rau: I cannot say how long it will take. The Agent must
make inquiries from the Divisional Superintendent of the Jubbulpore Divi-
sion or the station master concerned. I can only say that. as soon 28 I
get it, I shall place it on the table.

ink i that
th Govind Das: Does the Honourable Member think it proper
80 lz:lg as he does not get the information, four persons should continue to
:be arreated every day?
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. Mr. P. R. Rau: 1 take it they are arrested under the Act. My
Honourable friend’s complaint seems to be that more persons are not.
arrested. Is that so?

Seth Govind Das: No, Sir; my complaint is that only four persons are
arrested, and neither more nor less. It is & very strange thing which is-
happening there.

Mr. P, R. Rau: So far as 1 can see, my Honourable friend's complaint
is that more persons should be arrested under the Act, and the number
should not be limited tc four,

Seth Govind Das: No, Sir; my complaint is that only four are arrested,
neither more nor less,

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has promised to find out. \

Mr. Lalchand Navalrai: May I know if he is prepared to send these
questions to the Agent of the North Western Railway and find out what.
happens there, in addition to Jubbulpore?

Mr. President (The Honourable Sir Abdur Rahim): That really does
not arise out of this question.

PROSECUTIONS LAUNOHED UNDER SEOCTION 112 oF THE INDIAN RAILWAYS
Aort.

1447. *Seth Govind Das: Will Government kindly state the number-
of the prosecutions so far launched under section 112 of the Indism Railway
Act and the amount of the fines imposed and recovered by the Court from
the beginning of February 1984 to the end of February 19357

Mr. P. R, Rau: The information for the period asked for is not readily
available. During 1938-34, however, the number of prosecutions, under-
section 112 or. Class 1 Railways, was 26,777. Convictions were secured.
in 13,245 cases and 3,425 cases were pending at the close of the year.

A)

EXPENSES INOURRED ON MAINTENANCE OF PERSONS OONVIOTED FOR"
TRAVELLING WITHOUT TIOKETS.

1448. *8Seth Govind Das: (a) Will Government please state whether the -
expenses incurred on the maintenance of the person convicted for travelling
without ticket are horne by the Central or Provincial Governments or the
Railway Department ?

(b) T the expenses incurred on the maintenance of such

prisoners are borne by the Provincial Government, are (nvernment
prepared to discontinue the practice of sending these men to jail?

The Honoursble Sir Henry Oralk: (a) The question of inaintenance
only arisér when the person so convicted fails to pav the fine imnored nwnder-
section 112 or the amount due from him under section 118 of the Indian-
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Railways Act. If he is sent to jail in default of payment, the cost of his
maintenance in jail is & charge on provincial revenues. /

(b) No.

Seth Qovind Das: Is it not unfair, when the railways ure under the
‘Government, of India, that the Provincial Governments should bear the

cost of keeping such convicts in their jails?

. The Honourable Sir Henry Oraik: I agree there is a certain inequity
in the situation. But the jails are under the Local Government. There-
fore. the cost of maintenance of prisoners in the jails falls on the T.ocal

‘Government,
Mr. T. S. Avinaghilingam Ohettiar: The Central (Government could

‘make a contribution ?

The Homourable Sir Henry Oraik: When I was a Member of a Local
«Government I did make some suggestion to that effect: as a Member of
the Government of India, T am not sure that T would econsider such a
fuggestion quite so favourablv.

SHIFTING OF THE HEADQUARTERS OF THE F. I. SECTION OF THE RAILWAY
MAIL SERVIOCE FROM ALLAHABAD TO JUBBULPORE.

1449, *Seth Govind Das: (a) Will Government be pleased to state
‘whether it is a fact that the Headquarters of the F. I. Section of the
TRailway Mail Service have been shifted from Allahabad to Jubbulpore ?

(b) If the answer to part (a) be in the affirmative, will Government
‘please state the reasons for making this change, and also the savings which
-they have estimated in making this new arrangement ?

(e) Will Government please state whether they are uware of the diffi-
culties and the hardships of the members of the staff of the said section,
which they are made to undergo on account of this change ?

(d) Have Government received any representation from the staff of
«either section F.-2 or P.-17 of the Railway Mail Service regarding their
grievances ? '

(e) If the answer to part (d) be in the affirmative, will Government be
pleased to state what steps were taken to redress their grievances?

(f) Will Government be pleased to state whether it is a fact that an
alternative scheme, showing a net saving of about Rs. 5,000 per annum
in the expenses of the Postal Department, was submitted by the aggrieved
‘members of the P.-17 and F.-2 sections of the Railway Mail Service?

(g) If the answer to part (f) be in the affirmative, will Government
‘please state how far these suggestions were brought into action ?

Mr, G. V. Bewoor: (a) No.

(b) and (¢). Do not arise.

(d) and (e). A representation was received from the siaff of F-2 section
“but not from that of P-17 section. The representation was very carefully
examined and it was found that there were no rensonsble grounds for any

- eomplaint.
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. {f) and (g). The Honourable Member’s attention is invited to the state-
anent laid on the table of this House on the 21st January, 1985, in reply
to part (c) of starred question No. 350 put by Seth Liladhar Chowdhury
on the 6th August, 1984.

ExQUIRY COMMITTEE SET UP UNDER THE CHAIRMANSHIP OF MR. PASRIOHA
TO ENQUIRE INTO THE AFFAIRS OF THE POSTAL DEPARTMENT.

1450. *Seth Govind Das: (a) Will Government please state whether it
i8 o fact that an enquiry committee was set up under the Chairmanship of
Mr. Pasricha to enquire into the affairs of the Postal Department ?

(b) If the answer to part (a) be in the affirmative, will Government
please state whether the Committee has completed its work?

(c) If the answer to part (a) be in the affirmative will Government be
pleased to place on the table of the House the report of the Committee,
and also state the amount incurred by Government on this Committee?

Mr. G. V. Bewoor: (a) Yes.

(b) Yes.

(c) The attention of the Honourable Member is invited to the reply
given to Seth Haji Abdoola Haroon's starred questions Nos. 1018 and 1020

on the 26th March, 1935. It is hoped that printed copies of the Report
will be available shortlv.

IMPERTAL MaiLs (FOREIGN MAILS) RUN ON THURSDAYS AND FRIDAYS TO
DIFFERENT PARTS OF INDJA FROM AND TO BomBAY.

1451. *Seth Govind Das: (a) Will Government please state:

(i) the number of the Imperial Mails (Foreign Mails) which run on
Thursdays and Fridays to different parts of India from and
to Bombay;

(ii) the total amount spent annually in maintaining this special
service;

(ili) the other part of the world where similar speciaul service to
convey the foreign mails is maintained;
(iv) the average number of the passengers carried by each train;

(v) the annual income derived from the fares of the passengers
travelling by these special trains; and .

(vi) the proportion of the expenses borne by the Railway and the
Postal Departments ?

(b) Are Government aware that the maintenance of the Imperia: Mail
Bervice is a costly affair to India and is proving hard to the tax-payer of
the country? Will Government be pleased to state whether they are pre-
pared to discontinue the running of these special trains? '

(c) If the answer to part (b) be in the negative will Government pleass
state their reasons for doing so?
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(d) Have Government considered whether they cannot arrange the rail-
way timings in such & way that the passengers bound for and landing from
the continent may catch the trains or boats for their respective destinations
without the least difficulty and loss of time?

Mr. G. V. Bewoor: Information has been called for and a reply will
be laid on the table of the House in due course.

8eth Govind Das: Is it not unfair that the tax-payers should pay phis
extra amount for running these mails, while, in other parts of the world,
such a system does not exist?

Mr. @, V. Bewoor: I explained this position yesterday: the foreign
mail which comes in requires at least three full bogie inail vans to be
conveved from Bombay to plares up to and beyond Calecutta. We cannot
possibly attach three bogie mail vans to any existing mail train. There-
fore, we have to have one special train snd we have joined with the rail-
ways in having a special train which conveys both passengers and mails.
As T explained yesterday, there is not much extrs expenditure involved in
having this special train.

Seth @ovind Das: How much expense does it involve? Will the
Honourable Member inquire ?

Mr. G. V. Bewoor. As T stated, that information is being collected
and will be supplied to the Honourable Member.

RETRENCHED STAFF IN THE RATLWAY ACCOUNTS DDEPARTMFENT.

1452. *Mr. N. M. Joshi: With reference to my starred question No. 667,
dated the 5th March, 1985, will Government please state the replies to
parts (a), (d) and (g) of that question, in regard to retrenched staff in the

Railway Acoounts Department?

Mr. P. R, Rau: The replies, in so far as the Railway Department is
concerned, are as follows:

(8) The reply is in the affirmative, subject to certain conditions. For
details, T would refer my Honourable friend to Railwav Board’s letters
No. 1635-E. G., dated the 80th December, 1932, and No. 807-E. G.-II,
dat« 1 the 31st August, 1984, copies of which will be found in the Library
of the House.

(d) and (g). Retrenched staff who are re-employed are really new en-
trants to service and the fact that certain concessions have been granted
in the matteg of pay, etc., does not necessarily involve the grant of further
concessions in the matter of leave. The question will, however, be con-

gidered.

CONTRAOTS OF MUHAMMADAN REFRESEMENT RooMs AND Tra StaLLs
oN THE NORTH WESTERN RAiLway.

1458. *Pandit Lakshmi Kanta Maitra: (a) Is it a fact that contracts
of Muhammadan *efreshment rooms and tea stalln on the North Western
Railwav are given to private persons and the Railway do not cbrrge any
fee from such contractors ? ‘ ’ R
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- 4b) Is i & fact that at certain important Railway stations, like Delhi,
Ambala, and Baburanpore, these contracts are given year after year to
the same contractors and that the same person has held the contract at
Ambala and Sabaranpore for the last 15 years?

(c) Is it a fack that applicalions for these coniracts have been made by
other persons who are willing to satisly, in every way, the Railway autho-
rity concerned as to the fitness for the job?

(d) Is it & fact that amongst the applicants are ‘members of families who
rendered merilorious services to Government during the Sikh Wars and
the -Indian Mutiny?

(e) Are Government prepared to allow - other equally deservmg and
oompetent persons to take their turn aller intervals?

P R, Rau' (a) Yes.. There is no dnscnmunatnon in thns respect betwean
Muhammadan and Hindu Refreshment Rooms and tea-stalls.

(b) The licenses given for vending do not specify the period for which
they are. available. The license is terminated if the:licensee fgils;aithex.
to maintain the standard required by the Administration or to satisfy the
public demand.

(o) Yes, applications are considered when vacancies arise,
(d) Possibly.
3 The Agent does not consider it desirable to change the licensees
periodically so long as they run the business satisfactorily.

Pandit Lakshmi Kanta Maltra: Is it not a fact that the same contrac-
tor has been getting the contract for supplies every year during the last 15
years ?

. Mr. P, R. Rau; Is there any necessity to change the contractor when
the service is satisfactory ?

Pandit Lakshmi Kanta Maitra: Mv point is, do Government accept it
as a policy that there should be a monopoly of receiving contracts for
certain purposes?

Mr. P. R. Rau: No: it is not the policy of Government but T would
remind my Honourable friend of the saying that you can go farther and
fare worsee. When a man is giving the required service quite ut:sfactonly,
what is the use of changmg him?

Pandit I-ahhml xlnta uum- Is the Honourable Member aware thut
in the East Indian Railway in the Dinapore and Mughalsarai Divisions,
the old contractors have all been changed and the whole system of con-
tract has been placed in the hands of two Hindus and two Muhammadans,
and that that matter has been engaging the attention of the Honourable
L{en?'ober? In view of that fact, how does the Honourable Member defend
this

Ir P. RB. Rauy This question relates td fhe North Westem .leway.
I am aware that the change in the East Indinn Railway is undergoing
congiderdble criticism.. Aa.I have informed the House already, Government
have called for reports #rofm -all.railwavs on this ‘point and ~will conllder
them as soon as the replies are all received.

B
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Mr. Lalchand Navalral: May I know, in order to give satisfaction,
why the Advisory Committees are not consulted in giving these contracts
in order to remove disputes?

Mr. P, R. Raun: I replied to that question some days ago,
Mr, Lalchand Navalral: Why it is not being done?

Mr. President (The Honourable 8ir Abdur Rahim): The answer is that
the reply has slready been given.

Mr, Lalchand Navalrai: In that reply, the Honourable Member never
gave the reason as to why they should not be consulted,

Mr. P. R. Rau: I explained in reply to a supplementary question of
the Honourable Member that these Advisory Committees are advisory and
not executive,

Mr, Lalchand Navalral: Will the Honourable Member take advise at
least from these Advisory Committees?

Mr, P. R, Bau: Yes, but not with regard to purely executive matters
like the selection of contractors from among a particular group of tenderers.

Pandit Lakshmi Kanta Maitra: Do I understand that these matters
never go to the Central Advisory Council? .

Mr. P. R. Rau: As I told the House, the general question will be
placed before the Central Advisory Council in some form or other.

CoNTRAOTS FOBR MESSING, TAILORING AND SUPPLIES OF BooTs, SHOES,
BTO., IN THE INDIAN MILITARY ACADEMY AND PRINOER OF WALES’
CorLLrGE, DEHRA DUN.

1454. *Pandit Lakshmi Kanta Maitra: (a) Is it a fact that contracte for
messing, tailoring, and supplies of boots, shoes, etc., in the Indian Mili-
tary Academy and Prince of Wales’ College, Dehra Dun, are given to
private persons without any tenders being invited for such contracts ?

(b) Are Government aware that rates charged for such contracts from-
gentiemen cadets at these institutions for such necessaries as blazors,
neckties, boots, shoes, etc., have been much higher than the ordinary
market rates prevalent at Dehra Dun?

(c) Is it a fact that messing at these institutions was under the super-
vision of the Printipal of the Military College from the year 1925 to 19827

(d) Is it & fact that the annual messing charge of the year 1984, paid :
to the present ‘contractors, ‘mppreciably differs from the above charges of
‘the years 1925—82? If so, is the charge of 1984 higher or lower? '



QUESTIONS AND ANSWERS. 3585

_(e) Will Government be pleased to lay on the table & statement show-
ing the rates charged by the contractors for artictes mentioned -in -part (b)--
of this question, and also « statement of the annual messing charges for

thd years 1925 to 1982 and 1934?
(f) Is it & fact that apphoatlons for these contracts have been made by

the descendants of some contractors who were on the list in 1857 and
who supplied rations, etc., .to Government in those troublesome times

under very trying conditions ?

(g) Are Government prepared to effect any change in the sysi;em of
contracts and supplies for these institutions by open competition?

Mr. G. B. F, Tottenham: (a) The contracts at the Prince of Wales* -
College were put out to tender. When the Indian Military Academy was °

opened in 1982 in' the buildings: previously belonging to the Railway Staff_
College, it was decided that it would be in the interests of al] oqnoemd

to continue to employ the contractor who served that College.

(b) No.

(c) Yes, at the Prince of Wales’ College. 'The Indian Military Aeademy
only opened ir. October, 1982, ' '

(d) Messing charges at the Prince of Wales’ College during the years
1925 to 1932 varied from Rs. 3 per diem per cadet to Rs. 1-11-0. In 190!
the rate was Rs. 1-12-0.

(e) I lay a statement on the table.
(f) There was one such applicant for the Indian Militery Academy
contract.

(g) Government are continually watching the interesta of the students
and if they find they can improve upon the present system t«hoy will
certainly do so.

Rates charged by contractors for articles mmtmod m (b) of starred question No. 1454.

]

Indian Prinoe of
—_ Military W
Aoadany Callege.
Rs. a.r Ra.,. a.r.
Blazers . . . . . . . . 8 0 O 286 8 0
Necktios . . . . . . . 512 0 1 60
Neokt\el,khdu 100 0 4 6
Mees shoes (completa with treeu) 8 00 .e
Shoes, brown . . . . 70 0
Bhou, indoor . . . . . . . .. $ 6 0
Boots . . . . . . . . . (@) ..

() Obtained from Indian Army Ordnance Corps st stock ‘book rates.
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Statement of annual messing charges at the Prince of Wales® College for years 1925—32 and
: R SR 1934, .

i

Maximum Am_ouﬁt

Year, number of Totel- per.gadet p. 8,
oadats. amount. | (approx.)

- . Rﬂ. .
1925 . . . . 70 35,162 500
1926 . . . . 77 37,044 490
1927 . . . . a4 40,018 480
193K . . . . . 9l 43,204 480
1929 . . . . . 99 46,228 | 470
1930 . . . . . 108 456,077 ° 420
1031 . . . . . 115 147,187 410
193¢ . . . . . . 181 143,324 360
1934 . . . . . . 130 153,264 410

Prot. N, @. Ranga: Will Government be pleased to take the initiative
in organjsing a co-operative store for the supply of these services to the
students ?

- Mr, Lakshmi . Kapkta Maitra: Do Government .consider it desirable to
adopt the policy of giving every body a fair chance in these matters? If
not, why?

[ PO S T I o Y . X . |
Mr. G. R. ¥, Tottenham: That seems to me to be a very admirable

sentiment.
Mr, Lakshmi Kanta Maitra: 1s that a question of sentiment only?

Wr. G.R. T 'i'ﬁttdnﬁitrll: I gaid that seems to be an admirabls senti-
ment;?

treabiny e s s e e . . .

Pandi}, IAkahmi Eanta Maltra: Do Government propose to respect
the sentiment?

CLERES AND POSTMEN APPOINTED IN CALOUTTA DURING THE LAST FIVE
YEARS.

1455. *Pandit. Lakshmi Kanta Maitra: (a) Will .Govemment be please&:
to lay on the table a statement showing the number of clerks and post-
men appointed in Calcutta during the last five years?

(b) Will Government be pleased to state how many of the clerks and
postmen, separately, were inhabitants of Calcutta, Burdwan, or Presidency
Divisions, and how many of them came from outside those areas?

(¢) Will Government please state under what authority people work-
ing outside the! above ares were taken in Caleutta ?

(d). Is it a fact that there is an order of the Director General, Posts:
and Telegraphse, to that effect?
L

Mr. G. V, Bewoor: (n) and (b). Government have no information and
do not propose to collect it as to do so would involve an undue amount
of labour. and expense. ...

(¢) and (d). I lay on the table ooples ofthe ralevant orders.
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Indian Posts and Telegraphs Department.
Director-General’s General Cireulay No, 2;
: Monday, 23rd January, 1998.

Locat reoruitment for subordinate services in the Pa_afa'm Telegraphs Department.

It is hereby ordered that the instructions contained in Part I of the Director-
General's (Post Office) Circular No. 29, dated the 2nd Beptember 1926 (reprocluced
below) regarding local recrnitment for subordinate postal services should apply to
recruitment- for subordinate services in all the branches of the Ponts and Telagraphs
Department. The instructions should, however, be considered as laying down s general

rinciple for pbservance and may he departed from st the discretion of the Head of a
Eircla if local conditions make this , but in no case should & candidate be
recruited in a Circle, who has not his domicile in that Circle.

[Es. B. 1B-61/32.]
T. RYAN,
Offig. Director-General of Posts and Telegraphs.

Bzxtract (Part I) from the Director-General’s (Post Office) Circular No. 29, dated the
. 8ad September, 1926.

Local recruiiment .)“or subordinate postal appoiniments,

On the recommendation of the Posta]l Conference of 1026 it has been decided by the
Director-General that with effect from ihe lst Beptember 1926 future candidates joining
the subordinate postal service must belong to the Revenue Division in which they
enlist. In the cases of cities like Bombay and Calcutta candidates belonging to the
adjacent Revenue Divisions will also be eligible for appointment in such cities,

2. Arg exception to the instruction given in mgnpb 1 above must be referred
to the Head of the Circle—Postal or Railway il Bervice—for orders. °

Indian Posts and Telegraphe Department,
Director-General's General Circular No. 18,
Wednesday, 16th August, 1933.

. o K . wl

Zooal recruitment for subordinate services in the emtire Posts and Telegraphs Depari-
ment, ' ) '

It was decided by the Director-General in 1026 that candidates joining the mubor-
dinate postal service must as & rule belong to the Revenue Division in which they
enlist. It was, however, decided shortly afterwards that the expression ‘subordinate
postal service’ included the. 'cl!erica.l cedre’ only. =
* 2. In the Director-General’s General Circular No. 43, dated 25rd Jenuary, 1933, the
‘orders that recrnits for the subordinate services must as a rule belong to the revenme
division which bad been oonﬁo.pgd to_the Posta] branch only were extended and made
spplicable to all the branches of the Posts and Telegraphs Igapnlimentl. e

3. The Director-General now desires to make it clear that the expression ‘subordinate
;e:t\u:ena' u;uml 6in dt'hi' ‘connexion i:i. ui.ll;wnd.cd .mb include not only the ‘clerical cadre’

o subordinate services various branches of the Poste and Telegraphs
p’m v Lo . roessitea e one et R E“P

, s B 8330/3)

' T. RYAN,
v Offg. Director-General of Posts and Telegrapha.
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Lerrzr rrRoM THE DreEcToR-GrNEmaL oF Posts AND TELEGRAPHS TO THE POSTMASTER-

GurErAL, Brnoar anp Assaum Omcrz, No. Es. B. 20-4/34, patsp Nszw DrvrEr, THE
Xmp MamcH, 1834,

Susseer :—Local recrvitment for subordinate services in Oircle Offices,

.~ With reference to your letier No. 8.-7, dated the 13th l:‘abrur{, 1934, enjuiring
whether a Circle Office should be free to recruit its candidstes from any revenue
division within the Circle, I am directed to say that the reply is in the affirmative.

1+ Copy forwarded to other Postmasters-General and the Director of Posts and
. Telegraphs, Bind and Baluchistan Circle, Karachi. '

MauorANDUM FROM THE SENTOR DEPUTY DineEcroR-GENErAL, PosTe AND . TELEGRAPHS,
No. Es. B. 214.1/33, patep New DrvEr, T 3lst Ocroree, 1933.

Bumixct :—Local 1ecruitment to subordinate services in the Posts and Telegraphs
' Department,

The Director-General desires that the discretion vested in Heads of Circles in
Part II of his General Circular No, 43, dated the 23rd January, 1833, should be
exercised by them with considerable liberality in the case of applications for employ-
“mrertt in the Department from dependants of departmenta] officials in the same place in
which the officials themselves -are or were employed. For example, dependaits of
officials employed in cities like Bombay and Calcutta may be freely appointed in such
cities even if they belong to remote revenue divisions within the circle subject, of
course, to the conditions of rule 14 of the Posts and Telegraphs Maaual, Volume IV.

To

AR Postmasters-General,

The Director of Posts and Telegraphs, B. & B. Circle,

The Director of Wireless,.

The Electrical Engineer-in-Chief, Alipore,

The Controller of Telegraph Stores, Alipore,

The Buperintendent of Telegraph Workshops, Alipore,

The Accounts Officer, Telephone Revenue, Btores and Workshops, Alipore,
The Buperintendent, Postal Seals, Aligarh.

DEM1-OFFIOIAL LaTTER FROM MR. G. V, Birwoon 10 Rar Bamapur P. N. Moxers, C.B.E.,
- PosrMasemsi-Qenmar, Oarcurra, No. Es. B. 204/34/Cotr. 2, parep' Nzw Dxzsm,
tHE 17ra Drcemezr, 1834,

26th November, 1034

I agree with you that the Rajshahi and Dacca Divisions shounld never have been
‘racognised as adjacent divisions so far as Calcutta is concerned. The orders passed by
your predecessor on the 14th October, 1833, should, therefore, be rvised by you and in
fature recruitment to the subordinate service to Est and telegraph offices in Calcuti
‘with the excéption of the Circle Office, should be confined to residemts of the -
dency Division and' Burdwan Division.

Wil please vefer to the correspondence ending with demi-official letter
No. B./7, dated the . ne R

Mr. Lakshmi Kanta Maitra: Oan the Honoursble Member give us an
idea of the amount of labour and expense involved in this matter? We
find recently to almost every important question we ask this stereotype
reply is given,
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Mr, G, V. Bewoor: May I ask ihe Honourable Member to read his
own question again? He asks ‘‘Will Government be pleased to lay on
the table a statement showing the number of clerks and -postmen appoint-
ed in Oaloutta during the lasy five years''?

Mr,  Lakshmi Kanta lhitra Do Government maintain any statistics
for that? Don’t they have any list?

Mr, G. V. Bewoor: No, Sir. He further isks how many of the clerks
and postmen, separately, were inhabitants of Calcutta, Burdwan of Pre-
sidency Divisions, and how many of them came from outside those areas?
I submit, Sir, that the collection of thig information from old cases, of
looking up the domicile of every individual, would involve a very great.
deal of labour.

UNIFORM SUPPLIED TO THE POSTMEN OF THE BENGAL AND Assam PoOsTAL

1456. *Pandit Lakshmi Kanta Maitra: (a) Is it a fact that the
uniform supplied to the postmen of the Bengal and Assam Circle is not
the proper dress of the Bengalis?

(b) Will Government be pleased to state whether one pattern of um.{orm
is supplied to the postmen of all provinces, or there is difference ?

(c) Is it a fact that some years ago, probably in the year 1927, Govern-
ment proposed to reconsider the mode of supply of uniform of the postmen
and other inferior staff of the Post Offices?

(d) If the reply to part (c) be in the negative, are Government prepared
to reconsider the question now? If not, why not?

Mr, G. V. Bewoor: (a) and (b). Government are not in a position to
say what exactly is the proper dress of the Bengalis. The uniform pre-
seribed for postmen consists of a headdress, a shirt or tunic, g pair of
shorts, knickers or trousers and a pair of cotton putties. The Postmaster-
General has a certain amount of discretion to vary the individual items in
order to comply so far as possible with local tastes or prejudices.

(c) Yes. The question was fully considered and suitable orders were
issued.

(d) Does not arise.

Mr. Lakshmi Kanta Maitra: Do I understand the Honourable Member
to say that it is so very difficult for any Government tc know the man-
ners and dress of a particular clasu ot people whom that Government

governs?

Mr. G, V. Bewoor: May I say, Bir, that we have only to look round
the Bengali Members who come from that Province in this House, and
you will find it very difficult to decide whay is the proper dress for
Bengalis.

Mr. 8. Satyamurti: May I know 1f all this dress is of Indian manufac-
tura that is Swadeshi?

mope i -

Mr, ﬂ. 7 30'00!‘ Yaa, Slr
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.Dmvnr AND Oox.uonon or¥ LETTERS.

1457. *Mr. D. K. Lahiri Chaudhury: (a) Is it a fact that according
to section 4 of the Post Office Act, exclusive privilege of conveying letters
is reserved to the Governor General in Council?

' (b) Are Government aware that in spite of this, the Railways,
several Provincia] Governments and merchants have made their own
arrangement to convey letters?

""" (c) Tt the reply to part (b) be in the negative, are Government
prepared to undertake a thorotigh enquiry' intg the matter to mertain
Whether the fact is true or not?

(d) Is it & fact that on each railway, letters issued by the Divisional,
District, or other offices, are conveyed by trains and delivered at every
railway station by their own men, who also collect letters for the offices
from the Stations?

(e) Is it also a fact that the Government of Bengal have opened &
central despatching office in Calcutta, from where all letters intended
“for delivery in Calcutta are delivereq through servants, and letters issued
by the District Officers or Judges intended for delivery in Calcutta are
also forwarded to the central despatching office, wherefrom they are
delivered in the same way?

(f) Are Government aware that many big merchants separately, or
small traders jointly, engage servants to collect and deliver letters to their
constituencies within the town?

(g) Are Government prepsred to allow other private bodies to make
their pwn arrangements to deliver or collect letters in this way? If not,
why not?

The Honourable Sir Frank Noyce: (a) Under section 4 of the Post
Oﬂice Act, wherever within British India, posts or postal communications
are established by the Governor General in Council, the Governor General
in Council has the exclusive privilege of conveying by post, from one
place to another, all letters and postcards and also the cxclusive privilege
of performing all the incidental services of receivingz, collecting, sending,
despatching and delivering all letters and postcerds with certam stated
éxceptions.

(b) Certain instances of unauthorised arrangements for the collection,
conveyance and distribution of letters by Local Governmentg and Admi-
nistrations came to the notice of Government and orders have been igsued
for the discontinuance of such arrangements. No instances of merchants
having made such arrangements have recently zome to the notice of
Government. As regards Railways, the Honourable Member is referred
to the reply to part (d).

(c) Does not arise.

(d) Yes this matter is now under consideration.

(e) Yes, but the Government of Bengal have already issued ‘orders
that these arrangements should be discontinued.

(f) Government have no information

(8) No. On the contrary, Government will take suitable action when-
ever evidence is forthcoming, in order to protect its posthl rovéhued' It
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is essential to a flat-rate postal system, espécially in such a large country
as India; that the Post Office should secure all the revenues to whieh 1t
is legally entitled from remunerative forms of traffic in order to cover

ite ‘losses o unremunerative "'forms_. v

CAusE OF INCREASE UNDER THE HEAD ‘‘PAYMENTS TO A}g Man
v : CARRIERS '’ I¥ THE BUDGET. o i

1458. *Mr. D. K. Lahirl Chaudhury: (a) Will Government be pleased
to state the cause of increase from Rs. 2,54,000 to Rs. 5,82,000, under
the head Payments to Air Mail Carriers in the Budget for the year
1985-36 (Demand No. 28)?

(b) Did Government invite competitive tenders for carrying mails?

Mr. G. V. Bewoor: (s) The increase in the amount budgeted for 1935-
86 under the head ‘‘payments to air mail carriers’’ (Demand No. 28) is
due to the following reasons:

- (i) Introduction of the Lahore-Karachi air mail service with effeet
from the 4th December, 1984.

(ii) Utilisation of the Sirgapore-Australia air mail service for the
despatch of air mail articles from India to Australia with
effect from the middle of Decemver, 1084, and-

(iii) Duplication of the following internal air mail services in India
from January, 1985:

(1) Lahore-Karachi.
(2) Karachi-Madras.
(8) Karachi-Calcutta.
(iv) Natural growth of air mail traffic.

{b) No.

INOREASE OF TEE NUMBER OF TELEGRAPH MASTERS.

1459. *Mr. D. K. Lahiri Chaudhury: (a) Is it u fact that during the
ooming year Government contemplate increasing the number of Telegraph
Masters from 227 to 257? o

(b) Is it a fact that for this purpose they have made a provision in
the Budget under the head Telegraph Traffic Branch (in Demand No. 28)?

(c) If the reply to part (a) be in the affirmative, will Government
be pleased to state the cause of the increase?

Mr. G. V. Bewoor: (a) No. The number of Telegraph Masters
actually employed varies from year to year according to the volume of
traffic and ‘is based on a prescribed 'formula. There is no intention to
increase the number 6f Telegraph Masters unless it is justified according
to the accepted standard- The staff sanctioned for 1934-85 was 265. The
figure of 227 shown in the budget estimates for 1984-85 had subsequently
to be revised in the formal sanction owing to an omission to take certain
‘posts into accoumt. The mm of ‘funds required was, however, made
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_(b) and (c). In view of the reply to part (a), the questions do not
arise. .

ArrENDANCE Hours oF COUNTER OLergs oF THE BARA Bazarx Posr
OrFrI0E, CALOUTTA.

1460. *Mr. D. K. Lahiri Ohaudhury: (a) Is it a fact that some of the
counter clerks of the Bara Bazar Post Office (Calcutta) are required to
attend office at 9-80 A.M.?

(b) Will Government be pleased to state when these clerka get’ lea.ve
"t0 go home and when they get leave for their tiffin ?

(¢) Is it a fact that the clerks working in the Post Officé counters cannot
leave: the counter unle@s and until the mails are closed?

(d) If the reply to part (¢) be in the affirmative, will Government be
pleased to state when the last mails are closed in that office?

(e) Is it a fact that an order has been issued to the effect that counters
will be kept open after the rcheduled closing hours to receive articles from
‘the publis who will bring articles to the Post Office up to the closing hour?

(f) What is the latest hour of posting of articles of the Barabazar Post
Office, and up to what hour the counters are actually kept open?

Mr, G. V. Bewoor: (a) Yes.

(b) The hours of duty of these clerks are from 9-80 a.m. to 5-80 p.M.
with an interval of half an hour for tiffin.

(o) No.

(d) Does not arise.

(e) Yes, but only for those persons who are actually waiting at the
counter from before the scheduled closing time.

(f) The latest hour of posting for unregistered articles is 6-15 P.M.
The counters are open up to the following hours:

Registration and Parcel . . . 4-30 p. m. on week-
days and 3 p,m.
on Baturdays,

Money Orders and Savings Bank . . . .« 3 £ on wuek
y8 and 1p
on ﬂatunlayn. .
r'ISlegnph Money Orders . . 8 p. m. on all week-
y : ll:lilys including
Baturdays.
Bubject generally to the conditions referred to in my reply to part
() above.
COMMUNAL COMPOSITION OF THE INDIAN BTAFF IN THE OFFICE OF THE
HicE COMMISSIONER FOB INDIA.

1461. *Mr. Muhammad Nauman: Will the Honoursble the qu'e
Menibier pleass state:

(a) it it'ia & 8¢t that most of ‘the Indisns who have been tppoinhd.
by the late and the present High Commissioners for Indis,
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Bir A. C. Chatterjee and Sir B. N. Mitra, in the various
offices under the control of the High Commissioner for India,
are Bengali Hindus;

{(b) the number of Indians appointed by these two gentlemen, and
how many of them are Bengali Hindus;

(¢) how many of these Indians are Muslims; and

(d) how many appointments have been made by the present ngh
Commissioner for India since the issue of the Government of
India Resolution, dated the 4th July, 1934, fixing a certain
percentage of all appointments for the Muslim community,
and how many of them have been filled by Muslims and

Hindus?

The Honourable Sir Joseph Bhore: Information is being collected and
will be furnished to the House in due course.

COoMMUNAL COMPOISTION OF THE INDIAN STAFF IN THE SECRETARIAT OF
THE LEAGUE OF NATIONS.

1462. *Mr, Muhammad Nauman: Will Government please state:

(a) the number of Indians appointed in the Secretariat of the League
of Nations since the time Sir A. C. Chatterjee took charge of
the office of the High Commissioner for India;

(t) how many of these Indians are Bengali Hindus; and

(=) whether there are any Muslims in the League of Nations Secre-
tariat, and if so, what is their number?

The Honourable Sir Nripendra Sircar: (a) The number is nine. The
High Commissioner is not the appointing authority and the significance of
the Honourable Member's reference to Sir A. C. Chatterjee is not under-
stood.

(b) The Government of India have no official information, but from
the names of the persons in question, some of whom ure nb longer em-
%oyed in the League Secretariat, it would appear that they included three

engali Hindus.

(c) The Government of India have no official information, but from
the names of the six Indians now in permaneng service in the League
Becretariat, including the International Labour Office, it would appear
that none of them are Muslims.

RBLATIONBHIP WITH BIR ATUL CHATTERJER AND SR  BHUPBNDRA Mzm
o THE Sra¥F.or THE HicE CoMMISSIONER ron Iiwn AND 1IN THE
LraeUR, oF NATIONS SECRETARIAT. '

1463. *Mr. Muhammad Nauman: (a) Will Government please state the
number of persons related to Bir A. C. Chatterjee and Sir B. N. Mitra who
are employed in various oapacities in the different offices under the control
of the High Commissioner for India and in the League of Nations

- Sgoretarind?
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(b) If the information asked for in part (s) above be not readily avail-
sblé, ‘ate Government prepared to make an inquiry into the matter and
let this House know the result in due course? '

M (]

The Honourable Sir Joseph Bhore: (a) The Government of India have
no information. ' '

(b) No, Sir.
WiRELESS LIOENOES ISSUED IN THE YEAR 1934-35.

14¢4. *Mr. D. K. Lahirl Chaudhury: Will Government be pleased to

state how many wireless licences were issued in the year 1984-35, and what
amount wus credited to the post office for the work?

Mr. G, V. Bewoor: As the figures for the financial year 1934-35 are
not yet available, it is not possible to supply the information required
by the Honourable Member. 1 mav, however, infoerim him that during
the calendar year 1934, approximately 17,280 wireless licences of all kinds

were issued and a sum of Ks. 28,844 will accrue to the Posts and Telegraphs
Department. a ot

ProvrsioN 1N THE BUDGET URDER THE HEAD ‘' CAPITAL OUTLAY ’ AS
““ ARMY MOBILISATION STORES .

1465. *Mr. D. K. Lahirl Chaudhury: (a) Will Govrrnment be pleased
to state the reason for provision of Rs. 20,01,038 in the Budget (page 118)
under tne head Capital Qutlay as ‘Army Mobilisation Stores’?

(b) Will Government please also state whether the military department

pay the smount, or the amount is paid by the Posts and Telegraphs
Department ? : o

. Mr. @G. V. Bewoor: (a) and (b). The amount of Ks. 20.01,083 repre-
sents the value of Stores held in stock at the end of 1934-85 by the
Indian Posts and Telegraphs Department on behulf of the Anny Depart-
ment. The cost of these stores is recovered froru the Army Department
when they are issued to that Department. The Army Department pays
to Posts and Telegraphs Department every year all the incidental expen-
diture incurred in the custody and maintenance nf this stock. The latter
Department does not, therefore, bear any expense on this account. I may
add that the amount of Rs. 20,01,033 does not represent any expenditure
proposed to be incurred or recoveries contemplated during 1935-88 and
the question of payment either to or by the Posts add Telegraphs Depart-
ment does not, therefore, arise. The Honourable Member will 6bderve that

at page 117 of the Budget the same figure is “repeated as the olosing
balance for 1985-36.

ABNORMAL INCREASE IN TEE COST OF Puiam‘m oF Stores v Inoia.

] . . . 4 I ' TR
1468. *Mr. D. K. Lahirl Chaudhury: (a) Will Government be plessed to
state what is the cause of the abnormal increase in the cost of purchase of
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storeg in India according to provision of Rs. 48,68,000 against Rs. 18,86 042
under the head Capital Outlay on page 113 of the Budget? o
(b) What kind of stores will be purchased?

. Mr. @. V. Bewqor: (a) The increase in the provision upder *Purchgge’’
for 1935-36 over that for 1983-34 is due partly to.the heavizr programme
of works for the development of telephone systems and partly to the fack
that in the year 1983-84 the demands were met to a certain extent from
existing stocks and not by purchase. o '

(b) The main classes of stores to be purchased arc:
(i) Materials for the manufacture of posts, masts and fittings,
. . €.g., iron gheets, pig iron, etc.
(i) Wires, insulator and cables, ,
{iii) Telegraph, Telephone and Radio apparatus and Power Plant.
(iv) Batteries and wiring materials.

TeELRGRAPH ENGINERRING BRANCH.

1467. *Mr. D. K. Lahiri Chaudhury: (a) Will Government be pleased
to state what are the duties of the following officers :

(i) the Financial Advisor;
(ii) the Deputy Director General, Finance; and
(iii) the Director, Telegraph Engineering?

(b) Who looks into the working of the Telegraph Engineerin anch
in the Bihar and Orissa and the gCent.ra.l C'ircgg:?p d Br_ -

(¢) Will Government be pleased to state how many Divisional and Sub-
Divisional  Engineers are in the Telegraph Engineering Branch, and what
are their duties?

Mr. @G. V. Bewoor: (a) (i) and (ii). The Honourable Member's atten-
tion is invited to the reply given to hig starred question No. 277 on the
26th February, 1934. _

(iii) Directors of Telegraph Engineering, whose present designation is
Directors of Telegraphs, are officers working under the Postmaster-General
of the larger Circles and are in charge of all telegraph work in the Circle
both engineering and traffic.

(b) The Postmasters General of the Circles with the assistance of the
Divisional Engineer, Telegraphs, Patna, and Nagpur, respectively.

(¢) There are 19 Divisional Engineers and 59 Sub-Divisional Officers.
As regards. their duties, the .attention of the Honpurable Membher jis in-
vited to the reply given on the 26th February, 1984, to part (c) of his
question No. 281.

e N Y R A L
PosT AND TELEGRAPH OFFICES MAINTAINED FOR MILITARY PURPOSES.

'1468. *Mr. D, K. Lahirli Chapdhury: .(a) \mll_Gov%u;L_mgnj be pleaged
to state the names of the Posts and Telegraph Offices which are maintained
for military purposes?
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(b) Will Government please state whether the military or political
department make any contribution to compensate the loss on running those

Posts and Telegraph Offices?

Mr, G. V. Bewoor: (s) and (b). Information has been called for and &
reply will be placed on the table of the House in due course.

EurorBAN OFFIOBRS OF THE FOREIGN AND POLITICAL DEPARTMENT
SERVING IN INDIAN STATES.

1469, *Mr. 8. Satyamurti: Will Government be pleased to state:

(a) the number of European officers who are now serving in the
Indian States and who belong to the Foreign and Political
Department of the Government of Indis;

(b) the number of European officers, so serving, who have retired
from service in the Foreign and Political Department; and

(c) the increase in the number of such European officers from 1929?

' . Mr, H. A. . Metcalte: (s) Seven.

(b) Six.

(c) As compared with the figures of April there is a decrease of one in
the number of serving European officers of the Political Department now
employed in Indian States and an increaseq of four in the number of retired

officers of the same kind so employed.

‘Mr. 8. Satyamurti: What is the reason for the increase in the latter
class ?

"Mr. H. A. ¥. Metcalfe: Presumably because the States concerned
asked for their services,

"Mr. 8. Satyamurti: Are these retired officers expected to take the
consent of the Foreign and Political Department, before they accept such

appointments or can they accept such posts without the consent or appro-
val of the Foreign and Political Department ?

,Ms. H. A. ¥. Metcalfe: The position is that they have to obtain sanc-
tion, I think, of the Governor General before they accept these appoint-
ments.

Mr. 8. Satyamurti: What is the average age of these European officers,
who have retired, and who are now in the service of Indian States? Are
they superannuated, and are, therefore, employed in Indian Btates, or

are they within any reasonable age?

Mr. H. A. . Metcalfe: It depends on what you consider a reasonable
age. They mostly retire at the age of 65.

I! 8. Satyamurti: They won't be eligiblé,’ I teke it, for employment
in British service.
Mr. H. A. T. Metcalfe: That would depend on the class of service.
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Mr. B. Satyamurti: In the particular services, in which they were
employed before?

Mr. H. A. ¥. Metcalfe: No, the ordinary rule is that military officers
of the Political Department retire at the age of 55.

Mr. 8. Satyamurti: Is the advice of the Foreign and Political Depart-
ment taken before consent is given to the employment of these super-
annuated men in the Indian States?

Mr. H. A T. Metcalte: I have already said, Sir, that it is taken.

Mr. 8. Satyamurti: And do Government consider the advisability, Sir,
of employing aged men for this important work? Have they refused
cc;:mgnt in any case, or it is given in every case they are asked, and if so,
why

Mr. H. A. F. Metcalfe: L could not answer that question without
notice. There must be many cases, and some of them may have been
refused, but I cannot say without notice.

Mr. 8. Satyamurti: Do Indian States always act in this matter,
without reference to the Foreign and Political Department, or are they'
advised by the Political Department to ask for European officers?

Mr. H. A. F. Metcalfe: I have already said the Department do not
advise the States; the States act entirely on their own in these matters.

Mr. 8. Satyamuri: What is the reagon, then, Sir, for the preferenoe'
for European officers, resulting in the increase of 4? ‘

Mr. H, A. F. Metcalfe: Presumably because the Indian States ptder
to ask for them.

Mr. 8. Satyamurti: Does the Political Department encourage the em-
ployment of European officers in Indian States?

Mr. H. A. ¥. Metcalfe: I am not aware that any encouragement is -
needed. .

Seth Govind Das: Is it a fact that confidentially some influence is'
brought to bear on the Indian States ) I

Mr. President (The Honourable Sir Abdur Rahim): Order, order Next

question, please.
t

IR

SUBJEOTS OF INDIAN STATES AGAINST WHOM PROCEEDINGS HAVE BEEN
TAKEN BY LOOAL GOVERNMENTS UNDER THE FOREIGNERS’ ACT.

1470. *Mr. 8. Satyamurti: Will Government be pleased to state:'

(a) the number of persons who are subjects of Indian Btates, against
whom proceedings have been taken by the Local Governments
under the Foreigner’s Act during the last five years;
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(b) the number of those who were convicted in mnneatmn with the
civil disobedience movement; and .
(c) whether there is any proposal te w1thdr&w or mod.l.fy tboa&
orders? .

The Honourable Sir Eenry Oratk: The Bomba‘y Government have used
the Foreigners! Act to deport certain subjects of Indian Stajes who were
canvieted of offences during the. Civil Dipobedience Movement. The num-
ber of such orders in force in the Bombay. Presidency is 233., I under:
stand that the policy of the Bombay Government is to consider on their
merits applications from such persons for, permission te. returm to British
India and genersally to deal favourably with such applications if it appears
that; those concerned hawe long been resident in British India or have a
meang, of livelihood there.

+1 hawg. no -information. regardmg_ the uaa qi t.he Act agam;t subjepts of.
Indian States by other Local Governments during the last five years but if
the Honourable Member so desires T will eal] for it.

!l' 8. Satyamuru Is it & fact that Mr. Mnm]al Kothari, a resident.
of British India for many years, applied for permission to return to
Bntu:h India, who had been externed under this Act, and that the permis-
sion was refused, and, if so, why?

The Honourable 8ir Henry Oratk: My information is that Mr. Manilal
Kotharj has not applied for permission to return to British India.

Mr. 8. %&tyﬁmurtl How many persons have applied for permission to
return to British India, how many have been permitted, and how many
have been refused?

.'The Honourable Sir Henry Oralk: I have no information on that pcint,
but I know that some have been permitted to return. 1

Mr, 8. Satyamurti: Is there any change of policy, in view of the sus-
pansmn of the Civil Disobedience Movement, in respect of this matter,
that is to say, a change of policy in regard to those who were externed
because of their participation in the Civil Disobedience Movement ?

The Honourable Sir Henry Oralk: I have said that the policy of the
Local Government is to consider favourably such applications if the
people who apply for permission have long been resident in British India.

Mr. 8. Batya.murtl How does it happen that there are 283 yet left,—I
think that is the figure that the Home Member mentioned if T am rlghb—
how does it happen that, in spite of the favourable attitude of the Bom-
bay Government, there are as many as 233 yet left, against whom such

orders sre subsisting?

The Honourable Sir Henry Oralk: I suppose because people have not.
put in applications for permission to return.

- Mr. 8. Satyamurtl: May I teke it that the Honourable the Hr)me-
M.ember will eall for imformation from- other Local Govemmants in respect:

of this importent matter?
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The Honourable 8ir Henry Oraik: Yes. I said I will do so if the
‘Honourable Member desires. ‘

Mr. 8. Satyamurti: Yes, I do desire.

Seth Govind Das: Will the Honourable Member consider favourably
‘the application of Mr. Manilal Kothari if he puts in one?

The Honourable Sir Henry Oraik: That is a matter for the Government
of Bombay.

NEGOTIATIONS WITH THE MARBITIME STATES OF KATHIAWAR, COCHIN
AND TRAVANCORE IN RESPECT OF SEA CUSTOMS.

1471, *Mr, 8. Satyamurti: Will Government be pleased to state:

(a) whether their attention has been drawn to Bir Samuel Hoare’s
answer to Mr. P. W. Donner’s question in the House of Com-
mons on the 8th of March, 1985, that discussions are taking
place with the Maritime States of Kathiawar, Cochin and
Travancore in respect of Sea Customs;

(b) whether the Government of India are taking part in those
negotiations; and

(c) whether attempts are being made to protect the interests of
British India in those negotiations?

The Honourable Sir James Grigg: (a) Yes.
(b) The Government of India are conducting these negotiations.
(c) Yes.

Mr, 8. Satyamurti: What are the attempts being made to protect the
interests of British India in these negotiations?

The Honourable Sir James @rigg: The best attempts we can.

Mr. 8. Satyamurti: Will the Honourable the Finance Member be good
enough to consider whether he will take the assistance of this House in this
matter ?

The Honourable Sir James Grigg: I do not think that will be practic-
able.

Mr. 8. Satyamurti: Is it because he considers that we shall be cf no
value at all?

The Honourable Sir James Grigg: No.
DEFENCE OF BURMA.

1472, *Mr. 8. Satyamurti: Will Government be pleased to state:

(s) whether their attention has been drawn to Bir SBamuel Hoare'’s
answer, in the House of Commons, to Mr. A. E. 4. Fuller

o
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on the 8th March, 1985, that the question of the Defence
of Burma is being discussed on materials supplied by the
suthorities of Burma and India supplemented by consultation
with officers having first class experience of local conditions;

(b) whether the Government of India have been consulted in the
course, of the discussions and who are the officers being con-
sulted ; and

(c) what are the materials which have been supplied by the autho-
rities in Burma and India?

Mr. @, R. ¥. Tottenham: (a), (b) and (c). The Secretary of State was
no doubt referring to the report of a Committee which was appointed by
the Government of Burma to examine the question of the defence of Burmsa
after separation. The Government of India have expressed their views
on this report after consulting the Military Authorities at Army Head-
quarters, but both the report itself and their views on it are confidential.

Mr, 8. Satyamurti: May I ask for a definite answer with regard to
clauses (b) and (c) of the question? Who are the officers being consulted ?

Mr. @. R. Y. Tottenham: Officers of the General Staff Branch at Army
Headquarters.

Mr. 8. Satyamurti: With regard to (c), what are the materials which
tave been supplied ?

Mr. G. R. ¥. Tottenham: I take it that the materials are those con-
tained in this report of the Committee appointed by the Burmua Govern-
ment.

Mr, 8, Satyamurti: Which is confidential ?
Mr. G. R. ¥. Tottenham: Yes.

Mr. 8, Satyamurti: May I know if the financial implications of this
subject have been considered by the Government, and pressed on the
BSecretary of State?

Mr. G. R. F. Tottenham: No doubt the financial implications have
been considered along with all the other implications.

Mr. 8. Satyamurti: Will a decision be made in this matter, without
ceference to this House?

Mr. G. R. ¥. Tottenham: I do not quite understand the Honourable
Member’s point. =

Mr, B, Satyamurti: I am asking whether the ultimate decision with re-
jard to the allocation of the responsibility, financial and otherwise, for
2 o defence of Burma after separation from India. will be made without
veference to this House.
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Mr. G. R. ¥. Tottenham: I do not think the question of the defence
of Burma has, as such, anything to do with this House. But I would
certainly require notice of that question before I could give a definite

reply. . '
Mr. 8. Satyamurti: May I take it, therefore, that India after separa-

tion will be entirely free.from any responsibility, financial or otherwise,
for the defence of Burma?

Mz G. R. F. Tottenham: I cannot possibly answer that question now.

Mr. S. Satyamurti: May I know, then, why the Honourable Me¢mber
said just now that it has nothing to do with this House? If I have to
pay the piper, I have a right to call the tune, according to my Honourable

friend, Mr. P. R. Rau.
Mr, President (The Honourable Sir Abdur Rshim): Next question.

CONSTITUTION OF RAILWAY ADVISORY COMMITTRES.

1473. *Prof. N. G. Ranga: Will Government be pleased to state:

(i) when the policy for the constituting of Railway Advisory
Committees was formulated;

(ii) what are all the interests proposed to be represented on such
committees;

(iii) whether there are any committees on which Railway Passen-
gers’ Associations. or Peasants Associations, or those cxpected
to represent ecither passengers or peasants or both, are
represcnted ;

(iv) whether it is not a fact that on the Committee for the South
Indian Railway, representative of Passengers’ Associations
and on that for the Madras and Southern Mahratta Railway,
a representative of Peasants, are now provided places; and

(v) whether Government are prepared to reconsider their policy of
constituting the Railway Advisory Committees, so as to make
place for the representatives of agriculturists and passengers ?

Mr. P. R, Rau: (i) The formation of Railway Advisory Committees
was recommended by the Acworth Committee, and the general principles
for the constitution and working of these Committees were settled after
consultation with the Centra]l Advisory Couneil for Railways in 1922,

(ii) These Committees are generally constituted as follows, the Agent,
being the ex-officio Chairman :

2 members nominated by the Local Government,
8 representatives of the Legislative Council to represent rural
interests and the travelling public,

1 representative of the local Municipality,
5 members representing industries, commerce and trade.

(iii) and (iv). I understand that on the Madras Committee of the
Madras and Southern Maharatta Railway and the South Indian Railway's
ol
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Committee, there is a representative of a Passengers Association, Lut I
am not aware that the Madras and Southern Maharstta lewsv have &
representative of peasants on their Committee.

(v) Government have no reason to think that the existing instructions
for the constitution of these Committees do not ensure that the interests of
agriculturists and passengers generally are adequately represented, but
will take an early opportunity of discussing the question generally with
the Central Advisory Council for Railways again.

Prof. N. G. Ranga: Are there any representatives at all of peasants on
these Committees?

Mr. P. R. Rau: T have said that I am not aware that the M. and 8. M.
Railway Committee have a representative of peasants on the Committee.

QUALIFIOATIONS LAID DOWN FOR FILLING THE PosTs oF Froop-LiGHT
OPERATORS.

1474. *Mr. Ahmed Ebrahim Haroon Jaffer: Will Government be pleased
to state:

(8) what are the qualifications laid down for filling the posts of
flood-light operators;

(b) the number of vacancies filled during the course of the past
twelve months;

(¢) the qualifications of the candidates selected at the last two selec-
tions;

(d) whether the candidates taken possessed the requisite qualifica-
tions as prescribed by the rules;

(e) whether the last two selections were from men who had under-
gone training in the Karachi Aerodrome;

(f) whether better qualified candidates were available or not;

(g) who is the appoiuting authority and what procedure is laid down
for filling these posts; and

(h) whether any selection board is formed to fill these vacancies or
:Iéot, dB;ld whether the Director of Civil Aviation is on this
oar

The Honourable Sir Frank Noyce: (a) Candidates for the posts of Flood-
light Operator are required to have served an apprenticeship in automobils
ana electrical engineering, and to have had further practical experience in
tr - maintenance of automobile engines and electrical generators. They

: al;o required to be men of inteiligence with a good knowledge of
- .ngheh.

{b) Three vacancies were filled during the course of the past 12 months
—one of Flood-light Operator and two of Flood-light Operator Trainees.

(¢) A statement showing the qualifications of the three candidates
selected on the last two occasions is laid on the table.

(d) Yes.

(e) No.

(f) No.
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(&) The Director of Civil Aviation in India is the appointing authority.

Applications are normally invited through the medium of newspapers. 1f,
however, a large number of suitably qualified candidates is available the

vacancy is not advertised.

(b) There is no formally constituted Selection Board but in connection
with the recruitment of the two Flood-light Operator Trainces the selection
was made on the instructions of the Director of Civil Aviation by the
Chief Aerodrome Officer and Engineer Officer on the staff of the Director
of Civil Aviation in India.

Statement.

Name of applicant.

Qualifications. -

Experience.

Mr. A. M. Baptist,
Floodlight Opera-
tor, (appointed
with effect from
18t June 1931).

Mr. Hem Singh,
Floodlight Opera-
tor Traines (ap-
ointed frorn 1lst
March, 1935),

Mr. M. J. Merehant,
Bl ight Opera-
tor ainee (ap-

pointed from st
March, 1936).

Passed 1st

Passed the course of Practi-

cal Electrician from the
Service Electrical Engineer-
ing College, Rawalpindi, in
February 1933. Holds
certificate of competency
Class IT in Electrical Wir-
ing (1934).

tion: of Wiremen’s classes
of Victoria Institute of
Bombay and second class
of Goverument Wiremen
Competency classes and
has appeared for 1st class
of Electrical Supervisors
examination.

exanmins. |

(1) Worked as Apprentice Fit.

ter with B, R. Herman and
Mohatte, Ltd, Karachi, for
about 5 years,

(2) Worked as fitter mistry with
3Measra, Baboock and Wilcock
for a period of 9 months,

(3) Worked as Head Mechanic
at Royal Airship Bare, Drigh
Road, Karachi, for about 4
years,

(1) Worked in Tata Iron and
Steel Co Ltd., Jamshedpur
and Tin Plate Co. of India
Ltd., Tatanagar, for about 8
years.

(2) Attended evening classes at
Jamshedpur Technical School,

(3) Worked in Bind Electrical
Co. and Eastern Electricity
Trading Co., Karachi, as Elec-
trician for about 3 years,

(1)1 Wiarked.. ins Bharat  Eleotric
Works for 18 monthbs as an
apprentice wireman and wire-

man.

(2) Worked as Wireman-in-
Charge, Sub-station Lloyd
Barrage and Canals Construc-
tion Works for 8 months,

(3) Warked  with Creaves
Cotton and Co. and Emchshah
and Con,, Bombay, for ahout

. @ yoar as armatyre windor,

(4) Worked under Polsons But-
ter Manufacturing Co., Anand,
for 8 months as Acting Elec-
trical Engineer.

(5) Worked for 1. C. 8, 8, and
Co., Karachi, for 1§ years as
an Electrical Foreman.

| (6) Worked as Lighting Inspec-

tor for about 15 months in the
Municip Corporation,
Karachi,
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Mr. Ahmed Ebrahim Haroon Jafter: May I ask the Honourable Mem-
ber whether a knowledge of English is an essential qualification for &
flood-light cperator?

The Honourable 8ir Frank Noyce: Yes, 1 think it is, in view of the
number of aeroplanes from other countries which fly across the country.

Mr. Ahmed Ebrahim Haroon Jaffer: Is there any flood-light operator
who does not possess that qualification at Karachi?

The Honourable Sir Frank Noyce: I cannot answer, that question off-
hand. I should imagine it is very doubtful, because, as I have stated, a
knswledge «f English is an essential qualification of a floud-light operator.

Mr, Ahmed Ebrahim Haroon Jafler: Will Government please lay on
the table of the House a statement showing all the qualifications of all
the flood-light operators?

The Honourable 8ir Frank Noyce: 1 hardly think that is necessary.

Mr. Ram Narayan 8ingh: Questions Nos. 1475 to 1497 standing in my
name relate to one and the same subject. Therefore, may I put them
together ?

Mr. P. B. Rau: May I be allowed to place all the replies on the table
of the House?

Mr. President (The Honourable Sir Abdur Rahim): Will the Honour-
able Member be patisfied with that?

Mr. Ram Narayan 8Singh: Yes, I shall be satisfied.

GRIEVANOES OF TRAVELLING TIOEKET EXAMINERS ON THE EAST INDIAN
RaiLway.

1475, *Mr. Ram Narayan Singh: (a) Is it a fact, that Travelling Ticket.
Exuiun.ners on the East Indian Railway came under Traffic i.e., Operating
control in June 19817 '

(b) Is it a fact that previous to that they were under the Chief Accounts
Officer, Calcutta ? '

(c) Is it a fact that now they are under the Divisional Buperintendents
like all other Transportation and Commercial staff ? '

(d) Is it a fact that while under Accounts the Travelling Ticket Inspec-
tors now Examiners had different conditions of service regarding pay and
sllowances ss compared with other Transportation and Commercial staff
working in Divisions ?

(e) Is it a fact that under Accounts they used to get mileage allowance
like guards of the Operating Department?

(f) Is it a fact that on transfer to Operating the Travelling Ticket
Examiners’ mileage allowance was stopped and they were offered less remu-
nerative consolidated allowance ?
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(g) Is it a fact that while under Accounts the Travelling Ticket Inspec-
tors now Examiuers were provided with a peon who used to weigh unbooked
luggage in trains and also look after ticketless travellers detected by a
Travelling Ticket Inspector ?

(b) Is it a fact that now under Operating the Travelling Ticket
Examiners have not been provided with peons and they are required to
carry a scale in addition to heavy and unweildy Haymen Punch and weigh
luggage with their own hands and also look after ticketless travellers ?

Mr. P. R. Rau: (a) and (b). The Travelling Ticket Checking staff were
under the control of the Accounts Department till the introduction of the

Crew system in August, 1926.

(c) Yes.

(d) Yes.

(e) Yes.

(f) The posts of Travelling Ticket Inspectors were abolished. Persons
holding these posts offered and accepted posts of Travelling Ticket Exam-
iners, which did not entitle them to mileage allowance. Government,
however, sanctioned purely as an ¢x gratic measure an enhanced consoli-
dated allowance to persons who had originally held posts of Travelling
Ticket Inspectors.

(g) Yes.

(h) Yes, but the Administration considers that the punch is not heavy
nor unweildy.

GRIEVANOES OF TBRAVELLING TICKET EXAMINERS ON THE EAST INDIAN
RaiLway.

1476. *Mr. Ram Narayan Singh: (a) Is it a fact that while under
Accounts the Travelling Ticket Inspectors on the East Indian Railwa
were allowed to fix any place as their Headquarters on their section whic
could be convenient to them ?

(b) Is it & fact that now they are required to remain at a particular
station allotted by the administration ?

(c) Is it a fact that the Travelling Ticket Inspectors under Accounts
were given choice of Headquarters because they were not provided with
Railway quarters either on rent or free, specially the Indians?

(d) Is it & fact that even now the Travelling Ticket Examiners under
Operating are not provided with railway quarters?

(e) How many Indian Travelling Ticket Inspectors under Accounts were
provided with railway quarters and what was their strength?

__ () How many Travelling Ticket Examiners under Operating are pro-
vided with railway quarters and what is their total strength ?

Mr. P. R. Rau: (a) No.

(b) Yes. .

(c) No.

(d) Travelling Ticket Examiners are not entitled to rent-free quarters

u;:diar tl;he rules but dre allowed railway quarters if available on paymens
of rent. )
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(e) and (f). The information is not readily available. Government do
not consider that the time and labour involved in its compilation will be
commensurate with the results to be obtained.

GRIEVANCES OF TRAVELLING TIOKET EXAMINERS ON THE EAST INDIAN
RAILWAY.

1477. *Mr. Ram Narayan Singh: (a) Is it a fact that Travelling Ticket
Inspectors on the East Indian Railway under Accounts were permitted to
stay in Inspectors’ rest rooms at an out-station ?

. (b) Is it a fact that in the absence of Inspectors’ rest room they could
take rest in the second class waiting room?

(c) Is it a fact that now they are neither allowed to step into Inspectors’

rest room nor even an intermediate class waiting room even though the
guurds' rest room be not available for them?

Mr. P. R. Rau: (a) Yes.
(b) Yes.

~ (c) It is in the interests of the travelling public that they are not
allowed to use the waiting rooms. They are allowed to use Guard’s rest
rcoms sud at all places where it has been considered necessary, Travelling
Ticket Examiner’s rest rooms have been provided. 4

GRIEVANOCES OF TRAVELLING TIOKET EXAMINERS ON THE EAST INDIAN
RarLway.

1478. *Mr. Ram Narayan Singh: (1) Is it a fact that while under
Accounts the Travelling Ticket Inspectors on the East Indian Railway
used to get communal gazetted holidays and now under Operating the
Travelling Ticket Examiners do not get a holiday even on an important
occasion ?

(b) Is. it a fact that according to the recommendations of the Moody-
Ward Committee each train must be manned with a Travelling Ticket
Examiner, and that communal holidays are not given to them?

(c) Is it a fact that wherr a Travelling Ticket Examiner is sick and
relief not available the train may go without a Travelling Ticket Examiner?

(d) Is it a fact that during important melas Travelling Ticket Exami-
ners are withdeawn from trains and posted on mela areas to work at
stations and thus trains go without Travelling Ticket Examiners?

Mr. P. B. Rau: (a) Yes.

(b) The conditions of their service do not permit of ‘‘our-door’ staff
being given communal holidays.
(c) Yes.

(d) Yes, sometimes,

GRIEVANOES OF TRAVELLING TICKET EXAMINERS ON THE EAST INDIAN
RaAIiLwAY.

. 1479, *Mr, Ram Narayan Singh:. (a) Is it a fact that guards appointed
on' the East Indian Railway before 1927 are given double pay for working
on Sundays and on gazetted holidays?
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~ (b) Is it a fact that the Travelling Ticket Examiners appointed before
1927 are neither given these holidays nor double pay in lieu thereof?

Mr. P. R. Rau: (a) Guards under the old Esst Indian Railway Com-
pany Rules only get an extra day’s pay on Sundays, Christmas Day, Good
Friday and the King’s Birthday.

(b) Yes.

GRIEVANCES OF TBAVELLING TIOKET EXAMINERS ON THE EAsT INDIAN
RAiLWAY.

1480, *Mr. Ram Narayan Singh: (a) Is it & fact that while under
Accountg the Travelling Ticket Inspectors on the East Indian Railway
used to get 36 hours rest after six days working?
~ (b) Is it a fact that now under Operating they get only 24 hours rest
after six days?

Mr. P. R. Rau: (a) No.
(b) They are given a weekly rest of not less than 24 hours.

GRIEVANCES OF TRAVELLING TIOKET EXAMINERS ON THE EAST INDIAN
RaiLway.

1481. *Mr. Bam Narayan Singh: (a) Is it & fact that under Accounts
the Travelling Ticket Inspectors on the East Indian Railway could not
be forced to work for more than eight hours a day?

(b) Is it & fact that under Operating the Travelling Ticket Examiners
have to put in ten hours work per day?

Mr. P. R. Rau: (a) No.

{b) Government are informed that the maximum hours of work do mnot
exceed 60 hours per week on an average per mensem.

GRIBVANOES OF TRAVELLING TIOKET EXAMINERS ON THE EasT INDIAN
RArLway.

. 1482, *Mr. Ram Narayan Singh: (s) Is it & fact that under Accounts
the Travelling Ticket Inspectors on the East Indian Railway used to get
& second class duby pass irrespective of pay?

., (b) Is it & fact thut now under Operating they are not given this
consideration and even those who are entitled to a second class duty pass
by virtue of their pay and under the rules are given intermediate class duty
passes? - ) , .

(c) Is it a fact that Travelling Ticket Inspectors on the East Indian
Railway under Accounts used to get a separate servant pass for their
convenience and the Travelling Ticket Examiners under Operating do not
get this privilege? '

L ST A LY SRR

Mr. P. B. Rau: () Yos.
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(b) Passes are generally given, so far as 1 am aware, according to the
pay of the individual concerned, but I am. making enquiries as to the
exgct position on the East Indian Railway and will place a reply on the
table later.

“(e) Yes.

GRIEVANOES OF TRAVELLING TiICKET EXAMINERS ON THE EAsT INDIAX
RAILWAY.

1487, *Mr. Ram Narayan 8ingh: (a) Is 1t a fact that on the East.
Indian Railway even though a guard’s programme be a fixed one like
the Travelling Ticket Examiners a Call Boy goes to wake the former up
during night?

() Is it a fact that this is done both at Headquarters and at an
outstation ? :

(c) 1s it a fact that a Travelling Ticket Examiner is denied this.
privilege and is ordered to make his own arrangements even when out of
Headquarters?

(d) Is it a fact that the Travelling Ticket Examiners have usually to
work trains starting at midnight and at late hours of night and if they
over-sleep and miss the train they are punished?

Mr. P. R. Rau: (a) Yes.

(b) Yes.
(c) Yes.

(d) It depends on the timings of the trains service, which varies on
different runs. If they miss the train disciplinary action is takeu.

GRIEVANCES OF TRAVELLING TIORKET EXAMINERS ON THE EAST INDIAN
RATILWAY.

1484. *Mr. Ram Narayan Singh: (a) Is it a fact that on the East
Indian Railway when the guard finigshes his run his equipment box contain-
ing his private requirements is carried to the running room by a box porter
provided by the Railway?

(b) Is it a fact that a Travelling Ticket Examiner has to engage
porters on payment for the purpose?

Mr. P. R. Rau: Agent, East Indian Railway, reports as follows:
() The equipment box is carried by a Box Porter only at out-
: stations. At headquarters, guards arrange their own box.
coolies. '

{(b) Yes, there is no necessity as he is not required to have with him-
the amount of equipment that guards have to carry.

GRIRVANOES OF TRAVELLING TIOKET EXAMINERS ON THE EAsT INDIAN
g RAILWAY.

' 1485. *Mr. Ram Narayan Singh: (a) Is it a fact that on the East
Indian Railway guards are exempted from the operation of Hours of
Employment Rules to save them from the loss of mileage allowance as.
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declared by Government in this House in reply to starred question No. 145
on the 16th February, 1984?

(b) Is it a fact that the Travelling Ticket Examiners are also exempted
from the operation of Hours of Employment Rules as declared by Govern-
ment in this House in reply to starred question No. 831 on the 18th
September, 19337

(c) Is it a fact that Travelling Ticket Examiners are booked with the
trains like guards and discharge their duties when the train is moving?

(d) Is it a fact that guards programme is prepared by the Railway
administration and. they are usually allowed 60 hours or less duty per
week and 24 hours rest after every six days?

(e) Is it a fact that the Travelling Ticket Examiners’ programme is
also worked out on the same basis?

_ (f) Is it a fact that guards are allowed 12 hours rest at Headquarters
snd eight hours at an outstation after putting in more than eight hours
duty

(g) Ts it a fact that a Travelling Ticket Examiner is denied this
privilege of rest? ;
~ (h) Is it a fact that if a guard is booked before 12 and eight hours rest
he is granted half a day’s pay extra as compensation for this under-rest?

(i) Is it & fact that a Travelling Ticket Examiner is said to be neither
entitled to any fixed period of rest nor compensation allowance in lieu
of inadequate rest?

(j) Do the guards need more consideration regsrding rest as compared
with Truvelling Ticket Examiners? If so, why?

Mr. P. R. Rau: With your permission, Sir, I propose to reply to ques-
tions Nos. 1485, 1487 and 1491 together. ’

Information is being collected and replies will be placed on the table
of the House in due course.

GRIEVANOES OF TRAVELLING TICKET EXAMINERS ON THE EAST INDIAN
RaiLway.

1486. *Mr. Ram Naray.an 8ingh: (a) Is it .a fact that on the Eass
Indian Railway the Travelling Ticket Examiners have to stay much longer
st an outstation than the guards and so they cannot look after their
domestic affairs?

- (b) Is it & fact that Labour Department is of no relief to them because
tf,};el,v :;re said to be exempted from the operation of Hours of Employment
ules :

Mr. P. R. Rau: (a) No.

(b) Although Travelling Ticket Examiners are exempted from the
operation of Hours of Employment Regulations, their maximum hours of
work do not exceed 80 hours per week on an average per mensem, and
they get a weekly rest of 24 hours.



3610 LEGISLATIVE ASSEMBLY. T4ty ArriL 1935

GRIEVANCES OF TRAVELLING TIOKET EXAMINERS ON THE EAST INDIAN
RaArLway.

+1487. *Mr. Ram Narayan Singh: (a) Is it a fact that on the East
Indian Railway if a train runs late and o guard has to start again according
to programme before getting 12 or eight hours rest at Headquarters or out-
station he gets half a day's pay extra as compensation?

(b) Is it a fact that this privilege is denied to a Travelling Ticket
Examiner and he is required to work his programme whether he gets
rest or not?

GRIEVANCES OF TRAVELLING TIOCKET EXAMINERS ON THE EAsT INDIAN
RaiLway.

1488, *Mr. Ram Narayan Singh: (s) Is it a fact that on the East
Indian Railway, Travelling Ticket Examiners are not allowed to exchange
duties with their colleagues and other railway employees can do it?

(b) Is it a fact that on the East Indian Railway when a Travelling
Ticket Examiner feels unwell and goes to a Railway ,‘Docyor with a proper
sick memorandum obtained from the Station Master and the Railway
Doctor gives him medicine and returns for duty the Travelling Ticket
Examiner is punished for this offence of not going with his booked train?

(c) How many such cases have happened individually in the six
Divisions of the East Indian Railway during 1938 and 19847

Mr. P. R. Rau: (a) and (b). Information is being collected and a reply
will be placed on the table of the House in due course.
(c) Information is not readily available and Government do not con-

sider that the time and labour involved in its collection will be sommen-
surate with the results to be obtained.

GRIEVANCES OF TRAVELLING TICKET EXAMINERS ON THE EAST INDIAN
RainLway.

1489. *Mr. Ram Narayan Singh: (a) Is it a fact that on the East Indian
Railway Travelling Ticket Examiners are often posted at stations to check
trains and they get consolidated allowance for such days? ‘

(b) Is it a fact that when a guard is posted on station duty he gete
average mileage for the days?

(¢) Is 1t o fact that if due to ill health a Travelling Ticket Examiner is

posted for station duty for a short period on the recommendations of the
medical authorities he is not paid consolidated allowance?

Mr. P. R. Rau: The Agent, East Indian Railway, reports es follows:
““(a) Yes.

(b) He continues to be paid running allowance accor(img to the
gusrds allowance rules applica le‘to him. o
" (¢) For periods below 21 days on stationary duty cansolidsted
allowance may be allowed.’’

1 For answer to this question, see anawer to question No, 1488,
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GRIEVANOES OF TRAVELLING TIOKET EXAMINEBRS ON THE EAST INDIAN
RaAiLway.

1490. *Mr. Ram Narayan Singh: (a) Is it a fact that on the East Indian
Railway Grade I Travelling Ticket Examiners are often placed to work as
Ticket Colicctors on gates and work of a ITI grade Ticket Collectors is taken
from them during important mclas and Ticket Collectors are temporarily
recruited from outside in addition ?

(b) How did the Traffic Department manage this work during melas
when the Travelling Ticket Examiners were under the Accounts control
and could not be utilised by them ?

‘(c) Is it a fact that Travelling Ticket Examiner is utilised for taking
census of passengers and has to suspend his legitimate work for such
days?

(d) Is it a fact that before the transfer of this branch to Operating
control census work was managed by Station Masters with the available
staff ?

(e) Is it a fact that Travelling Ticket Examiners are also utilised for
passenger canvassing duties?

(f) Is it a fact that when a guard is posted to work during meius due
regard is pard to i:s status and grade as a guard in allottin: juties to him
and if a Travelling Ticket Examiner is posted no such consideration is made
and he is forced to work in much lower capacities where Ticket Collectors
of grade IIT are usually posted?

(g) Are Government prepared to look into this and see that due regard
of a Travelling Ticket Examiner’s position and status is made like the guards
while allotting him duties during melas?

(h) Do Government propose to see that Travelling Ticket Examiners
are not utilised for other than their own duties?

Mr. P. R. Rau: (a) Yes.
(b) By seconding other stafl for mela duty.

(¢) To take a census of passengers cannot be considered to be mnot a
legitimate part of his work.

(d) This could only be done at stations where tickets were checked.
(e) Only when on mela duty.

(f) and (g). The reply to the first portion of the question is in the nega-
tive. As regards the second purt, Travelling Ticket Examiners when placed
to work as ticket collectors on gates, are required to perform: the dutiss
with which they are charged.

(h) It is within the competence of a Railway Administration to utilise
staff in emergencies or at times of preseure as and when required. Govern-
ment are not prepared to interfere.

GRIEVANOES OF TRAVELLING TICKET EXAMINERS ON THE EAST INDIAN
RAILwaAY.

+1491. *Mr. Ram Narayan 8Singh: (a) Is it a fact that on the East Indian
Railway a period of less than three hours between two trains on the main
line is treated as rest in respect of guards and in the case of Travelling
Ticket Examiners over one hour is reckoned as rest?

+For answer to this question, see answer to question No. 148
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(b) In what respects are the duties of & Travelling Ticket Examiner less
arduous than those of the guards to justify this differential treatment ?

GRIEVANCES OF TRAVELLING TIOKET EXAMINERS ON THE EAST INDIAN
RarLway.

1492. *Mr. Ram Narayan Singh: (a) Is it a fact that on the East Indian
Railway when the train is on the move the guard has practicallv nothing
¢o0 do which requires mental or physical exertion ?

(b) Ts it a fact that a Travelling Ticket Examiner has to move about the
compartment in & running train, check tickets, estimate the weight
of the luggage, attend to various queries put by passengers and knock out
money from defaulters much against their wishes and remain polite at the
same time ?

(c) Is it a fact that despite a vast difference in the duties performed in
8 running train by the guards and the Travelling Ticket Examiners the
latter are denied the consideration of being treated as running staff ?

Mr. P. R. Rau: (a) No. I would refer the Honourable Member to rules
121 and 124 to 129 of the General Rules for all Open Lines of Railways in
British India, which detail the duties of a guard when a train is running
between stations. Apart from these, the guard has other duties in connec-
tion with the maintenance of the records of packages in his charge and the
preparation of his train papers.

(b) A Travelling Ticket Examiner is charged with dutv of checking
passenger’s tickets in running trains.

(c) It is just because the duties of Travelling Ticket Examiners are
different and are not connected with the charge of a moving train that they
are not granted mileage allowance.

GRIEVANOES OF TRAVELLING TICKET EXAMINERS ON THE EAST INDIAN
RAiLway.

1493. *Mr. Ram Narayan Singh: (a) Is it a fact that on the East Indian
Railway employees including officers stationed at Howrah are paid
presidency allowance which is double the ordinary rate of daily allowance?

(b) Is it a fact that the Travelling Ticket Examiners are denied this
presidency allowance?

Mr. P. R. Rau: The information wanted is being called for from the
Railway Administration and it will be placed on the table of the House ic

due course.

GRIEVANOES OF TRAVELLING TIOKET EXAMINERS ON THE EAST INDIAN
RAILWAY.

1494, *Mr. Ram Narayan Singh: (a) Ts it o fact that cn the East Indian
Railway consolidated allowance is paid to the Travelling Ticket Examiners
for their normal duties according to a fixed roster?

(b) Ie it a fact that when they are booked out of course and required
to. stay out of their Headquarters for weeks and months they are not given
any extra allowance like outstation allowance paid to severa] classes of

-employees ?
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Mr. P. R. Rau: (a) and (b). Travelling Ticket Examiners are granted
consolidated allowance as their duties require them to travel extensively.
This allowance is not dependent on the allotment of duties according to

a fixed roster or otherwise.

GRIEVANCES OF TRAVELLING TIOKET EXAMINERS ON THE EAsT INDIAN
RaiLway.

1495. *Mr. Ram Narayan Singh: (a) Is it a fact that on the East Indian
Railway if a guard is held up at a certain station away from his Head-
quarters due to some accident he gets extra wages in addition to his usual
average mileage ?

(b) Is it a fact that if under similar circumstances a Travelling Ticket
Examiner has to stay he gets his usual consolidated allowance only ?

Mr. P. R, Rau: (a) Under the old East Indian Railway Company rules
governing guards allowances detention allowance in such cases is permissible
if the detention exceeds 15 hours. This is not permissible under the present
rules.

(b) Yes.

GRIEVANOES OF TRAVELIING TICRKET EXAMINERS ON THE EAST INDIAN
RAiLwaAy.

1496. *Mr. Ram Narayan 8ingh: (a) Is it a fact that on the East Indian
Railway due to the T. T. E. Branch having been taken over by the Operat-
ing only about four years back, they have no separate rules governing them
regarding allowances, rest, duty hours, ete. ete.?

(b) Is it a fact that they are ncither allowed the privileges and facilities
of the Old Travelling Ticket Inspectors of the Accounts nor can they
claim those enjoyed by the guards?

(c) Is it a fact that Commercial Officers of all the Divisions (who
directly hold charge of Travelling Ticket Examiners) often hold meetings
where they discuss various matters concerning this branch?

(d) Is it a fact that never till now any of the questions concerning staff
welfare has been discussed by them ?

Mr. P. R, Rau: (a) Government are informed that Travelling Ticket
Examiners are governed by rules suitable to the nature of their employment.

(b) Presumably the Honourable Member is referring to the mileage
-allowance. If so, the reply is in the affirmative.

(c) Yes.

(d) Government are informed that meetings are for discussion of techni-
cal matters with a view to co-ordination, etc., Welfare Committees exist in
-each Division and if Travelling Ticket Examiners have anything to repre-
-sent regarding their welfare they can do so through these Committees.

GRIEVANCES OF TRAVELLING TICKET EXAMINERS ON THE EAST INDIAN
RalLway.

1497, *Mr. Ram Narayan 8ingh: Are Government prepared to see that
<either separate rules are framed for Travelling Ticket Imspectors or they
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v

are allowed the privileges enjoyed by the old Travelling Ticket Inspectors of
the Accounts Department or they are treated like guards? '

Mr. P. R. Rau: So far as UJovernment are aware, rules exist at present
governing the conditions of service of Travelling Ticket Inspectors in

the same way as other staff.

APPLICATIONS FROM PEASANTS IN THE NELLORE DISTRIOT FOR THE
ResroraTIiON OoF THE RIGHT ¥oB FREE MANUFACTURE OF SALT.

1498, *Prof. N. @G. Banga: Will Government be pleased to state:

(i) if any applications have heen received from peasants in Nellore
Distriet by the aulborities concerned for the restoration of
the right for free manufacture of salt;

(ii) if so, from which places in that district;

(iii) whether Government are aware of the reference made in the
budget speech of the Finance Member of Madras Government
that there has been a wide spread failure of crops in Nellore
District; and

(iv) if so, whether they are prepared to conmsider the advisibility of
informing the authorities concerned that the right to freely
manufacture salt be restored temporarily at least to help the
distressed peasants?

Mr. A, H. Lloyd: With your permission, I shall answer this question.

(i) and (ii). No such applications have been reported to the Government
of India. Applications for the restoration of the concession are disposed of
by the local authorities in consultation with the Local Government.

(iii) Yes.

(iv) T would refer the Honourable Member to the reply which the
Hcnourable the Finance Member gave to question No. 1121 on the 28th
March, 19385.

PENSIONERS DEBARRED FROM PENSIONS EITHER FOR THEIR OWN ACTI-
VITIES OR FOR THE AOCTIVITIES OF THEIR RELATIVES AGAINST

GOVERNMENT.

1499. *Mr. T. S. Avinashilingam Chettiar: (a) Will Government state
whether they have debarred from per sions any pensioners of the Government
of India, either for their own activities or for the activities of their relatives
against Government since 1930?

(b) If so, how many?
(c) What is the nature of those activities against Government?

The Honourable Sir Henry Oralk: (a) to (c). There have been only two
cases in which civil pensioners who formerly served under the Government
of India have been deprived of their pensions. In one case action was
taken on account of the objectionable political activitiea of the pensioner
culminating in his conviction for an offence under the Emergency Powers
Ordinance. In the other case the pensioner was deprived of his pension
for failure to control the activities of his som, Who, though resident in pia
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father’s house, was engaged in revolutionary activities and also for failure
to give information and assistance to the police engaged in investigating
the gon's offence. The son was sentenced to transportation for life for
attempting to murder a Superintendent of Police in Bengal. This pensioner
has been granted a subsistence allowance.

" Mr. T. 8. Avinashilingam Ohettlar: What is the objectionable activity
in the first case?

The Honourable Sir Henry Oralk: It culminated in his conviction and
sentence for an offence under the Emergency Powers Ordinance.

Mr, T. 8. Avinashilingam Ohettiar: Is it under the Civil Disobedience
Movement ?

The Honourable 8ir Henry Oraik: Arising out of that.

Pandit Lakshmi Kanta Maitra: Was this son, for whose offence the
father wag deprived of his pension, s major or a minor?

The Honourable Sir Henry Oraik: I cannot say offhand. He was living
in his father’s house.

Pandit Lakshmi Kanta Maitra: That does not answer my point. I want
to know whether he had attained the majority or was a minor?

The Honourable Sir Henry Craik: I will have to look up the papers.
Seth Govind Das: Are fathers responsible.

The Honourable Sir Henry Oralk: I cannot say without notice what the
age of the son was.

Pandit Lakshmi Kanta Maitra: Do Government consider it part of their
policy to penalisc also the parents or guardians of boys or young men who
are convicted for political crimes, irrespective of whether the fathers or the
guardiams are responsible or not for the activities of their sons or wards?

The Honourable Sir Henry Oraik: No, Sir. The rule is that if the son
is dependent and under the control of his father and the father is a pen-
sioner, the father is bound to do his best to control the activities of his
son. In this case the pensioner did not do his best to control the activities
of his son and he further attempted to mislead the police by making false
statements to them in the course of the investigation. The son was con-
victed of very serious offence.

Pandit Lakshmi Kanta Maitra: May I know whether the gentleman who
was deprived of his pension for the activities of his son was a Hindu or
a Muhammadan?

The Honourable Sir Henry Oralk: Hindu.

Pandit Lakshmi Kanta Maitra: If he is a Hindu, is the Honourable
Member aware that according to the Hindu system of joint family, there
are many persons living in a joint mess? Is it the policy of the Govern-
ment to penalise the manager of the family for the political activities of any
member of the joint household?

The Honourable Sir Henry Oraik: No.

Pandit Lakshmi Kanta Maitra: Then, may T know how the Honourable
Member justifies this particular case having regard to the fact that it is

]
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the declared jpolicy of Government not to penalise the guardian for the
activities of the son?

The Honourable Sir Henry Oraik: I think the action of the Government
is fully justified. The son was living in his father’s house and under the'
father’s control. The father not only failed to prevent him from joining a
revolutionary conspiracy to murder, but actually gave misleading statements
to the police when they were investigating the offence.

Pandit Lakshm! Kanta Maitra: All sorts of people are living in a joint
mess.

Mr. President (The Honourable Sir Abdur Rahim): It is a matter of
argument,.

Mr. §. Satyamurti: What is the criterion for judging whether a major
son is under the control of his father?

The Honourable Sir Henry Oraik: Commonsense.
Mr. T. 8. Avinashilingam Ohettiar: Do Government have it?

RESEARCH DEPARTMENTS UNDER THE IND1AN REsEaroH Fuxp
ASSOCIATION.

1500. *Mr. Basanta Kumar Das: (a) Will Government be pleased to
state how many Research Departments there are in India under the Indian
Research Fund Association ?

(b) How many of the Heads of these departments are Indian Medical
Service officers and how many are non-Indian Medical Service men ?

(c) Is it a fact that Government always give preference to Indian Medi-
oal Bervice officers for appointments to these posts? If so, will Govern-
ment please state the reason why?

Mr, G. 8, Bajpai: (a) and (b). The Honourable Member is presumably
referring to the enquiries which are being conducted under the Indian Re-
search Fund Association. The number of such enquiries is at present 28,
18 of which are under the supervision of 13 Indian Medical Service officers
and 10 under 9 non-Indian Medical Service officers.

(e) No.

Post or THE HEAD OF THE DEPARTMENT OF NUTRITIONAL RESEARCH,
COONOOR, IN THE MADRAS PRESIDENOY, UNDER THE RESEARCH FUND
ASSOCIATION.

1501. *Mr. Basanta Kumar Das: (a) Will Government be pleased to
state whether any appointments have been made to the post of the Head of
the Department of Nutritional Research, Coonoor, in the Madras Presidency,
under the Research Fund Association, as advertised in the journal of the
Indian Research Fund Association, September 1934 issue ? '

(b) 1f so, who has been appointed? What are his qualifications? Is he
an Indian?

(c¢) If any non-Indian has been appointed, what are the grounds on
which preference was given to him?

(d) Did any Indian candidates apply for the post? If so, what were

their respective qualifications?



QUESTIONS AND ANBWHNRS. 3817

Mr, G, 8. Bajpal: (a) Yes. _ ;- _

(b) Dr. W. R. Aykroyd. A statement showing his qualifications is
1aid on the table. He is not sn Indian. Lo

(c) On the basis of merit he was the most suitable candidate. _

(d) Yes, two. A statement showing their qualifications is laid on the
table, '

Statemenl regarding the intmeng of an officer to the post of Director, Nutritional
Wﬂaﬂ;n-rck_,aizger the Indian I{f:erck Fund Aassociation.

STATEMENT SHOWING QUALIFICATIONS oF DE, W. R. AYKROYD REFERRED TO IN PART (b)
OF QUESTION.

Dr. W. R. Aykroyd was educated at the Leys School, Cambridge, 1814—1618, and
took the Medicl course at Trinity College, Dublin, 1910—1924. He gradua a8
B.A. in 1023 (after a course in Arts) and secured the degrees of M.B., B.Ch., B.A.O,
in 1924 -and M.D. of Dublin University in 1928. --He was House -Surgeon and
Physicinn, Adelaide Hospital, Dublin, in 1925, and Resident Medical Officer, Govern-
ment General Hospital, St. Johns, Newfoundland, in 1926-27. While in the latter
appointment he undertook an investigation of beriberi and other food deficiency
diseases, the results of which were embodied in the thesir submitted by him fcr the
degree of Doctor in Medicine. He was granted a Beit Memorial Ressarch Fellowship
in 1928-1831 for combined field and labora work on nutrition ; the field work which
lasted for six months was performed in Newfoundland and Labrador, and the
laboratory work at the Lister Institute of Preventive Medicine under Sir Charles
Martin and Dr. H. Chick. In 1831 he secured appointment as member of the Health
‘Section, Leagne of Nations, Geneva, which he still holds His work has involved
the preparation of reports on dietary problems created hy unemployment, the nutritive
value of wheat (for the Wheat Advisory Committee), physical standards of nutrition,
family budgst enquiries, various aspects of the pellagra problem and a variety cf other
subjects rolated to nutrition. In connection with a report he prepared in 1833 on
‘Nutrition in Relation to Public Health’, he visited a number of European. countries, the
United States of America and Canada, establishing personal contact with public
health workers interested in the problems of nutrition, and studying methods employed
in each country. Dr. Aykroyd has published the following works :

1928, Vitamin A. Deficiency in Nowfoundland, Irish Journ. Med. Secience 28-1-61.

1929. (with_ M. H. Hoscoe). The Vitamin B 2 content of certsin foods.
Biochem, J.-23-483.

1830. The Etiology of Pellagra, N. M. J. April 5th.

Famine Gedema, B, H. J. August 16th, |

The Vitamin B 2 content of cereals and the supposed connection bqlt.waen
human pellagra and deficiency of this vitamin. Biochem, J.-24-1479,

Ber.fjl?erli! ;;.a fotl‘gesi_}"fmd deficiency diseanes in Newfoundland and Labrador)

1831. Chaplare on-Pellagre and Vitemin B 2 'in Medical ‘Reséarch Council’s
report ‘‘Vitamins, a Survey of Recent Knowledge'. .

1832. The effect of parboiling and milling on the antineuriiic content of. rice,
.ggm‘mil'yg. 32-}'8:1{{ '{ha ﬁﬁm ofdthe sl‘;m?::l ‘crisis on public health.
i on mnutrition), em t cti 1
Nations Quart, Bull. Hth, &‘g:nu"im h Bection, Tesgpe of
1833. Diet in relation to small incomes. Quart. Bull. Hth, Organ. 2-130,
Vitamins and other dietary essentials. Book published by Neinemann
- Internationst vitamin Standards and Units. .
Ergebaisse der Hygiene 14-376. !
Pellagra. Nutrition Abswracts and Reviews 3-337.344.
»2
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Dr. T. 8. 8. Rajan: Is it a fact that four seats: are reserved for the
1. M. 8. men in the Research Department?

Mr. @. 8, Bajpai: I gave the information on another question yesterday.
The department consists of 30 people. 18 are reserved for the 1. M. 8.
and 12 are not reserved.

Dr, T. 8. 8. Rajan: In the last election to the Indian Medical Coungil
of Research, out of the six vacancies for which candidates were recruited,
were not four reserved for the I. M. S. men? ) ‘

Mr. G. 8. Bajpai: I believe that, on the last occasion, four persons were
recruited, but it was against this cadre of 18.

Dr. T. 8. 8. Rajan: Then, four seats are reserved for the I. M. 8.?

Mr. G. 8. Bajpal: As I have already stated, out of a strength of 80, 18
are reserved for the I. M. S., and 12 for non-I. M. S. In this cadre of 18,
there were four vacancies, and, therefore, four people were seclected.

Dr. T. 8. 8. Rajan: Are all the four I. M. S. men?
Mr. G. 8. Bajpal: Four are I. M. S. and two non-I. M. 8.

Dr. T. S. 8. Rajan: Altogether six vacancies?
Mr. G. 8. Bajpai: Yes.

-

DELIVERY OF MONEY ORDERS FROM THE DINAPORE CANTCONMINT
Sus-PosT OF¥FIOCE.

1502. *Mr. Satya Narayan 8inha: (a) Is it & fact that the money orders
received in the early morning by mail every day by the Sub-Postmaster,
Dinapore Cantonment, are not delivered on the very day to payees?

(b) Is it not a fact that the system adopted by the late Sub-Postmaster
of Dinapore Cantonment causes a great loss to public ?

(c) Is it not a fact that this was done to show economy by retrenching
one postal clerk by the said SBub-Postmaster ?

(d) I1f the answer to preceding parts be in the affirmative, will Govern.
ment be pleased to state who is responsible for the loss caused to the public?

(e) Will Government be pleased to state if there is any order for not
delivering money orders every day ?

(f) Are Government prepared to redress the grievances of the merchants
and public? Tf not, why not?

Mr G. V. Bewoor: Government have no information. As the matter-is
‘within the competence of the Postmaster-General, Bihar and Orissa Circle,
s oopy of the question is being sent to him for such action as he may
oonsider suitable. ‘
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* 'INDIANS HOLDING MINISTERIAL APPOINTMENTS -IN = REMDENEIES,
AGENOTES AND EMBASSIES BORNE ON THE CADRE OF THE Fommm
AND POLITICAL. DEPARTMENT SECRETARIAT. ‘ e

-1503. *Mr. Sham Lal: (o) Will Government be pleased to state in which
“of the Residencies, Agencies and Embassies, such of the ministerial
appointments—both gazetted and otherwise—as are borne on the cadre :of
the Foreign and Political Department Secretariat, have, since their creation,
“been néver manned by Indians as distinct from Anglo-Indium?
(b) How long has this state of affairs been in vogue in the case of each
such appomtment and when is it going to be abandoned?

Mr. H. A. F. Metcalfe: (a) snd (b). There arc two Ministerial posts,
viz., Extra Assistant to the Resident in Kashmir and Superintendent of the
Office of His Majesty’s Minister, Nepal, which have not hitherto been filled
by Indians. There is, however, no bar to Indians being appointed to these
posts which are fillad by selection and to suit the loeal conditions.

CRRTAIN APPOINTMENTS IN THE KABUL LEGATIORK QFFICE AND
WAZIRISTAN RESIDENCY OFFIOE.

1504, *Mr. Sham Lal: Will Government be pleased to state whether it
18 a fact that the appointments of (i) Superintendent, first clerk, second
“olerk and the third clerk in the Kabul Legation Office, and (ii) Super-
intendent, Waziristan Residency Office have since their creation
been thc monopoly of Europeans or Anglo-Indians? If so, when are these
appointments going to be thrown open to Indians? If not, why not?

Mr, H. A. F. Metcalfe: The nppointments referred to have not hitherto
been filled by Indians. There is, however, no bar to the appointment of
‘Indians provided suitable ca.ndxdates are available, ‘

Mr. T. 8. Avinashilingam Ohettiar: Why is it that tlll now not even one
Indian has been appointed to this post?

Mr. H. A. ¥. Meicalfe: Presumably no suitable Indian was available.
Mr. Mohan La] Saksena: What is tho standard of suitability ?

MONOPOLY OF ANGLO-INDIANS IN THE APPOINTMENT OF Rxmsmn
PuniaB STATES AGENCY OFFICE.

1505. *Mr. Sham Lal: (a) Since when has the appointment of Registrar,
Pﬁn]ab States Agency Office, been made a monopoly of Anglo-Indmns and
why ?

(b) Do Government propose to throw this appointment open to Indians ?
I not, why not ?

Mr, H. A. T. Metcalfe: The post of Registrar, Punjab States Agency,
has been filled by Anglo-Indians since its creation. There is no bar to the
sppointment of an Indian to tlns post whxeh is filled by selection nnd to suit

the local conditions.
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Mr. 8. Satyamurti: Does the Honourable Member say that no suitable
Indian has been avsilable for this post, ever since its creation? Is that
his contention ?

Mr. H. A. ¥. Metcalfe: I said that no Indian had been appointed but

there was no objection to his being appointed if a suitable candidate was
available.

" Mr. 8. SBatyamurti: No Indian has been appointed so far. Is it my
Honourable friend’s contention that no suitable Indian has been found
available all these years, since the time this appointment was created?

Mr. H. A. ¥. Metcalte: That is what I have stated.

Mr. T. 8. Avinashilingam Ohettiar: What are the qualifications for
this post, which Indians do not possess?

Mr. H. A. ¥. Metcalfe: That is an impossible question to answer.

Mr. T. S. Avinashilingam Ohettiar: What is the qualification that an
Indian does not possess?

Mr. H. A. F. Metcalfe: That again is an impossible question.

Mr. S. Satyamurti: Are not any qualifications prescribed at all for
this appointment ?

An Honourable Member: White colour.
Mr. H. A. ¥. Metcalfe: I must have notice of that question.

Mr. Mohan Lal Saksena: Is colour also taken into consideration when
considering the question of suitability ?

Mr. H. A. ¥. Metcalfe: Not as far as I am aware.

ESTABLISHMENT OF AN INTERMEDIATE CoLLEGE AT NEWwW DELHI.

1506. *Mr. Sham Lal: (a) Will Government be pleased to state the
total number of students who are going up for the next Matriculation or
8. L. C. examinations of the Punjab Universities from the various high
schools (including the Butler High School) in New Delhi?

(b) Are Government aware that most of the students that pass the
Matriculation examination from New Delhi go up for higher education
in colleges?

(c) Are Government aware that there is no Arts or Science college for
boys in New Delhi and the nearest one in Delhi being about four miles
away, the college students of New Delhi are put to great inconvenience?

(d) Do Government propose to start an Intermediate College in New
Delhi? If not, why not? .

Mr. G. 8. Bajpal: (a) Government have no information on the point
but will call for it, if so desired by the Honourable Member.
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(b) Government have no definite information.

(c) The reply to the first part of the question is in the affirmative.
Btudents resident in New Delhi are more fortunate in this respect than
those resident in very many other parts of India.

(d) The policy of University education in Delhi and that of school
reconstruction are now under consideration. The Government of India
.are awaiting the opinion of the Delhi University.

INTRODUCTION OF THE SPECIAL DELHI TIME.

1507. *Mr. Sham Lal: (a) Will Government please state what was the
object of introducing a special time (half an hour advance) in Delhi and
New Delhi from 16th October, 1934 to 16th February, 1985?

(b) Do Government propose to repeat it next year also?

(¢) Are Government aware that Indian clerks, ete., who have to take
their full meals in the morning before going to offices were put to great
inconvenience by the introduction of this special time, which had the
effect of changing the office hours also?

(d) Are Government also aware that the Railway, Posts and Telegraphs
and certain others (e.g., cinemas) did not follow the ‘Delhi’ time and the
people were therefore put to great inconvenience on account of two different
times being followed in one city?

(e) Is it o fact that Government did not consult any public bodies or
office ascociations before introducing the special Delhi Time in October
19847 1f not, why not?

The Honourable Sir Henry Oraik: (a) I would refer the Honourable
Member to the reply which I gave to Mr. Azhar Ali's question No. 870

on the 12th March, 1935.

(b) Government have not yet considered the matter.

(c) Government have received no such complaints.

(d) The answer to the first part of the question is in the affirmative,
~and, to the second part, in the negative,

(e) The answer to the first part is in the affirmative, and, to the second
part, that the actual effects of a change of this kind can best be tested
by actual practice.

Mr. S. Satyamurti: Were you consulted, Sir, when you became Presi-
dent of this House, as regards this time? I am putting this question
because we, Sir, find it very inconvenient to come here half an hour
before the usual time. I would beg of you to consider this point.

Mr. President (The Honourable Sir Abdur Rsahim): I was not in
existence then. (Laughter).

Mr. 8. Satyamurti: T am suggesting, Sir, that you should be consult-
ed, and that you would be good emough to consult us before you agree
to this change for Assembly purposes.

Dr. T. 8. 8. Rajan: You were here, 8ir, at the proper time when this
thour was again changed, and I am sure you were not consulted on that?
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_Mr. President (The Honoursble Sir Abdur Rshim): If the question.
arises again, I will see if I can be of any use to Honourable Members.

FURNITURE PROVIDED IN CLERKS' QUARTERS AT NEW DELHI.

1508. *Mr. Sham Lal: (a) Is it a fact that the clerks of the Govern-
ment of Indis offices who are allotted Gevernment quarters in New Delhi
are charged rent for the furniture provided in those quarters?

(b) 1s it a fact that in most of the quarters the furnjture is more than
ten years old and that it has thereby suffered a good deal of depreciation
in its present value?

(c) Is it a fact that if any article of furniture is lost or broken by 8

tenant, its full price, and not its depreciated value, is charged? If so,
why? '

The Honourable 8ir Frank Noyce: (a) Yes.

(b) Most of the furniture is more than ten years old, but is kept in
serviceable condition, being repaired and replaced when necessary.

(c) Yes; Government cannot assume responsibility for loss or damage
not due to fair wear and tear.

HARASSMENT BY POLICE AND MUNICIPAL AUTHORITIES O¥ STREET
HAwgERS AND PEDLARS IN NEw DELHI.

15609. *Mr. Sham Lal: (a) Are Government aware that vendors,

cobblers, fruit and vegetable sellers who come in New Delhi between 10
AM. and 4 P.M. to render useful services to the residents of the quariers
by supplying the needs at cheap rates, are unnecessarily haraseed by the
police and municipal authorities without complaint from the residents?

(b) Is it a fact that these honest and poor people of the working class
who earn their living by manuel labour, ete., are treated like vagabonds?
If 8o, why?

(c) Are Government aware that in no other city such vendors, ete.,
are treated in the way in which they are in this city? If so, why?

Mr. G. 8. Bajpal: (a) and (b). No.

(¢) Government have no information as to how vendors are treated in
other cities. .

VALUE PAYABLE CHARGES FOR B0oOK PAOKETS.

1510. *Mr. Sham Lal: (a) Is it a fact that the minimum charges pay-
able on sending a book packet:-by V. P. Post are: postage (packet) 0-0-9,
registration 0.5-0 and monery order commission 0-2-0?

(b) Is it Iso a fact that at the above rates, a book of which the price
is two anna. only, costs Re. 0-5-9 on account of postal charges, in uddition
to its price, if obtained by V. P. Post? ’

(¢) Do Government propose to introduce a system of unregistered
v. P. '8 like unregistored parcels? If not, why not?

Mr. @. V. Bewoor: (a) and (b). Yes.
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(c) As Value Payable articles had for all practical purposes to be
treated like registered articles both in the office of posting and in the office
of delivery, the system of unregistered Value Payable articles was
abolished in 1920 and Government do not propose to re-introduce it.

VERIFIOATION OF GOVEENMENT SERVICE IN THE CASE oF RETIRING
(GOVERNMENT SERVANTS.

1511, *Mr, S8ham Lal: (a) Is it a fact that under t.he present rulea :
verification of service is made after a Government servant retires or is:
about to retire from gervice?

(b) Is it also a fact that this procedure eauses great delay im sanction.
of pension in the case of those Government servants, who in the early
days of their service have served in various offices, some of which cease
to exist by the time they retire?

(¢) Do Government propose to change this procedure and to treat the
service entered in the Service Book as duly verified for the purpose of
pension? If not, why not?

The Honourable Sir James Grigg: (a), (b) and,(c). Formal verifica-
tion of service is necessary only in the ease of service rendered by a
Government servant in a non-gazetted capacity. The Civil Bervice:
Regulations already permit a Government servant to submit a statement
of his service and have it verified within six monthe of the date from
which he definitely retires.  Similarly, he can submit an application for
pension prior to his actual retirement. The Government of India have
also issued instructions that formal applications for pensions may be
submitted by officers when they proceed on leave preparatory to retire-
ment, and in cases where the date of retirement is definitely known,
Audit officers have been instructed to verify the services, wherever neces-
sary, and forward their report to the authority competent to sanction the
pension. These rules and orders have been framed with the object of
minimising, as far as possible, delay in the issue of pensions and Gov-
ernment do not consider that any change in the existing procedure is
necessary.

FeeE SurPLY OF BUTTER-MILE BY A LocAL MERCHANT THROUGH THE.
Rainway WATERMAN AT CHIRALA STATION ON THE MADRAS AND:
SOUTHERN MAHRATTA RalLway. oo

1512. *Prof. N. G. Ranga: Will Government be pleased to state:

(i) if they are aware of the fact that the Assistant Traffic SBuperin-
tendent of Bezwads objected in April 1984 to the free supply
of butter-milk by a local merchant through the Railway water-
man at Chirala Btation on the Madras and Southern Mabrstt.s

Railway;

iz1) if 8o, why he objected to that free supply of butter-milk;

{iii) whether it is not a fact that in the South, many passengers prefer-
to drink butter-milk instead of water and that butter-mllk m
considered to be more cooling than water; and
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(iv) whether Government are prepared to consider the advisability of
publishing through the Railway authorities that such offers of
free supply of butter-milk or water to passengers will be
‘welcomed by the Railway authorities ?

Mr. P. B. Bau: (i), (ii) and (iii). Government have no information.

(iv) Government consider that it is preferable that Railway Adminis-
tration should make their own arrangements for the supply of water to
passengers as they can be held responsible for ensuring that the supply
18 good. I do not think Railways can be expected to agree to accept
responsibility for distributing butter-milk to passengers in trains in view
-of the impracticability of satisfying themselves that the quality is good
and its purity above suspicion.

Prof. N. G. Ranga: If the railway is not prepared, for financial consi-
-derations, to supply butter-milk to passengers, will Government at least
consider the advisibility of allowing local gentlemen who are philanthro-
pic enough to supply butter-milk ?

Mr. P. R. Rau: I have already explained the reason why railways
-cannot be expected to agree to this.

Prof. N. G. Ranga: Are Government aware that on certain stations
‘butter-milk is freely sold?

Mr. P. B. Rau: Without payment?
Prof. N. G. Ranga: With license.

Mr. P. B. Rau: Does the Honourable Member mean that butter-milk
is sold free of payment?

Prof. N. G. Ranga: Free from any restrictions.
Mr. P. R. Rau: I am not aware of that, Sir.

Prof. N. G. Ranga: In view of the fact that butter-milk is sold at
other stations through the generosity of philanthropic gentlemen who are
good enough to supply butter-milk freely, will Government consider the
advisibility of allowing such people to supply such butter-milk to pas-
sengers, provided, of course, the local officials do not take any objection
on considerations of hygiene ?

Mr. P. R. Rau: The local officials on the M. and 8. M. Railway did
take objection to this practice.

Mr. R. S, Sarma: If they are so genero{xs these philanthropic gentle-
men can buy a platform ticket for one anna.

Prof. N. @G. Ranga: They will take no objection to purchasing platform
tickets in view of the fact that Government themselves are not prepared
' to supply butter-milk freely. In view of the fact that Government are
not prepared to allow philanthropic gentlemen to supply butter-milk
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freely, do Government realise the extreme necessity for. the supply of
butter-milk during the hot months for passengers on the railways, and,
therefore, will Government consider the advisibility of setting apart s
certain proportion of their funds for supplying butter-milk to passengers ?

Mr. P. R. Rau: I cannot admit the *‘extreme necessity’’ of lupplyii:g
butter-milk to passengers.

OFrERS OF SINEING OR CONSTRUCTING WELLS OR MaYORs’' PUMPS oN
RALwAY PLATFORMS OR WITHIN RAtLway CoMPOUNDS.

1513. *Prof. N. G. Ranga: Will Government be pleased to state:

(1) whether they have received any offers from the public to sink
and construct at their own cost wells or sink a Mayors’ Pump-
on Railway platforms or within the Railway compounds;

(ii) if ro, how many such offers were made;
(iii) how many of them were accepted by the Railway authorities;

(iv) whether they are aware that the villagers of Indupalli made
such an offer on the 7th February, 1934, to supply a Mayors’
Pump for Indupalli Railway Station on the Madras and
Southern Mahratta Railway;

(v) whether they are aware that the C. T. T. M. of the Railway
refused to accept that offer on the 3rd April, 1984;

(vi) whether several representations made subsequently by the
Andhra Railway Passengers’ Association about this offer have
been fruitless; and

(vii) whether Government are prepared to consider the advisability
of accepting all such offers?

Mr. P. R. Rau: I am making enquiries and will lay a reply on the
table in due course.

SuprPLY OF WATER INTO THE TANKS OF THIRD CLASS LAVATORIES ON THE
MADRAS AND SOUTHEEN MAHRATTA RarLway.

1514. *Prof. N. G. Ranga: (a) Are Government aware:

(i) that in reply to the request made by the Andhra Railway Pas-
sengers’ Association on the 18th November, 1938, that water-
tanks in the third class carriages ought to be filled or re--
filled, as the case may be, at Tenali, Gudivada, Ougole,
Nidadavde, Bamalkot, Gudur, the C. T. T. M. Railway.
authority concerned replied that it was not proposed to do any
such thing;

(ii) that tgnese stations are very important halting stations for measls;.
an

(iii) that these stations are situated far from the stations at which
at present water is supplied into the tanks?

{b) Are Government prepared to consider the advisability of supplying:
water into the tanks of third class lavatories ?
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.. Mr; P, R, Rau: (a) (i) and (i) Government understand that the
request weas for the supply of water in the lavatories at the stations
referred to and not for water tanks for latrines in third class carriages.
The -Administration explsin that they did not consider it necessary to
comply with the request as water was available on each platform for the
use of passengers. ’ ; '

(8) (ii). Halts for meals are provided at these stations.

(b) Government believe that instructions already exist for the filling
up of the tanks serving latrines in all carriages at suitable halting sta-
tions; but they will ask Railway administration to issue fresh instructions
.if necessary.

Prof. N. G. Ranga: Will Government consider the advisibility of
‘keeping complaint books at all these junction stations, so that, if there
were to be no water in the tanks or in the lavatories, passengers might
.note down their complaints ?

Mr. P. R. Rau: I will consider that, Sir.

Dr. T. S. 8. Rajan: Arc Government aware  that a lot of coal dust is
being blown into all these water tanks, and, when taps are opened, you
get a good mixture of coal-dust and water ?

Mr. P. R. Rau: I think that was the complaint made by my Honour-
-able friend in regard to the Grand Trunk Express the other day.

_ - Dr. T. 8. 8. Rajan: Will Government take measures to see that all
this coal-dust is not being blown into water tanks?

Mr. P. R. Rau: Government will esnvev that suggestion to the
Railway Administrations.

REVISION OF THE PENSION RULES APPLICABLE TO [NVERIOR SERVANTS.

1515. *Mr. Mohan Lal Saksena: Have Government received any repre-
~sentation from the Secretary of the Government Peons’ Union, Bombay.
‘regarding revision of the pension rules applicable to inferior servants?

- 80, what aetion do Government propose to take on it?

Mr. A. H, Lloyd: Government have received the rvepresentation
referred to by the Honourable Member. With regard to the action that
they proposed to take, I would refer the Honourable Member to the
speech made by the Honourable the Finance Member in this House on
-9th March, 1985, in which he promised that the Government would take
up this question and consider it very carefully and sympathetically and
with every desire to do something to meet the grievance which has been
ndmitted for some time.

" Lieut.-Oolonel S8ir Henry @idney: In view of the speech that was
made by the Honourable Member and the reply given by the Honourable
Member, will he kindly inform' this Howse whether he would expedite
.this matter, in view of the urgenocy of it? S
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The Honourable Sir James Qrigg: Yes, 8ir, if the House will release
ame from pressing duties here.

Lieut.-Oolonel 8ir Henry Gidney: If we promise that we will release
the Honourable Member in other ways, will he do so?

The Honourable Sir James Grigg: If the promises are observed.

FixaTION OF A MINIMUM LiMIT FOR PENSIONS OF GOVERNMENT SERVANTS,

1516. *Mr. Mohan Lal Saksena: Is it a fact that there is a maximum
limit above which Government servants cannot draw pensions notwithstand-
ing their high salaries? If so, are Government prepared to consider the
feasibility of similarly fixing & minimum amount which the Government
employees must receive as pension, irrespective of their pay if they are
otherwise entitled to receive pension ?

The Honourable Sir James Grigg: The reply to the first part of the
question is in the affirnative while that to th: latter part is in the
negative. Articles 474 and 474-A of the Civil Service Regulationg and
rule 13 of the Superior Civil Services Rules provide suitably and ade-
-quately for Superior Government servants who have retired or will retire.
Government do not see any justification for liberalising those rules in the
-direction suggested bv the Honourable Member.

AMALGAMATION OF THE LUCKNOW DIVISION WITH THE ALLAHABAD DIvi-
SION OF THE EaST INDIAN RAILWAY.

1517, *Mr. Mohan Lal Saksena: Are Government aware of the news
‘published in the Pioneer of the 21st February, 1985, that the Railway Board
contemplated amalgamating the Lucknow Division with the Allahabad
I;livision ?9 If so, will Government be pleased to make a full statement about
:the same?

Mr. P. R. Rau: Yes. Government have scen the article referred to.
12 Noow. Ihey understand that a rearrangement of the three upper divi-
* sions of the East Indian Railway is under consideration.

‘STAMP REQUIRED TO BE AFFIXED ON APPLIOATIONS FOR LICENCE oF FIRR
ARMS.

1518. *Mr. Mohan Lal Saksena: (a) Is it a fact that in the province of
Delhi no stamp is required to be affixed on applications for license of fire-
-arms ?

(b) Ts it also a fact that in certain provinces applications for licenses of
fire-arms, are required to bear stamps? If 8o, will Government state the
names of these provinces and the value of the stamp required to be affixed
in each case?

(¢) Are Government prepared to eonsider the feasibility of laying down
# uniform rule in this matter?
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The Honourable Sir Henry Oralk: (s) Yes.

(b) and (¢c). Government have no informatina. The levy of Court-
fees under the Court-fees Act, 1870, is within the discretion of Lacal
Governments and the Government of India are not prepared to interfere
in the matter, nor do they consider it necessary to obtain information.
about the orders passed by Local Government in the matter.

ELECTION OF A MEMBER TO THE STA\NDING COMMITTEE
ON PILGRIMAGE T(O THE HEDJAZ,

Mr, President (The Honourable Sir Abdur Ruhini): I have to inform
the Assembly that upto 12 Noon on Wednesday, the 8rd April, 1935, the-
time fixed for receiving nominations for the vacancy caused by the death
of Mr. T. A. K. Sherwani on the Standing Committee on Pilgrimage to
the Hedjaz, only one nomination has been received. I, therefore, declare
Maulvi Syed Murtuza Sahib Bahadur to be duly elected to the Committee.

THE RESERVE BANK OF INDIA (NOTE REFUND) RULES.

The Honourable 8ir James Grigg (}inance Member): Sir, I lay on the-
table a copy of the Leserve Bunk of ladiu (Note Refund) Rules, 1985.

RESERVE BANK OF INDIA.

NOTIFICATION,
New Delhi, the 16th March 1935.

No. 1.—In exercise of the power conferred by the proviso to section 28 of the:
Reserve Bank of India Act, 1934 (I1 of 1934), the Central Board of Directors of the
Reserve Bank of India by virtue of the power conferred by rection 7 of the eaid
Act, and with the previous sanction of the Governor General in Council makes the-
following rules prescribing the circumstances in, and the conditions and limitations
subect to, which the value of any lost, stolen, mutilated or imperfect currency note
of the Government of India or bank note may be refunded as of grace.

1. Short title.—These rules may be called the Reserve Bank of India. (Note-
Refund) Rules, 1935.

2. Definitions.—In these rules, unless there is anything repugnant in the subject
or context—

(a) ‘altered note’ means a note in which an alteration has been made in the:
number, date, signature or value or in any other respect;

() ‘the Bank’ means the Reserve Bank of India constituted by the Reserve Bank.
of India Act, 1834; : . : ‘ :

(c) ‘half note’ means & half of a note which has been divided vertically through-
or near the centre;. )

(d) ‘mismatched note’ means an imperfect note formed by joining a half note of
one note to a half note of another note; .

(e) ‘mutilated note’ means a note of which a pdrtion is missing. \
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Provided that the portion presented is clearly more than a half note and that if
the portion presented consists of parts of a note joined together each part of such
poftion is identifiable as part of the same note; )

(f) ‘note’ means a note of the Reserve Bink of Indim, including a currency note of
the Government of India issued either by the Governor General in Council or by
the Bank;

{9} ‘number’ ircludes the letters of the series to which the note belongs;

(k) ‘obliterated note’ means a note, mot-being a mutilated or altered note, of
which a portion has become or has been rendered undecipherable;

(t) ‘office of isshe’ means the office of the Issue Department of the Bank at
Bombay, Calcutta, Madras or Rangopn or the Branch of the Issue Department of
the Bank at Cawnpore, Karachi or Lahore;

(7) ‘prescribed officer’ means the officer in charge of an office of issue.

3. Presentation of claims.—(1) A claim in respect of & note of which the denomi-
mationt does not exceed ten rupees muy be presented at any office of issue and may be
dealt with by the prescribed officer at any such office.

(2) A claim in respoct of & rote of which the denomination exceeds ten rupees
shall be presented to the prescribed officer in charge of the office of issue to which
sach note appears to belong, and such prescribed officer: shall alone be authorised to
entertain it.

(3) When a claim has been presented to a prescribed officer who is not authorised
to entertain it under sub-rule (2), ench officer shall return she note to the presenter
and refer him to the officer to whom it should be presented under #ub-rule (2).

4. Time limit to claims.—If it appears to the prescribed officer authorised to enter-
tain the claim that any claim was not made by the claimant within 12 months of the
time when it might first have been made by him, the prescribed officer shall not
entertain the claim.

5. Value limit to claims.—(1) No claim in respect of & note alleged to have been
loat, stolen or wholly destroyed, or of which the portion presented is neither a half
note nor a mutilated note, shall be entertained unless the denomination of the note
exceeds ten rupees.

2) No claim in respect of a half note or a mismatched note shall be entertained
unléds such half note or one of the half notes comprising the mismatched note is
part of a noté of which the denomination exceeds ten rupees.

6. Bnquiry into claims.—(1) Where any claim is made under these rules the pre-
scribed officer authorised to entertain the claim shall hold an inquiry unless the claimy
relates to a note alleged to have been stolen, in which case he may reject the claim
without holding any inquiry,

. {12) If in the course of the inquiry referred to in sub-rule (1) the claimant fails.
withous reasonable caust in the ?initm of the prescribed officer to furnish within
thres months any information called for by the prescribed officer, the prescribed officer
may reject the claim.

7. Rejection of clhiml concerning "half note.—A claim for the value of a half note
shall be tejected unless the number of the note is identified by the prescribed officer on:
the half note and the half note is entire and has not been divided and rejoined.

8. Rejection of claim concerning mutilated note of less than ten rupees.—A claim
for the value of a mutilated note of a denomination not exceeding ten rupees shall
be rejected unless in the opinion of the prescribed officer, the portion presented
clearly forms part of a genuine note and the missing portion is too small to be used
in support of any other claim under these rules.

8. Rejection -of claim concerning mutilated note of more than ten rupees.—(1) A
claim for the value of a mutilated note of a denomination exceeding ten rupees shall
be rejected unless the number of the note on examination is identified with certainty
by the prescribed officer as ono of not more than six numbers.

Provided that, if the number of the note though not capable of siuch ideéntification
is Qeclared by the claimant, the claim shall be deilt with t]l)nder rules 13 and 15 aaoa
claim to the value of a wholly destroyed note : ’

Provided furtl}ex' that, where the. claimant is unable to declare the number, if the
pregoribed officer is of opinion that ths nnmber may be identified with certainty within
a reasonable period he may permit the claimant to leave the hote in deposi, with

a view to future identification.
B
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(2) Where a claim is rejected under sub-rule (1) the note shall b§ stamped by the
prescribed officer and returned to the claimant.
. (3) If a mautilated note of a denomination exceeding ten rupees has been identi-
fied with certainty by the prescribed officer as one of not more than six numbers
he may order the claim to be paid at once.

10. Deposit of mutilated notes.—(1) The prescribed officer shall enter the parti-
culars of any mutilated note placed in deposit under the second proviso to sub-rule
{1) of rule 9 in a register to be maintained in this behalf and shall give a receipt
to the claimant for such note.

(2) Where the number of a note so placed in deposit is not identified within a
period of three years to the extent specified in mb~rufeo (1) of rule 8 the claim shall
be rejected and the note shall be stamped and returned to the claimant or, if the
claimant cannot be found. shall be destroyed.

11. Disposal of claims concerning half notes.—(1) A claim for half the value of a
;mltio of which a half note only is prescribed by the claimant shall be dealt with as
ollows :—

(a) If a counter-claim for the full value of the note has not been received at
the office of issue before the presentation of the claim or within a period
of fourteen working days thereafter, half the value of the note may
be paid to the claimant on the expiration of such period.

(8) If the full value of the note has already been paid on a claim under rule 14,
the claim shalf be rejected.

(¢) If a counter-claim for the full value of the note has been received before the
presentation of the claim or is received before payment of half the value
of the note is made under clause (a), the prescribed Officer may order that
one claimant be paid forthwith the full value of the note or that ome
or both claimants be paid forthwith half the value of the note or that
both claims be rejected. :

(2) Claims in respect of a mismatched note shall be deemed to be separate claims
in respect of each half note thereof and shall be dealt with as provided in sub-rule
(1).

-12. Obliterated and altered motes.—A claim in respect of an obliterated or altered
note or half note shall be rejected unless the prescribed officer is satisfied as to the
identity of such note or half note and that the note or half note has not been fraudu-
lently altered so as to appear to be of a higher denomination.

13. Method of presenting certain claims.—(1) A claim for the full value of a note—
(a) where a half note only is presented by the claimant, or
(b) where the note is alleged to have been lost or wholly destroyed, or where
the portion of the note presented is neither & half note mor a mutilated
note,

shall be accompanied by a signed statement (or it the prescribed officer so requires,
an affidavit) asserting that the claimant was the last lawful holder of the entire note
and detaining the circumstances attending the loss or destruction of the missing half
note or note as the case may be, and by a statement obtained from the police or
postal authorities of the result of the enquiry, if any, held by them.

(2) The prescribed officer shall consider the statements furnished and the offi-
davit, if any, and shall make such further enquiry, if any, as he may consider neces-
sary.

14. Disposal of claims under rule 18 (I) (a).—(1) Where a claim is made under
clause (a) of sub-rule (1) of rule 13 and a counter-claim has been presented in respect
of the counterpart of the Half note—

(a) if the full value of the note has been paid, the claim shall be rejected;
{b) if half the value of the note has been paid, the prescribed officer may order
half the value of the note to be paid to the claimant forthwith;
(c) if the counter-claim is pending, the prescribed officer may order that one
. claimant be paid forthwith the full value -of the note or that each claimant
be paid forthwith half the value of the note or that both claims be
rejected. .
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(2) Where a claim is8 made under clause (a) of sub-rule (1) of rule 13 and the
counterpart of the half note has not been presented—

(a) if the prescribed officer is not satisfled that the counterpart of the half
note has been lost or destroyed in such circumstances that there is no prob-
ability of its being presented at some future date, he may order payment
of half the value of the note forthwith;

() if he is so satisfied and is also satisfied that the claimant was the last
lawful holder of the whole note he shall cause to be published in the
Gazette of India and in three successive issues of the local Official Gazette
a notifieation setting forth the particulars of the note of which one half
is alleged to have been lost or destroyed and the name of the claimant
and calling upon any person having any claim in respect of such note to

submit the claim forthwith;

(c) if on the expiration of two years from the date of the first publication
under clause (b) the counterpart of the half note has not been presented,
he may invest in Government securities "or deposit in the Post Office
Savings Bank an amount equivalent to the full value of the note;

(d) if on the expiration of a period which shall be determined by him but which
unless the Central Board otherwise directs shall not be less than five years
from the date of the first publication referred to in clanse () the counter-
part of the half note has not been presented, he shall deliver the secu-
rities or deposit referred to” in clause (¢) with any interest which has in
the meantime accumulated thereon to the claimant, or if the claimant is
dead, to his legal representative, on such claimant or representative
executing a bond with or without sureties in the form set forth in
Schedule I or TI;

(e) if before the expiration of such period the counterpart is presented with
a claim for the full value or for half the value of the note, the prooeed-
ings under clauses (), (¢) and (d) shall be cancelled and the two claims -
shall be dealt with under sub-rule (1).

15. Disposal of claims under rule 18 (1) (b).—Where a claim is made under cluuse
(b) of sub-rule (1) of rule 13—

(a) if the prescribed officer is not satisfied that the note or the unpresented
portion of the note has been wholly destroyed or lost in such circum-
stances that there is no probability of its being presented at some future
date, he shall raject the claim; .

(B) if he is 8o ratisfied and is also satisfied that the claimant was the last lawful
holder of the note, he shall cause to be published in the Gazette of India.
and in three successive issues of the local Official Gazette a notification
setting forth the particulars of the note alleged to have been lost or
destroyed and the name of the claimant and calling upon any person
having any claim in respect of such note to submit the claim forthwith;

{c) if on the expiration of two years from the date of the first publication under
clause (b) the note has not been presented, he may invest in Government
securities or deposit in the Post Office Savings Bank an amount equivalent
to the value of the note;

{d) it on the expiration of a period which shall be determined by him but which
unless the Central Board otherwise directs shall be not less than five years
from the first publication referred to in clause (b) the note has not been
presented and no subsequent claim in respect thereto has been substan-
tiated, he shall deliver the securities or deposit referred to in clause (o)
with any interest which has in the meantime accumulated thereon to the
claimant, or if the claimant is dead to his legal representative, on such
claimant or representative executing a hond with or without sureties in
the form set forth in Schedule ITI or IV';

(e) if before the expiration of such period a subsequent claim in respect of the
note is substantiated, the securities or deposit referred to in clause (d)
shall be delivered in the manner provided in that clause to the person
making such subsequent claim, or if such person is dead, to his legal
representative ;

(/) if before the expiration of such period the note alleged to have been lost or
destroyed is produced by the claimant or any other person, the proceedings
under this rule in respect of such note shall be cancelled. N

»
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16. Bonds.—Printed forms, to be supplied by the Bank, shall be used in the execu-
tion of any boad required in pursuance of clause (d) of rule 14 or clause (d) of rule
15 and the value of the stamp on uny such bond shall be recovered from the person
executing the bond.

17. Retention of notes by Bank.—Save as otherwise provided in rule 9 and rule 10,
any . note represented in prosecution of a claim shall be retained by the Bank whatever
be the decision on the claim.

18. Procedure when payee is untraced.—Where as the result of a claim under these
riles the value or part of the value of a note is payable to a claimant, and such
chaimant, or if he is dead his legal representative, cannot be found or fails within
a period of three months from the communication to him of the decision to take ste]
to receive payment ; the amount payable shall be paid by the Issue Department of the
Bank in the case of a currency note of the Government of India to the Governor
General in Council and in the case of a Bank note to the Banking Department of the
Bank,

OSBORNE A. SMITH,

Governor.

REGULATIONS RE POWERS OF COMMAND OF INDIAN
COMMISSIONED OFFICERS.

. Mr. G. R. ¥, Tottenbam (Army Secretary): Sir. T lay on the table &
copy bf the Regulations which have been framed by His Majesty’s Gov-
ernment in respect of the powers of dommand of Indian Commissioned
Officers.

Kmo's REGULATIONS 1928—AMENDMENTS.

Insert New Paragraphs :

177-A. Indian commissioned officers (as defined by section 7(2]; of the Indian Army
Act) will have power of command in relation to personnel of the Brizish Army in Indis,
and such power will be exercised on euch occasicns as may be appointed by the
officer commanding the station, brigade, brigade area, district or ccmmand, or hy the
Commander-in-Chief in India, as regards such personnel serving iogether under their
cominand. The power of command will be the power of command vested in officers of
corresponding tank and statns holding commissions in the Land Fcrces, but will be
exclusive of powers of punishment.

177-B. The power of command to be exercised by Indian commissioned officars (as
defined by section 7(2) of the Indian Army Act) in relation to personnel belonging to-
His Majesty’'s Indian Forces will be the power of command vested in officers of
corresponding rank and status holding commissions in the Land Forces.

THE PAYMENT OF WAGES BILL.
APPOINTMENT OF OERTAIN MEMBERS TO THE SELECT COMMITTEE.

. The Honoursbld Sir Frank Noyee (Member for Industries and Labour):
8ir, my motion in the form in which it appears on the order paper sug-
gests that I am proposing to enlarge the original Select Committee on the
Bill $o regulate the payment of wages to certain classes of persons em-
ployed in industry. I sheuld like to 1nake it quite elesr that my motion
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has no such intention. We originally hoped that the Committee would
be meeting during this Session, but, at an inforrual meeting I had with
the Members, I found that this wgg not convenient to the majority of
them, and it was agreed to meet during the last week ~f May. That date,
however, made it impossible for some Members lo serve, and my proposal,
therefore, is to substitute Mr. J. A. Milligan for Mr. L. C. Buss apnd
Dr. R. D. Dalal for Dr. F. X. DeSouza, Khan Bahadur Mian Abdul
Aziz takes the place of Mr. Monteath, who is no longer a Member of
the Asgembly, and Mr. Clow who was originally appointed to the Com-
mittee, has ceased to be a Member owing to his temporary absence from
the Assembly. With vour permission, 8ir, I would, therefore, make the
following motion in the amended form which will be more satisfactory
as it mentions the Members retiring from the Committee. I move:

“That Khan Bahadur Mian Abdul Aziz and Mr. A. G. Clow be added to the
Belect Committee on the Bill to regulate the payment of wages to certain classes of
persons employed in industry and that Mr. J. A. Milligan and Dr, R. D. Dalal, be
appointed to that Committee in place pf Mr. L. C. Buss and Dr. F. X. DeSouza "

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That Khan Bahadur Mian Abdul Aziz and Mr. A, G. Clow be added to the
8elect Commitiee on the Bill to regulate the payment of wages to certain classes of
persons employed in industry and that Mr. J. A. Milligan and Dr, ‘R. D. Dalal, be
appointed to that Committee in place of Mr. L. C. Buss and Dr. F. X. DeSouza.”

The motion was adopted.

/ THE INDIAN FINANCE BILL—contd.

Mr. President (The Homnourable 8ir Abdur Rehim): Further considera-
tion of the Indian Finance Bill will now be reswned, Clause 4 bas been
disposed of. Clause 5, therefore, which relates to income-tax and super-
tax, and Schedule II, Parts I and II, will now be taken up. Amendments
to this clause begin with amendment No. 40. Will the Honourable Mem-
ber (Qazi Muhammad Ahmad Kazmi) move the motion formally.

azi Muhammad Ahmad Kazmi (Meerut Division: Muhimmadan
Rural): Sir, I beg t6 move amendment No. 40- ' '

“That in sub-clause (1) of clause 6 of the Bill, after the words ‘shall be charged’
the words ‘only on incomes of Rs. 2,000 or more’ be inserted and the words ‘except in
the case of total incomes of less than two thousasd rupees falling under heading A
in the said Part’ be omitted.” i :

Mr. President (The Honoursble Sir Abdur Rshim): Amendment
moved :
“That in sub-cldnse (1) of clanse 5 of the Bill, after the words ‘shall be charged’

the words ‘onlﬂon incomes of Rs. 2,000 or more’ be inserted and iho words ‘except in

the case of lotal ipcomes of lpss than tiwg thousand rupees fulling under hescing A

in the said Part’ be omitted.”

Mr. ¥. E. James (Madras: European): Has the original clause been
moved ?
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Mr. President (The Honourable Sir Abdur Rahiin): The Chair men-

tioned that clause §'is now under consideration. It does mot require to
be moved.

Sir Cowasjl Jehangir (Bombay City: Non-Muhammadan Urban):

‘May I point out, Sir, that amendments Nos. 40, 41 and 42* are exactly

the same.

Mr. President (The Honoursble Sir Abdur Rahim): No. The Chair

»;‘voul;l now ask if any Honourable Member waats to move amendment
o. 41.

Mr. Sami Vencatachelam Ohetty (Madras: Indiau (Commerce): 8ir,
my amendment No. 41 is:

“That in sub-clause (I) of clause 5 of the Bill, all the words occurring after the
words ‘rates specified in Part I of the Second Schedule’ be omitted,’

Mr, 8. Satyamurti (Madras City: Non-Muhammaden Urban): Sir, it
will be taken up later on as it relates to surcharge

Sir Oowasji Jehangir: May I point out that there are two issues in
clause 5 and that each issue should be taken up scparately, otherwise
we shall have considerable confusion.

Mr, A. H. Lloyd (Government of India: Nominated Official): May I
just say one word? Amendment No. 321 is a straightforward amendment,
but it is not exactly the same as No. 40. Amerdmens No. 82, if I may
respectfully say so, i a properly drafted amendment to get rid of the tax
on incomes below Rs. 2,000. Amendment No. 40 was probably intended
to have the same effect, but it has the effect also of relieving from taxa-
tion incomes of companies and registered firms that happen to fall below
Rs. 2,000. Amendment No. 42 is, I think, intended to be a conse-
quential one if amendment No. 82 is carried.

Mr, President (The Honourable Sir Abdur Rahim): The Chair thinks
amendment No. 82 ought to be moved first. Mr. Basanta Kumar Das.

Mr. Basanta Kumar Das (Surma Valley cum Shillong: Non-Muham-
madan): Sir, T do not wish to move amendment No. 82. Mr. Muhammad
Ahwmad Kazmi would move it.

Qazi Muhammad Ahmad Kazmi: Sir, T beg to move:

“That in Part I-A of Schedule II to the Bill, entries (1) and (2) be omitted and the
subsequent entries be re-numbered accordingly.”

Mr. M. 8, Aney (Berar Representative): Has the Honourable Member

‘withdrawn the amendment which he moved previously?

“#4That in sub-clause (1) of clause 5 of the Bill, the words ‘exceut in the case of
total incomes of less than two thousand ‘rupees falling under heading A in the said
Part’ be omitted.” ’ L . o

+“That in Part I-A of Schedule IT to the Bill, entries (1) ani (2) be cmifted
and the subsequent entries be re-numbered accordingly.” o
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Qazi Muhammad Ahmad Kazmi: It is the same as a matter of fact.

Mr. A. H, Lloyd: It is not the same.

Qaxi Muhammad Ahmad Kazmi: Then, I beg leave of the House to
withdraw the amendment which I moved before (Amendment No. 40).

The amendment was, by leave of the Assembly, withdrawn.

Qazi Muhammad Ahmad Kazmi: Siv, I have placed the smendmepﬁ
before the House for the simple reason that tmig provisicn in law in
itself was only introduced as an emergency meussure. In 1931, the G_ov-
ernuient introde-ed this provision when they were faced with deficits.
According t the Government's own showing thet emergency is over and
they have restored to the full the salary cut of their employees, which cut
wes introduced in 1981 along with the introduction of the provision about
income-tax. When the Government themselves admit that the emer-
gency is over, there can be no reason for them now to insist that this
particular provision of the law should remain o the Statute-bock, Now,
Sir, as a matter of fact, so far as people who have got very little repre-
sentation or voice in the country or before the Iiouse are concerned, their
case is often neglected by the Treasury Benches and by the Government.
Though this particular provision in the Income-tax law wag originally in-
troduced as an emergency measure, yet we iemember in 1988, while
Sir George Schuster, the late Finance Member, wns discussing this very
particular item, he said that as a matter of fact the Government had found
out a new avenuc of revenue in the shape of tax on incomes below Rs.
2,000, and that, therefore, it would be better in the future to make
it a permanent feature of the Income-tax Act. I submit, Sir, that when
once the Government find a way to exploit the ordinury people and the
ordinary masses of the country because they have got no voice or repre-
sentation in this House or whatever ‘repesentation they have got is nok
listened to by the Government, the result is that often thess Acts which
are passed only as temporary measures are made permanent while in the
case of people who have got a greater voice and who have got greater
influence with the Government any measures taken against them are with-
drawn as soon as time permits. Now, 8ir, the amendment proposed by me
will bring about exemption of incomes between Rs. 1,000 and Rs. 2,000 from
income-tax. These are the only incomes which are now carned by the
poor man or the middle classes of this country. In support of my pro-
position, I might bring to the notice of the House that it wes in 1919
after full consideration of the whole problem that the income-tax level
wag raised from Rs. 1,000 to Rs. 2,000. Then again in 1928, there was
the Taxation Enquiry Committee which, after a thorough enquiry, came
to the conclusion that the minimum level of taxation should not be less
than Rs. 2,000. The Government are very fond -f quoting cxperts, and
I think it will be better for them to consider the decisions of their own
Comfni:otee that was appointed by themselves o be experts on this matter
and it is better that Government give due weiht to those decisions in this
particular matter. Again, when this measure was brought before this
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House in 1981, this House opposed it and it was only by force of certi-
fication ‘that it was brought on the Statute-book. A further continuance
of & measure which was admittedly called an emorgeney messure at that
time and which was brought even at that time by force of certification, I
say its further continuance now, at a.time when the Government them-
selves admit that the emergency is over, is against all canons of justice
and common sense. ‘

Now, Sir, what is thig income-tax after all? 1 submit that the whole
basis of income-tax, as we have got it today in Tndia. is merely a copy,
I say copy in the sense that it keeps only the points in favour
of the Government and not in favour of the taxpayer, of the
English law of Income-tax. It has been imported into this
country and imposed ‘upon the people with all the rigour and alI. the
severity of the English law while it has been dcprived of the exemptions
and provisions that were in favour of the taxpayer. The Iinglish law pro-
vides certain exemptions which, looking to the condition -of lndia, would
have been much more necessary than even in the Fnulish law. There
we have got exemption for families: a person with a wifs and children
can get exemption to a greater extent than a person who is a bachelor and
living by himself. Here, in India, as a matter of fact, as is well-known,
the conception of a family is perhaps much different from the English
conception. There only a husband and wife make the family but here in
India a family congists of parents, sisters, brothers, cousins and cousin’s
children, and I sumbit that, on an average, if we take a particular family;
we will find that one earning member has got to support sns many as
eight to ten persons. So & family in India is absblutely different from
that in England, and here it consists of a much greater number of people
than in England and still there is no exemptin in the Indian Income-
tax Act for families. There are also certain provisions in the English
law which allow the loss of the previous year to be carried over 1o the
next two years. If a person earns one thousand rupees in one year and
if he has lost Ra. 500 in the previous year, that Rs. 500 is to be carried
over for deduction of the profits of the next two years and the result
is that he would be sxempted from income-tax. But here in India there
is absolutely no exemption of that type in the Income-tax Act. Such a
provision for carrying over losses in.income to subsequent vears is very
necessary for people with whatever incomes, bu% specially, when we con-
sider cases of those who are getting less than Rs. 2,000, such a provision
becomes gll-the more necessary and the absence of such a provision acts
88.a great hardship indeed. Persons with a family of ten people, with
an income of Rs. 2-8-0 to Rs. 5 a day, find it difficult to pull on; then
where comes the question of paying any taxes?

Then; 8ir, though in name this tax is only on igeorues of Rs. 1.000 to
Rs. 2.000, as a matter of practice. it falls upon peopie who ewrn much
lesr. than that. The yery wey in which the Legislature has provided for
the assessment of this income showa that to whe knowledge of the Legis-
Intorad them:el:es._thjs talx is an absolutely urbitrary one. The genern]
prasedure of taxing people is by & summary method whigch orly me
that whatever the Incame-tax Offiper thinks to be proper 1‘151};. nssgssas :ll::
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income, and then the assessee has got & right of putting in an applica-
tion before the assessing officer to get it set aside, produce his accounts to
satisfy him and to get the assessment revised. That, Bir, is a very long
procedure, but this has been rightly adopted because, as n matter of
f..ct. mo accounts are ever to be expected from people esrning these sums
of money. I personally think that people with much larger incomes do
not keep such regular accounts as to satisfy the income-tax authorities.
In my personal experience I know many cases of men who are earning Ra.
6.000 or Rs. 7,000 a year, but who always get the assessment of tax by
sumnmary methods because they have got no regular accounts. Bo to
expect an illiterate or a half-educated person tc keep regular accounts
which. will satisfy the income-tax authority is a thing which is impossible.
We know very well what sort of account books arc considercd to be re-
gular account books to be relied upon, and a book of three or four pages,:
written in a slipshod manner, can never be called a regular account book
80 as to satisfy the assessing authority and to gkt the assessment altered.
Theu comes the question of appeal. When the criginal authority could
not be satisfied with that acoount book where is the question f appeal?
The question of revigion or reference to the High Court is 8 matter which
is beyond the contemplation of an ordinary person whose income is
between Rs. 1,000 and Rs. 2,000. The result of all this is that the
income-tax authorities rope in as many persons as they possibly can to
exact a8 much amount as they can possibly do, and the assessment is
accepted by the assessee because he cannot do anything to the contrary.

Then comes another question. A point which the Honourable the
Finance Member or other Government Members will he pressing is that
tho proof that they are able to pay is in the fact thet they paid the pre-
vious year and they are paying even now. My submission is that instead
of this being quoted as a proof I will say that the previois payments
have still more incapacitated the people of India to pay anv further taxes.
'Ijhen, S, how can the payment be defecrred? The methaods of realisa-
tlf'wﬂ-d?e such that if the person himself is not prepared to pav some of
hig relatives and neighbours would be prepared to get off the evil of this

realieation by paymﬁ or contributing towards the release of the man who
is embarrassed by these officials. ’

Only the other day, one of our Honourable Members from Bihar, Maulvi
Shafi Daudi, complained that in ‘the earthquake area of Bihar there wav
geverity in the realisation of taxation, and the Honourable the Finance
Member very kindly said at the time that he was prepared to make in-
quiries into those specific instances and see what he can do. My sub-
mission is that as a matier of fact no proof can be given. If the words
of the Honourable Membcrs of this House are not to be believad, tkey
cannot prove facts which are not tangible and cannot be proved. What
in the severity in collection which my Honourable friend can prove?
There will be no cases of imprisonment, there will be no cases of whip-
ping, there will be no cases of maltreatment. Then what is Mavulwn
Bhafi Daudi going to prove and what is the Honourable the Finance
Member going to investigate? These are.only platitudes which cannot
satisfy the people as they are. We know very well that the reslising
officer, the person who realises the tax, is not s man who is slone; be
has got the whole machinery of the police, the whole machinery of . the
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army, the whole power of the mighty British Empire behind him in the
realisation of tuxes. If we go to a steel factory we find sheets of sieel
bored which are very thick but which look as if they are made of wax.
Bo I submit that we should not judge it as if the realising officer hus no
power behind him. It is the power of the British Government that forces
the people to pay. The appearance of the peon, and of the person who
goes to realise the tax is a sufficient guarantee that if it is not paid the
whole of the British power and the British army is prepared to bring its
pressure on the man, ruin him and his house, his neighbour or even the
city in which that men is living. There will probably be martial law in
?he end if the person does not pay properly. So I will just give you an
instance from my own province the truth of which Honourable Members
can find out for themselves. The irrigation charges are reulised by Gov-
ernment. A certain amount of fees is paid to the lambardar for the
realisation, and always the lambardars take jamabandis and realise money.
But ever since this depression began those persons were prepared to leave
the commission that they were getting and refused to take jamabandis.
Now we have got double or treble the staff, —temporary staff,—that is
employed in all the districts for the realisation of the irrigation dues, and
Government can today assure us that the talk of depression, the talk of
poverty that we are making is absolutely baseless because they are realis-
ing the irrigation charges just as' they were doing before. But what is
the fact? The fact is that the Government itself, with its mighty power,
could not find it possible to reslise these taxes without the aid of an
additional staff, without the aid of the full force that was to be brought to
bear on the people to make them pay.

There are instances, which I will just quote, and you will be convinced
that they are instances of hardship, but still nobody will be prepared to
say that any legal hardship is proved. I know thousands of instances
that are daily occurring around us. There was a person who was 1n
arrears to the extent of Rs. 72, but had, in the payment of land revenue
and rent, finished almost all his things and was only left with, & pair .of
bullocks. The irrigation demand of Rs. 72 was made; the attacking
officer attached the two bullocks which were sent to the cattle pound.
‘Ihey were retained there for about a month. They were originally esti-
mated to be worth about Rs. 100, but when the auction took place they
‘were sold for Rs. 70. He was in arrears to the extent of Rs. 72: the
bullocks were sold for Rs. 70; the cattle pound authorities wanted Lis. 18
for feeding charges of the animals while in the pound; and the result
was that Rs. 52 was credited to the account of the agriculturist and he
was still left in arrears for Rs. 20. These are the conditions. I lcave
it to the Honourable the Finance Member to say what can be prcved
a8 legally wrong from these facts. Nobody was wrong: they acted per-
fectly legally in accordamce with the provisions of law. But can anybody
with common gense dispute the fact that it has caused the greatest pos-
gible hardship ? There may be no instance of whipping or imprisonruent
or maltreatment; but hardship can be inflicted in a thousand other ways—
by attachment, by threats of imprisonment, etc. If the authorities want
‘to convince themselves of the real hardship of the people, let them make
v& little change in their dress and, if possible, in their colour and place
‘themselves in the position of Indians; and in a day they will probably
learn what is the true condition of the people who are living in this land.
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And, then, if they come and tell us they have been harshly treated and
then if we ask them for proofs, they will be able to give no proct and
we will have to take their word for it. They always want instances of
the harshness of this Government. But if they exercise a little imagina-
tion they will find out the harshness of the Government when they daily
see before them a solid block of opposition to all their propositions. This
solid block of the Congress has not come here to do any propaganda for
the people who wanted them to carry on any mischievous work agaiast
the Government. As a matter of fact it is the work of the Governmecnt
itself that has made the people send these men here to voice the senti-
ments of the suffering masses.

Now, what is the defence of the Government about this particular tax-
ation ? Their one plea is that this taxation was in existence before 1919,
and, in 1919, the level of taxation was raised to Rs. 2,000 because yrices
had.gone up by two and three hundred per cent. of the original prices:
and now that the prices have come down it is only in the fitness of things
that the Government should lower the taxable income limit. To that
argument my answer is that as a matter of fact 1919 was a time when
there was a rising tide of prosperity: people with smaller incomes were
getting more profit; and now we have got a depression and people are
losing money: those who now make Rs. 1,000 to Rs. 2,000 used to make
double or four times that amount before. By the decrease in thsir in-
come they cannot possibly at once regulate their expenditure in a way so
a8 to bring it within that income. I say Government cannot, therefore,
argue that because of lower prices they must reduce the taxable mini-
mum, when they themselves are not prepared to leave the Lee Conces-
sions which they are enjoying even today. I was rather afraid that this
surplus—about which there was some dispute as to whether it was a wind-
fall or merely money got owing to an under-estimate or a wrong estitnate—
might be utilised by the Government—thinking a little more leniently
of Government officials—towards making good the losses they had suffered
for the last three years owing to the cut in pay; but it is fortunate they
have not done so. 8till I ask them why they are not prepared to forego
these concessions in spite of the decrease in the prices of produce and in
spite of the fact that they retain the same old salaries which they had
before this depression came.

The second point is that the incidence of this taxation does not fall
on people who are really unable to bear it. I learn from the debate in
19383 that it is the bania class which pays more than 50 per cent. of this
taxation. Then they say that Government cannot make up the luss of
75 lakhs—now it will be 50 lakhs—that will be caused by this amendment.
My submission is that this is not correct to say that. it only falls upon
the bania class. I will just give a calculation before concluding. Accord-
ing to their calculation there are about 1,000 persons who are employed
in realising this tax. The amount of money that they would be realising
would be Rs. 50 lakhs; and the average amount that a particular indivi-
dusl may be paying would be about Rs. 10 per head per year: Rs. 7 f.r
an income of Rs. 1,000 and Rs. 10 for an income of Rs. 1,500 per ycar;
so I take the average at Rs. 10. Now, Rs. 50 lakhs has to be collected
from five lakhs of persons. Before they get these five lakhs of persons,
they will have to. isgue notices at least to ten lakhs of persons. What is
the staff which is issuing all these motices? "It is 1,000 in number and
we may take it that out of this 1,000, there will be three officers attachvd
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to one office and so there would be about 800 officers to assess this income-
tax, and the number of cases per officer would be about 3,000 to 4,000 a
year. This number of cases per officer is so large that in the abasuce of
sccounts, in the absence of any definite information, which is impossible
to obtain, the taxation eannot but be arbitrary and the number of pcr-
sons who are collected and gathered together cannot but be indiscrimicutely
got up for the purposes of this tax. With these words, I move my
amendment.

Mr. President (The Honourable Sir Abdur Rahim): Amendment mecved:

“That in Part I-A of Schedule II to the Bill, entries (1) and (2) be omitted
and the subsequent entries be re-numbered accordingly.”

Mr. N, M. Joghi (Nominated Non-Official): Sir, I would like to say
only a few words on this amendment. I am speaking on this amend-
ment specially because I have two amendments standing in my own
name which are in the opposite direction, namely, that the reduction of
the rate proposed by the Government should not be approved by this
Legislature. This House, by its vote in favour of the reduction of th«
galt tax, has cut down the budgeted revenue of the Government of India
by three crores of rupees, and, in my view, we should not increase the
loss to revenue any further. I think the Budget may not be able to
stand the loss of more than three crores. My argument against this
amendment is that there is not to be more than three crores reduction in
the budgeted revenue, we should not do anything by which that reduction
will be increased. There sre already rumours that the Government of
India proposes to certify the reduction of this salt tax. I said the other
day that the Government of India would not be justified in doing so, butb
I feel that if we go on adding to the reduction of the revenue

An Honourable Member: They have not made up their mind now.

Mr. N. M. Joghi: . . . . If the Government of India have not made
up their minds now, they may think of doing so hereafter, at least we
should not do anything by which we may give them any excuse

-----

8ir Cowasji Jehangir: You are against it on merits, are you not?
Mr. N. M. Joshi: Yes, and I shall say something about the merits toa.

The Honouradle Sir James Grigg: You have reduced the revemue by
76 lakhe yesterday. '

Mr. N. M. Jorhi:The Finance Member says that we have reduced the
revenue by 76 lakhs yesterday. 8ir, my view of the reduction of the
revenue in the postal department is somewhat different from the viw of
the Finance Member. I feel that the losses in the postal department,
88 we have now pommercialised the accounts, should be borne by the
‘postal department itself, and not by the genersl revenues of the Govem.
ment of India, but, Bir," I 'shall' not deéal with that subject. M-J: own
view on the paint is, if the postal department is run as & commercialised
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department, the right course for the Government of India to adopt, is
to carry forward those losses as all industrialists and traders would do,
and not pay the money for the losses out of the general revenues of the
country. Mr. President, my argument against this amendment is this,
that if there is to be relief to the tax:payer, which tax-payer deserves it
first? I am not suggesting for a moment that people whose income does
not exceed Rs. 2,000 a year do not deserve relief before relief is given
to those people whose income exceeds Rs. 2,000. But do the people whose
income is from Rs. 1,000 and Rs. 2,000 deserve relief before those people
who pay a tax on salt, on cloth, on kerosene oil, on matches? I, Sir,
any taxation is to be reduced, let that taxation on the poorest class of
people be reduced first. Let the whole salt tax be first wiped out of the
Statute-book; let the tax on matches, on kerosene oil, on cloth be wiped
out of the Statute-book first, and then let us think of reducing the income-
tax. I am quite prepared to admit, Bir, that people whose income is
between Rs. 1,000 and Rs. 2,000 are poorer than the people whose income
is a hundred thousand, but certainly people whose income is between
Rs. 1,000 and Rs. 2,000 are not poorer tham the people in the villages
whose income does not exceed Rs. 20 a year. I, therefore, feel that if
there is to be precedence in the matter of relief of taxation, then prece-
dence should be given to those people whose income is much less than
Rs. 1,000 a year. It is on that account I oppose this amendment.

Sir Ghulam Hussain Hidayatallah (Sind Jagirdars and Zamindars:
Landholders): Sir, I was very much amused to hear the last speaker
who always advocates the cause of the poor. .

Mr. N. M. Joshi: Which poor?

Sir Ghulam Hussain Hidayatallah: Well, he himself admits that those
who pay tax and earn between Rs. 1,000 and Rs. 2,000 are poor people
and they deserve relief. . . .

Mr. N, M. Joshi: They are certainly poor in comparison to those people
whose income is much higher.

8ir Ghulam Hussain Hidayatallah: That is merely by comparison. And
don’t these people whose income is from Rs. 1,000 and Rs. 2,000 and
for whom he is not anxious, pay the salt duty? I would have agreed
to his proposition if this Government had agreed not to restore the cut.
Then I would have asked Honourable Members not to reduce the revenues.
cf this Government.

An Honourable Member: They have not yet announced anything.

Another Honourable Member: They are not going to announce any-
thing, I might tell my friend, they will issue an Ordinance.

8ir Ghulam Hussain Hidayatallah: As my friend has made out that
this was an emergency taxation, when the Finance Member had a surplus
budget, he ought to have utilised thé surplus in the first instanee to give
relief to the poor. I do not know, looking to the policy of the Finance
Member, whethét we are going to have Hereafter any gurpluses ab all.
What is his policy? Laisses faire. He does not believe . . . . .
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Mr. B, Das (Orissa Division: Non-Muhammadan): He does not believe
in anything.

Sir Ghulam Hussain Hidayatallah: He does n.t believe in economic
planning, he does not believe in retrenchment, he does not believe in
anything. He wants to leave everything to the chapter of accidents.
Now, as he has not used his surplus for removing the emergency taxa-
tion, I think all sections of the House should combine to force his hands.
I know he is in a happy position, because he knows that if we make any
cuts, he can get them restored; but I may remind the Treasury Benches
that Government by certification is8 no Government at all. (Hear, hear.,

An Honourable Member: Was there no certification in Bombay in
your time?

Sir Ghulam Hussain Hidayatallah: No, never.

Now, Bir, coming to the merits of the question, the first question one
would naturally ask himself is who are affected by this income-tax? I
might reply, clerks, then some lawyers, doctors, or engineers. Pardon
me, I am referring only to junior struggling lawyers, doctors and engineers,
also schoolmasters and small shopkeepers. What are their needs? All
these men regiiire a house to live in, they have to pay house rent. Then,
as the Honourable the Mover said, they have a family consisting of four
or five people. That family has to be maintained and educated. Again,
they have to make provision for sickness and old age. Moreover, the
curse of this country is that from birth to death there are some ceremonies
to be performed. I do not find my Honourable friend, Dr. Ziauddin
Ahmad, here, but he will say, that every one of us has to pay invisible
income-tax, that is, we have to maintain some of our poor relations. If
all these things are taken together, I do not think any money will be left
for those who earn between Rs. 1,000 to Rs. 2,000, to pay income-tax.
With these remarks, I support the motion.

Mr, B. Das: A drowning man catches at the last straw, and thig has
been the case with the last four Finance Members. Sir, the first Finance
Member 1 will refer to is Sir Malcolm Hailey, who, owing to his ill-fated
frenzied financial policy, sold away reverse councils and frittered away 50
crores from the gold reserve. He thought, at one time, that the salt tax
should be doubled. He did it, but he knew what was the public opinion
in the country, and he had to give it up the next year. The third Finance
Member I will refer to, and that was Sir George Schuster. Owing (o the
mismanagement of Indian public finances by the 18d. ratio policy, he
withdrew from the Paper Currency Reserve and partly also from the
Sterling Reserves another fifty crores, and when the economic depression
supervened, he devised an irksome system of taxation whereby he asked
the income-tax payers to pay more than they were paying—in many
cases two to four pies more per rupee, plus 25 per cent. surcharge. Not
only that, but who was that ingenious adviser in the Finance Depart-
ment—TI hope my Honourable friend, Mr. Lloyd, was not the adviser—who
advised him to tax the poor struggling middle classes whose income lies
between Rs. 1,000 to 2,000?7 What are the number of assessees in this
1,000 to 2,000 limit? It is about 2,20,000 . . . . .

The Honourable Sir James Grigg (Finance Member): More than thres
iakhs.
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Mr. B. Das: More than three lakhs, and how much has my friend col-
lected from them? Rs. 73 lakhs. And what money does the extra
-establishment cost my Honourable friend, Mr. Lloyd?

The Honourable Sir James Grigg: Rs. 7 lakhs.

Mr, B. Das: I thought it was much more than that, because the estab-
lishment has been increased very much since 1931-82 after the emergency
Finance Bill was passed, and I would ask my Honourable friend, Mr.
Lloyd, or the Honourable the Finance Member, to point out why the estab-
lishment has been so much enlarged in various directions. The task of
surcharge collection and the higher income-tax collection did not warrant
any additional establishment, particularly when the Retrenchment Com-
mittee recommended a reduction in the staff of the Income-tax Depart-
ment. My own view is that the Income-tax Department is spending
between 12 to 13 lakhs of rupees for the collection of this Rs. 78 lakhs.
Is it worth while, is it worth the candle for this country to spend so much
money to collect such a small return? But then what can the poor Sir
James Grigg do? He has inherited from his predecessors and from his
masters six thousand miles away certain commitments which he has to
carry out. He has to link the rupee to sterling and not to gold. He rcight
ghout at me, as he did the other day, that the Government of India are
not going to de-link the rupee. That is not sound financial policy, that is
s policy not based on economic principles. In 1930-31, when Sir George
Schuster devised this ingenious method of collecting income-tax, he was
collecting Rs. 17 crores, and he expected that by a sudden turn of the
handle he would get another four crores. But what happened? The
income-tax which the Finance Member of the Government of India gets
is somewhat stationary between Rs. 16 and 17 crores. What happened
to this surtax, what happened to the two or three pies increase in certain
categories of income-tax payers? Is it because the income of the people
is going down and people cannot pay? My own estimation is that under
the 1929-30 level and system of computation the Finance Member gets
something like ten crores, because, in his own budget speech, he has said
he has somewhere Rs. 4 crores towards which 834 lakhs come in as sur-
charges and 78 lakhs from the low level of income-tax. But what about
the increment of income-tax rates? Therefore—I speak subject to correc-
tion—today the Finance Membeyr is getting Rs. 10 to 11 crores on the
basis of the old level of taxation in 1929-30. Does that not alarm the
Finance Member? Does it not make him think as to how to get at this
wrong system of income-tax taxation?

Mr. N. M, Joshi: What is the wrong system?

Mr. B. Das: The wrong system of income-tax which has led to the low
economic vitality of trade and industry in this country. Here I must
finish with' Mr, Joshi before I proceed further. My Honourable friend,
Mr. Joshi, has well-known socialist views which are known to us on this
side, and he always advocates capital levy. And today he advocated that
the income-tax should be raised and not lowered. If Mr. Joshi had follow-
ed me, I have just explained,—and I hope he has apprec’ated—that, where
the Government of India was getting Rs. 16 crores, today they are getting
only Rs. 11 crores from the people of India. Ig that a nice condition for
trade and industry in this country? '
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Mr. N. M. Joshi: But what has income-tax to do with that?

Mr. B. Das: Income-tax reflects the condition of trade prosperity in
the ocountry. I will quote Mr. Lloyd. Paragraph 9 of the Income-tax
Report issued by the Centra]l Board of Revenue for 1932-83 says:

“As income-tax is levied on the income, profits or gains of the ‘previous year’, the
assessment made during the year under report reflected the trade conditions of the
year 183132 which dre discnssed in the following paragraphs based on the reports
réceived from the Commissioners of Income-tax.’

Income-tax reflects the conditions of trade and industry.
Mr. N. M. Joshi: That is true.

Mr. B. Das: A wrong basis of income-tax does affect the trade and
industry of the country. T have shown from the analysis of the income-
tax that the present system of taxation should be changed and that it does
not help trade and industry. The Honourable Member has made h:lf a
dozen new deals. I listened to them with great delight because I thought
it was a university union that I was attending and 1 thought I was iisten-
ing to the expositon of different theories on the New Deal. Today we wilk
also have a new deal on the income-tax assessees.

The Honourable Sir James Grigg: Are you coming to income-tex now?

Mr, B, Das: My advice to him is that he should abolish all the sur-
charges on the high rate of income-tax that was put in 1931-32
Irm. .nd also abolish this low level of income-tax. The question
that he will ask is where will he get the money from. He has other ways
of getting money. What he has to do is to improve the trade conditions
of the country. He himself talked of economic recovery and, as has been
stated by his predecessor in a lecture delivered in London, economic
recoveries can take place in India.

Mr. President (The Honourable Sir Abdur Rshim): The Honourable
Member had better confine himself to the amendment.

Mr, B.Das: I am explaining how, if the Honourable the Finance
Member changes his taxation policy, he can relieve the income-tax peyers
of this heavv burden from which thev are suffering and at the same time
he can improve his finances by bringing forward a scientific policy of tax-
ation. The Finance Member may laugh at it but I would ask him to
put a five per cent. duty on the export of gold. T do not ask him tc put

an embsrgo on gold.

Mr. President (The Honourable Sir Abdur Rahim): The Hinoursble:
Member is not relevant. He must confine himself to the amendment.

Mr. B. Das: T am simply telling the Finante Member as to where hé
should get his additional revenue from. If he equalises the kerosehe duty
with the excise dutv, he will get somewhere about one crore and 25 ldkhs.
T have sureested alresdy how he can sectire 2% erores, and if he ccrisults
me privately I can give him some more suggestions. ‘
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Though not a direct representative, yet as one of the representatives of
the mercuntile community, I would like to point out that the Finsnce
Member's own policy is so stifling trade and industry that he does not
get sufficient income from the income-tax. I believe he has read the
resolution that we passed in the Federation of Indian Chambers of Com-

merce and which pointed out this great defect in the policy of the Finance
Member :

“The Federation believes that the industrial and commercial community is ontitiea
to fuli telief in respect of the surcharge of income-tax and super-tax and by continuing
the surcharge to the extent of two thirds, Government have shown little considaration
for relieving the depression in trade and industry from which this countryiis suffering.*’

The Honourable Sir James @rigg: Are you talking of the small income-
tax payers or the big ones?

Mr. B. Das: I am talking about both. The Indian mercantile commu-
nity are very much affected. They feel that the policy of the prosent
Finance Member is not bringing him the necessary income-tax return and
also is killing trade in India. The Finance Member's policy

Sir Muhammad Yakub (Rohilkund and Kumson Divisions: Muham-
madan Rural): He has got no policy yet.

An Honourable Member: That itself is a policy.

Mr. B. Das: The policy of carryving Rs. 10 crores to the silver reserve
-fund without the assent of this House or without the assent of the com-
mercial community in India, which causes a contraction in the curren-
cy .

The Honourable Sir James Grigg: Those srrangements were approved
generally by the last S8tanding Finance Committee.

Mr, B. Das: May I point out from the report of the Standing Finance
Committee that they did not say that ten crores will be earmarked imme-
diately and is it not also a fact that the Finance Member has taken five
crores for the reserve of the Reserve Bank this year? I was a party to it,
snd T sanctioned it, but this additional ten crores the Standing Financc
Committee did not sanction. Rather the Standing Finance Comimittee
recommended that it will be built up slowly from sale of silver. The
Government of India memoranda .. '

The Honourable 8ir James @rigg: That is irrelevant to this discussion.

Mr. B. Das: According to myv Honourable friend, evervthing is irrele-
vant. T sm pointing out the defects of his present policy by which the
poor middle classes who cannot get even one full meal are heavily taxed
because taxes from contracted trade return less,

Mr. President (The Honourable Sir Abdur Rahim): TIs it not possible
for the Hdngurablé, Member to concentrate on the amendment?

Hl": B. Dis': Tbemfore, T sav that the minimum $axable limit ub,c;uld
‘be raised t0'2,000. There is nobody in this House, barring of course my

4
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socialist friend, Mr. Joshi, who can support the idea that the level should
not be raiscd. Already my Honourable friends, Mr. Kazmi and Sir
Ghulam ‘Hussain Hidayatallah, have described the miserable cond tion of
the lower middle classes that are affected by it. The lower middle class
are having the same standard of life as the upper middle class. They
keep up the same standard of life, though in a lesser scale and naturally
this lowering of the limit has come as a hard blow on them. Thercfore,
I want it abolished. I know my Honourable friend, Mr. Lloyd, is familiar
with the speeches made last year on the floor of the House about the harass-
ment in the collection of this income-tax from the poor villagers and the
residents in the towns. I will refer to one aspect particularly which has
come into play. Suppose a man in a town bas got two or three houses
and the income-tax officers assess him on the rent of those houses based on
the municipal assessments. He does not care to know whether the
houses were tenanted for the 12 months or whether the houses realised the
rent on the basis of which the municipality assessed their municipal tax.
This has caused a great hardship in India to low level income-tax payers
and to those even who pay higher income-tax in the towns. This is one
aspect of the thing. Another point I would like to refer to is the hardship
caused to petty zamindars. In the mofussil they are now paying taxes
on fishery and other incomes from which they were formerly exempted.
The fishery is not worth 100 rupees per annum but the income-tax officer
takes it into his head that there is a large amount of fish and; cotapels
these poor landholders,—who are not permanently settled landholders or
big landholders like my friend, Maharaj Kumar of Vijiyanagaram. and
like my friend, Mr. Lahiri Chaudhury, but other small zamindars who
pay to Government revenues of Rs. 500 or Rs. 1,000,—and they are com-
pelled to pay income-tax on fisheries on the ground that fisheries are not
a part of the agricultural income. Sir, as I am referring to some of the
hardships which income-tax payers suffer from under the cruel treatment
of the income-tax officers, I was very happy to hear yesterday of such
boquets which were presented to the posts and telegraphs people. and
vesterday, both Mr. Bewoor and Sir Frank Noyce, felt very happy. Now
I wish the Honourable the Finance Member and Mr. Lloyd both could say
the same thing—that their income-tax officials or income-tax inspectors
were welcome guests (Laughter) in the houses of assessees. Sir, if honest
opinion is collected throughout India, there will be very few people, barring
perhaps my socialist friends, like my friend, Mr. Joshi, who will sav that
an income-tax officer behaves like a gentleman and does not doubt the
honesty of assessees and is prepared to alter the whole basis of assessment
when facts dc justify this. Sir, I ask—how is it that when one becomes
an income-tax officer, he doubts the bona fides of an assessee and begins
to disbelieve his statements?

Sir Cowasji Jehangir: Because they sometimes keep two sets of books.
Dr. N. B. Khare: Perhaps you are more familiar with it. (Laughter.)

Mr. B. Das: Ves. as is kept by the Bombay millionaires. Sir, although
1 was livineg in Bombav, T was accustomed to knowine—and T hava for-
gotten it since T becan to live in Orisga—how that was dofie bv the Bambay
millowners there, but a poor grocer or a noor shon-keeper does not know
ench suhterfuges as to how to keep two sets of hooks . . . . .
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Mr. M. 8. Aney: He has no books at all.

Mr. B. Das: Aud 1 do not think that that evil practice hus yet travel-
led from the Bombay side to my Orissa side. ©o, Sir, I do hope that as
my Honourable friend, Sir James Grigg, has come out with a freshness
of mind, he wcald inquire as to why is it that these income-tax suhcrdi-
mnates are not at all popular

The Honourable Sir James Grigg: 1 have some experience of thut. 1
have vet to find a-popular income-tax officer. (Laughter.)

Mr, B. Das: Sir, such charges of oppression used no doubt to be hLeard
during those repressive meusures days, but I would much wish that
system should be devised whereby income-tax officers should not doubt
‘the honesty of nssessees but should accept their word.  (Laughter.) Sir,
as I have the misfortune that 1 won't be able to talk now on prohibitive
higher incorie-tax or surcharges and to give the Honourable the Finance
Member certain advice as to how to change the system of income-tsx,
T reserve hv further observations to the next stage.

The Assembly then adjourned for Lunch Till Half Past Two of the
Clock.

The Assembly re-amssembled after Lunch at Half Past Two of the
Clock, Mr. President (The Honourable .Sir Abdur Rahim) in the Chair.

The Honourable Sir James Grigg: Sir, perhaps this will be a convenient
time for me to intervene in this debate to take up one or two of the
points which have been made during the course of it. The Mover of the
-amendment said that the emergency had disappeared. T should prefer
to say that T hope the emergency is in process of disappesring. Obviously
it won’t have disappeared completely until all the emergency measures
have disappeared. But as regards the emergency measures, we have
tulfilled the first pledge relating to the order of priority of restoration, and
T think you may put it shortly that we have fulfilled one-third of the
second pledge. In the budget speech I placed the income-tax on incomes
below Rs. 2,000 in the category of emergency taxation and I did thereby
more or less—in fact rather more than less—commit myself to the prineciple
of removing the taxation on incomes below Rs. 2,000 a year pari passu
with the income-tax surcharge. But, although I have rather more than
less committed myself to that principle, I do not think all the argument
is ‘on one side in that matter. First of all, we know that the agriculturists
who pay land revenue and do not pay in the form of income-tax are
always very bitter about the amount of taxation they have to pay in
relation to urban classes who are much hetter off than they are. An
agriculturist who pays land revenue regards the man with a thousand
rupees a year or even up to Rs. 2,000 a year as in a much more fortunate

-category than himself. That point of view is voiced very strongly by
Mr. Tnshi . . . .

r2
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An Honourable Member: He is u renegade.

The Honourable Sir James ‘Grigg: Not this time. That is a point of
view which, I am bound to say, in so far as my limited experience can.
judge, is one which is very widely held. Among the villagers a man with
Rs. 2,000 a year is regarded as a fortunate person and
not one of the poorest of the poor. Now, if you look at the
amounts of taxation paid under the revised scale provided in the Financc
Bill, colour is lent to that idea. Take a man with an income of Rs. 120
a month. TUnder the proposals in the Finance Bill he pays less than one
rupee a month out of Rs. 120. That in itself is evidence that the urban
population with incomes between Rs. 1,000 and Rs. 2,000 are not being
very heavily burdened by the proposals in the Finance Bill. Then, there
is a second .fact which has been brought to my notice and which is very
striking. That is that people with incomes just above Rs. 2,000 a year
relatively bear a very much higher rate of taxation than those with in-
comes just below Rs. 2,000 a year. I will give the House two comparative
figures to show what I mean. The man with Rs. 150 a month pays under
our new scale just a fraction over Rs. 2 a month in income-tax. The
man with Rs. 180 a month, which is just above Rs. 2,000, pays under
the proposals in the, Finance Bill Rs. 64 a month. 8o that you will see
that the present income-tax scale does provide for a very steep and rapid
increase at Rs. 2,000. As I said, although T have committed myself to
the theory that the emergency taxation on lower incomes is in the same
category as the surcharge for purposes of removal, a pretty powerful
argument can be made out and is being made out against any such theory.
But in a matter like this I feel that it is not very much good discussing
the merits of this proposal because it has got to be considered in relation
to its cost and in relation to the budget as a whole. The cost of it is
Rs. 50 lakhs a year net. That is Rs. 57 lakhs a year actual reduction of
taxation and Rs. 7 lskhe saving in the first year on staff. In order to
clear up that little inconsistency between the two voices on the Govern-
ment Benches I may say that, when the whole work of assessing wand
the arrears of the work of assessing these people with less than Rs. 2,000
a yesr disappears, the saving will be Rs. 10 lakhs. In the first year there
is bound to be a certsin amount of lag and carry over and the saving in.
the first year will be about Rs. 7 lakhs, so that the net cost to the revenus,
in the first year, is Rs. 50 lakhs and that is a sum which the budget

cammot stand.

8ir Cowasji Jehangir: Rs. 50 lakhs after deducting the concession you:
have already made.

The Honourabls Sir James Grigg: It is the cost of the amendment now
under discussion over and above what has alreadv been given. That is-
P .. 50 lakhe net and, as I said, the budget simply won’t stand that end,
trerefore, the G_vernment are bound to oppose it.

8 much for the Government position «in regard to the amepdment.
A certaiv number of speakers dealt with general grievances under the
income-tux admiuistrutirn and general grievances under the structure, if
T may so csll it, of our income-tax system. I have heard a good deal
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about that. I have heard all about the demands for sm sallowance for
wife and children as in England and a minimum rebate for everybody and
all the eloments in the English income-tax structure. 1 have also heard
about the harassing methods of assessment. I do not want in any way
to prejudge these matters for, as the House knows, it is in contemplation
that, at the beginning of the next cold weather, one or two experts fromn
the Board of Inland Revenuc in England will come out to India and
they will be associated with a member of the present Income-tax staff
in India, and between them, I hope, in fact I contemplate, that they
shall conduct & comprehensive review of the income-tax system to see
what improvements might be suggested, to see where the procedure
operates harshly and to see where the procedure operates inefficiently and
to recommend in short to what extent the income-tax system should be
revised both in structure and in procedure. I have no doubt that all these
questions, both as to the unfairness of the actual scales and as to the
agerbity of the methods of collecting and assessing tax will be brought to
their notice and fully cousidered by them. I hope that as regards the
grievances in that respect the Honourable Members who have raised this
matter will be reassured. 1 do not know whether this satisfies my Honour-
able friend, Mr. B. Das, in his new role of the capitalist’s friend (Hear,
hear), and, if T may say so, it is rather interesting to observe him in this
new Assembly. In the old Assembly, as far as T remember, be was con-
tinually proclaiming himself as the representative of the masses, but now
this morning he comes in the new role of representing the commercial
classes.

Mr. M. Ananthasayanam Ayyangar (Madras ceded Districts and
Chittoor: Non-Muhammadan Rural): Can he not represent both ?

The Honourable Sir James Grigg: At the same time? As regards his
old friends in particular, I hope that my promise that there shall be under-
taken an exhaustive review of the income-tax law and procedure will
reassure them. As regards the grievances of some of his new friends, the
commercial classes, who by the way have not been backward in speaking
for themselves, as regards them, most of their grievances relate to con-
cessions which will cost a great deal of money, and, for my part, I think
those reforms. that they want can only be undertaken at & wvery much
later period than any administrative reform. To come back to the sub-
stance of the amendment as opposed to the incidental propositions which
have been put forward, the simple fact is that it would cost 50 lakhs
revenue in this year and this we cannot afford, and the Government must

.oppose it.

Sir Oowasji Jehangir: Sir, may 1 be permitted to congratulate my
Honourable friend, Mr. Joshi, on having, late in the day, become a sup-
porter of Government, but I regret that he has chosen the wrong time.
I deeply regret it and I will say no more about Mr. Joshi. Luckily for
him he has to answer no constituency, but if he had to answer one, I
think he would have sung a different song.

Mr. N. M. Joshi: That is the resson why you are advocating their
cause.
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Sir Cowasji Jehangir: Let me deal in a few words with the speech of
my Honourable friend the Finance Member. He has described to us the
pledges that were given by his predecessor with regard to the surchages
on income-tax and super-tax. He has also explained how far he has
acted in order to fulfill those pledges. But there is one major factor
which he did not remind the House about but which has already been
mentioned and that is that when these surcharges were placed before this
House along with the proposals to tax incomee between Rs. 1,000 and
Rs. 2,000 the latter proposal was rejected by this House and it only
became law by certification. | covtend that any taxation that has become:
law by certification falls within the scope of those pledges to a greater
extent then other taxation. Therefore, 8ir, 1 support this amendment.
that incomes between Bs. 1,000 and Rs. 2,000 should be free from income-
tax. That is. not the only reason. My Honourable friend, the TFinance
Member, although he has been a very short time in this country hax
grasped fairly quickly the different interests represented in this House and
he does not fall whenever an opportunity arises to place those differences
before us hoping, may 1 say, and rightly it is his duty to do so, that there
would be a split amongst us.

Mr. M. 8. Aney: Not rightly.

8ir Cowasji Jehangir: He is quite justified in doing so, but sometimes
he carries the point too far. Sir, in this particular case when he talks of the
class of people we ure discussing, namely, people having incomes between
Rs. 1,000 and Rs. 2,000, he forgets the conditions under which these people
live, as compared with the conditions under which people with smaller
incomesg live in this country. The majority of people who pay this income-
tax are salaried servants either of Government or of firms and some who
work even in domestic service or in factories. Now, 8ir, we have talked
a great deal in this House and outside about the standard of life in this.
country snd how we desire that the standard of life should improve. [
contend that the standard of life amongst this class of people is definitely
higher than it was before, a thing of which we ought to be proud, a thing
which we ought to encourage; but considering the standard of life under
which they live they lead & very hard life indeed. As 1 have had occasion
to say before in this House in this very Bession my sympathy goes out
completely and absolutely to this class of people who earn between
Rs. 1,000 and Rs. 2,000 and who have to maintain & standard of life which
we have taught them to maintain, whom we have taught to believe that
it is their duty to educate their children, whom we have taught to believe
that they should clothe and feed their children in a certain way. This
class of people have learnt that lesson and therefore their lot is all the
more pitiable as compared with the lot of others who may earn much less
and whose standard of life today, I say it with regret, is lower or whose
expenditure is lower; and therefore to compare the two classes in India
today is not fair. Besides that the cost of living in cities is higher than
in the agricultural areas. Considering all this, I do believe and sincerely
believe that this class of people is the hardest hit today in India. (Hear,
hear.) What with unemployment, what with reduction of wages, this
clage of people is suffering most. The Honourable the Finance Member
bas only got to cast his eye around and he will find more dis{ress amongst
this class of people than amongst eny other in India.
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Mr. A. H. Lloyd: Then they do not pay any income-tax on their salary.
The man who is unemployed does not pay any income-tax.

8ir Cowasji Jehangir: Quite true. But his expenditure is the same and
on account of your taxation, you have driven him to unemployment.

Mr. A. H. Lloyd: He does not pay any income-tax all the same.

Sir Cowasjl Jehangir: I quite agree when you say that those who are
not employed do not pay this tax, but still I do maintain that amongst
this class of people there is a large amount of unemployment and as your
attention has been drawn on more than one occasion to the fact that in
India there is the joint family system, that our custom is that & man w'
is earning a living wage considers it his duty to support those of his family
who do not earn. And, therefore, unemployment does affect those who
are employed, and that is a consideration which Government do not seem
to keep in mind. A clerk may be employed but his brother may not be
employed, and in a case like this I contend that those who are employed
in the class of wage earners are worse off than others. 8ir, under the
circumstances, and expressing the views that I have expressed, I would
strongly urge this House to exempt these people from taxation. My
Honourable friend, the Finance Member, has pointed out by a few figures
that a man earning Rs. 120 pays only Re. 1 a month, or Rs. 12 a year,
and it is a small sum. T admit that, but Rs. 12 may enable him to buy
his children three pairs of shoes. Perhaps they may have to go without
those pairs of shoes on account of this taxation. It is a class of people,—
I will again remind my Honourable friend, Mr. Lloyd,—whom we have
taught to wear shoes, whom we have taught to clothe themselves better.
It is the result of our own work, of our own encouragement. It is this
class, with the education we have given them, which have more readily
picked up our ideas than the agricultural classes, and that is why I plead
for them. I have, living in a big city, seen many examples of great
hardship. I have seen with my own eyes the standard of diet with this
particular class of people going down from year to year due to their
lowered wages and due perhaps to this income-tax that has been levied
quite lately. Sir, under these circumstances my Honourable friend need
not be surprised that there are many in this House who will support this
amendment honestly believing that they will be doing some good to a very
deserving class. '

Now, my Honourable friend the I"inance Member by his figures showed
that the man who has an income of more than Rs. 2,000 is much worse
off than the man who earns just under Rs. 2,000.

The Honourable Sir James Grigg: I am sorry, I did not say that. I
said that the taxation increases steeply after Rs. 2,000 and that the man
just over Rs. 2,000 was relatively taxed more heavily than the man who
is just under Rs. 2,000. He was worse off not absolutely but relatively.

8ir Oowasjl Jehangir: I accept that; that is exactly what I understood
my Honourable friend to say and 1 am sorry if I misinterpreted him.
Therefore, if a man earning more than Rs. 2,000 is worse off under this tax
than the man earning under Rs. 2,000, is not that a strong argument for
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reducing the income tax between Rs. 2,000 and Re. 8,000 or Rs. 4,000 or
Rs. 5,000?7 That is a very strong argument. If the taxation increases
so steeply, get rid of the tax between Re. 1,000 and Rs. 2,000 and lower
the tax on those who earn between Rs. 2,000 and Rs. 4,000 or Ra. 5.000.
Nobody wants to tax any one particulsr class more heavily than any other
class, but because those earning more than Rs. 2,000 under your system
pay more than perhaps you think they ought to, is no argument that those
earning between Rs. 1,000 and Rs. 2,000 should continue te pay the tax.
If the Honourable Member will next year bring in any proposals to give
relief to those earning, say, from Rs. 2,000 to Rs. 3,000—I would not go

much beyond that,—I am certain the House would welcome such a sugges-
tion.

8ir, I do not wish to take more time of the House. I trust the House
will accept thid amendment, for several reasons; but especially because
this is certified; legislation, certified by a House in which some of my
Honourable friends werc not pleased Lo be present but which still definitely
came to the conelusion that this was not fair taxation.

Mr. M. 8. Aney: Sir, I had nd idea of intervening in this debate and
there is algo no reason for me to speuk at uny length. Much of what 1 would
have liked to say hus been said bv my Honourable friend, Sir Cowasji
Jehangir. One point to which I wanted to draw the attention of the House
was in connection with u specific suggestion which has been made at the
end of his specch by the Honourable the Finance Member. He promised
that he is going to have an exhuustive review of the income-tax system, He
also pointed out to us that in that review he is going to have the assistance
of one or two experts who are coming out from England and a local expert
he bas got in his own office. I would like to know from him whether in
that exhaustive inquiry he ie going to have the association of some Members

of this House ar not. That is one point which T want him to clucidate
if he can.

As regards the other point I can say this much, that so {fur as taxation
between Re. 1,000 and Rs. 2.000 is concerned, I have no doubt that its
recovery is being made at the cost of much that is necessary for those
who pay the tax. They have to dispense with their necessaries whenever
they have to make a pavment of their tax; and any tax that is to be paid
out of the necessaries of life and not out of what they can really lay by
as surplus is nothing but a coercive tax and not a tax which can reasonably
be levied upon them. On that point, I do not want to say much because
almost all the arguments denling with the conditions of these people who
earn incomes of Rs. 1,000 to Rs. 2,000 have been exhaustively placed
before the House. I only give my support to those who have gdvoca‘bed
the cause of these people, and I am sorry that my Honourable friend, Mr.
Joshi, who is very seldom wrong unless he smells something of capitalism
in any suggestion that is made in this FHouse, has gone wrong in this case.
Unfortunately, income-tax ir one which, he thinks, falls upon somebody,
who, by a remote stretch of his imagination, can be brought under the
category of o copitalist according to him. And. T believe it is for that
reason and for nothing elss that he in opposing it. I want him' to make
a clear distinction between a capitalist and o man who has to live on his
income and has mothing to lay by but has to pay his tax out of his own
necersaries of life even. T believe persons. who earn hetween Re. 1,000 and
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Rs. 2,000 do not deserve to be called capitalists even in the remotest sense
of the term. de must disabuse his mind of that wrong notion and vote
for the poor under which category I am sure these persons can be properly
-classed. With these observations, I give my strong support to the amend-
ment.

8everal Honourable Members: The question may now be put.

Mr. President (Thc Honourable Sir Abdur Ruhim): The question is that

the question be now put.

The motion was a&dpted.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That in Part I-A of Schedule II to the Bill, entries (1{ and (2) be omitted and

310

The Assembly divided:

the subssquent emtries be re-numbered accordingly.”

AYES--73.

Aavon, Mr, Samuel.

Abdul Matin Chaudhury, Mr.

Aney, Mr. M. S.

Ayyangar, Mr. M. Ananthosayanam

Azhar Ali, Mr, Mubammad.

Bajoria, Babu Baijnath.

Banerjea, Dr. P, N

Baqui, Mr. M. A,

Bardaloi, Srijut N. .

Bhagchand Soni, Rai Bahadur Seth.

Chhattopadhyaya. Mr. Amarendra
Nath.

Chettiar, Mr, T,k S. Avinashi'ingam.

Chetty, Mr, Sami Veccatachelam.

Das, Mr. B.

Das, Mr. Basanta Kumar.

Das, Pandit Nilakantha

Datta, Mr. Akhi] Chandra.

Desai, Mr. Bhulabha1 J.

DeSouza, Dr, F. X.

Ebrahim Haroon Jaffer, Mr. Ahmed.

Essak Sait, Mr, H. A. Sathar M.

Fakir Chand, Mr.

Fazl-i-Haq Piracha, Khan Sahib
Shaikh.

Fuzlul Huq. Mr, A. K.

‘Gadgil, Mr. N. V.

Gauba, Mr. K. L.
Ghiasuddin, Mr. M.
Ghulam Bhik Nairang, Syed.
Giri, Mr V, V.
Govind Das, Seth.
Gupta, Mr. Ghanshiam Singh.
Hidayatallah, Sir Ghalam Huseain
Hosmani, Mr, 8. K.
Jedhe, Mr. K, M.
}ehangi;, Ssi::[.(h (,ogins'i. }

ra R ar,
Kol?:: Sahib, Dr.

Khare, Dr. N, B,
Lalchand Navalrai, Mr
Maitra, Pandit Lakshmi Kanta.
Mangal 8Singh, Sardar,
Mudaliar, Mr. C, N. Muthuranga.
Mubammad Ahmad Kazmi, Qazi.
Muhammad Nsuman, Mr
Murtuza Sahib Bahadur, Manlvi
Syed.

Nageswara Ruo, Mr K.
Pahiwal, Pandiy Sr1 Kristma Dutta.
Pant, Pandit Govind Batiabh,
Parma Nand, bhai.
Raghubir Narayan Smgh, Choudhri.
Rajah, Raja Sir Vasudeva.

Rajan, Dr. T. 8. S.
Raju, Mr. P. 8. Kumaraswami,
Ranga, Prof, N. G.
Saksenu, Mr. Mohan Lal.
Satyamurti, Mr, 8.
Shafi Daudi, Maulvi Muhammad.
Sham Lal, Mr.
Shaukat Ali, Maulana
Sheodass Daga, Seth.
Siddique Ali Khan, Khan Sahib

Nawab,

Singh, Mr. Ram Narayan
Binha, Mr, Anugrsh Naruyaun.
Sinha, Mr. Satya Narayaa,

Sinha, Mr, Shri Krishna,
Som. Mr, Survya Kumar.
Sri Prakasa, Mr.
Thein Mawng, Dr.
Thein Maung, U
TTmar Alv Shah, Mr.
Varma, Mr. B, B,

issanji, Mr. Matburadaa.
Yakub, Rir Mnhammad.
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NOES—42.
Abdwl Aziz, Khan Bahadur Mian, Lindsay, Sir Darcy.
Ahmad Nawaz Khan, Major Nawab. | Lloyd, Mr, A, H. -
Allah Bakhsh Khan Tiwana, Khan Metcalfe, Mr. H. A. F,
Babadur Nawab Mulik. Milligan, Mr. J A,
Ayyar, Rao Bahadur A A. Verkata Morgan, 3

rama.

Mukerjo, Mr N. I

Bajpai, Mr. G. §. ‘ Mukherjee, Rai Bahadur 8ir Satys
Bewoor, Mr. GV ! Charan,

Bhore, The Honourable Sir Joseph. 1 Nayar, Mr. C. flovindsa, .
- Chatarji, Mr, J. M. . Noyce, The Honourable Sir Frank.
Clow, Mr. A\ G, ' Owen, Mr. L.

Craik, The Honovurable Sir Henry. Rajah, Rao Bubadur M, C.
Dalal, Dr. R, D

. D. Rau. Mr. P. R.
Drake, Mr. D. H. C, Row. Mr. K. Banjiva.
Graham, Sir Lancelot. Sarma, My R. S.

Grigg, The Honourab%; Sir Jame-. Scott, Mr. W. L.

Hockenhull, Mr, F. Sher Muhammad Khan, Captain
Hudson, Sir Leslie.

| Sardar.
James, Mr. F_E. ll Singh, Mr, Pradyumna Prarhad.
Jawahar Singii, Sariar  Bahadur | Sircar, The Honourable £ir Nripendra
Sardar 8ir. ! Sloan, Mr. T.
Joshi, Mr, N. M. Swithinbank, Mr. B. W.
Kirpalani, Mr. Hiranand Fhushiram. Tottenham, Mr. G. R. F.
Lal Chand, Captain Rao Rahadur
Chaudhri.

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): That disposes of 80,
83, 84, 85, 88 and 89. Then, there is one in the name of Mr. Lalchand
Navalrai. Does he wish to move it?

Mr. Lalchand Navalral (Sind: Non-Muhammadan Rural): No, Sir; I
have reserved it for next year. (Laughter.) .

The Honourable Sir James Grigg: No. 42 is consequential. It has to be
put as a matter of form.

Mr. President (The Honourable Sir Abdur Rahim): The Chair will come
to that later on.

No. 87 proposes to double the rates of income-tax. That is out of order.
The Chair suwpposes, the Honourable Member has not got the sanction of the
Governor (General? Has the Honourable Member got the sanction?

Mr. Ram Narayan Singh (Chota Nagpur Division: Non-Muhammadan):
No, Sw

Mr. Pregident (The Honourable Sir Abdur Rahim): There is another
smendment, No. 92, in the name of Mr. Ram Narayan Singh. That also
goes. Then, there is No. 90 in the name of Pandit Nilakantha Das. Does
the Honourable Member wish to move it?

Pandit Nilakantha Das (Orissa Division: Non-Muhsmmadan): I don't
wish to move any of these, Sir.

Mr. President (The Honourable Sir Abdur Rahim): Then, we come to
40 and 41 which are barred. A
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The Honourable Sir James Grigg: 41 is for complete removal of -the
surcharge.

Mr. President (Thc Honouruble Sir Abdur Ruhim): That has to be moved
as a matter of form

Dr, P. N, Banerjea (Calcutta Suburbs: Non-Mubammadan Urban): I
move, Sir:

“That m sub-clause (7) of clause 5 of the Bill. the words ‘except in- the case of
total incomer of less than twn thousand rupees folling under heading A in the said
Part’ be omiited.”

Mr. President (The Honourable Sir Abdur Rehim): The quéstioh fs.

$That in sub-clause (1) of clauss 5 of the Bill, the words ‘excepl m the cuse -?f
total incomes of less than two thousand rupees falling under heading A in the said
Part’ be omitied. ™

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): Then, there is the
question of summary procedure. That relates only to incomes under Rs.
2,000.

. Mr. A, H. Lloyd: Yes. Then, there is No. 98.

Qazi Muhammad Ahmad Eagmi: Sir, T beg to move:

“That Part LIT of Bchedule 11 to the Dill he omitted.”

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That Part TIT of Schedule 1I to the Bill be nmitted.”

The motion was adopted.

Mr. President (The Honourable Sir Abdur- Rahim): The Chair tekes it
it is consequential ?

The Honourable Sir James Grigg: Yes, Sir.

Mr. President (The Honourable Sir Abdur Rablim): Then, we come to
No. 49, which is also in the name of Qazi Muhammad Ahmad Kazmi.

Qazi Muhammad Ahmad Kaxmi: Siv, ] beg to move:

““Thal sub-clause (4) of clatise 5 of the Bill Le omitted and the sulsequeny sub-
clause be re-numbered accordingly.” .

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That sub-clanse (§) of clause 5 of the Bill bo omitled and the suhsequent sap-
clause be re-numbered accordingly.’

The motion was adopted.

Mr, President (The Honourable Sir Abdur Rahim): The question is:
‘‘That Bchedule II, as amended, stand parl of the Bill."’
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The motion was adopted.
Schedule I1, as amended, was added to the Bill.

Mr. President (The Honourable Sir Abdur Rahim): Then we come to
‘the question of surcharge.

Sir Oowasji Jehangir: What about No. 41, §ir?

Babu Baijnath Bajoria (Marwari Association: Indian Commerce): I
don’t wish to move it, Bir,

Mr. Akhil Ohandra Datta (Chittagong and Rajshahi Divisions: Non-
Muhammadan Rural): I also don’t wish to move it.

Mr, President (The Honourable Sir Abdur Rahim): No. 46, Mr. Chetty.
Mr. Sami Vencatachelam Chetty: T don't wish to move it.

Mr. ¥. E. James (Madras: Furopean): Sir, T move:

“That in sub-cluuse () of clouse 5 of the Bill, for the word ‘one-sixth’ the word
‘ome-eighth’ be auhatituted.””

This amendment deals with the surcharge on income-tax, and I mmnst
trouble the House for a few moments when I refer to the history of this
emergency tax. Tt will be remembered that in the emergency budget of
1981. .

An Honourable Member: We cannot hear.

Mr. ¥. E. James: . . . in the emergency budget of 1931, the plan
of Sir George Schuster, the predecessor of the present Finance Member,
mnciuded the imposition of surcharges on all income-tax and customs rates,
and also the imyposition of a eut of 10 per cent. in the salary of all Govern-
ment servants. That cut of 10 per cent. was tempered, however, by
exemption, as far as Government servants were concerned, from the opera-
tion of the surcharge on income-tax. Now, in the budget of 1933-84, half
the cut in the pay of Government servants was restored, but they were made
liable to the surcharge on income-tax, that is to say, the exemption which
was given to them when the cut was first made was taken away. At that
time there was no relief given to the general income-tax payer. In the year
1984-35, there was no change either in respect of the cut in pay, or in respect
of the general level of surcharges on income-tax or customs. But in the
present year the salary cut has been restored in full and there is a remis-
gion in the surcharges, so far as income-tax is concerned, of one-thi-d, or
88 1/8 per cent. Now, I want to contrast that history with the history
-of the position in the United Kingdom where also the country was faced
with a necessity for emergency taxation and other emergency measures.
There in the emergency budget of 1981 there was an increase of 6d. in the
income-tax rate, that ir to say, from 4s. 6d. to 5s.. together with o cut
in the salaries of all the services and an increase ot 10 per cent. in the
surtax.

An Honoursble Member: What is the percentage of the ont?
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Mr. ¥. E. James: | think it varied, but basically it was 10 per cent.

The Honourable Sir James Grigg: The lower paid civil servants had a
cut in accordance with a sliding scale, the higher paid civil servant had
a out of 10 per cent., and Cabinet Ministers had a cut of 20 per cent,.

Mr, F. E. James: I%or the purposes of iy argument it matters little what
the exact incidence of the cut was. But in the last budget, that is to say,
the budget of 1934-35, when the Chancellor of the Exchequer found himself
with a reasonable surplus, what did he do? He restored the cut in pay,
generally speaking, to the extent of 50 per cent., and at the same time,
he removed the emergency 6d. on the income-tax as far as taxation was
concerned. And it had been laid down by Lord Snowden and re-affirmed
by Mr. Neville Chamberlain and by practically every member of the House-
of Commons in a leading position, with the exception of Labour members,
that the whole principle of the emergency taxation should be on the basis
of equitable distribution of sacrifice, and that the British (Government
would not give any promise that any one of the burdens imposed on the
public or on the services at any time as a matter of emergency should
have precedence over any other. Now, Sir, I would ask the House to com-
pare the treatment in the United Kingdom with the treatment of the situ-
ation in this country. In the first place, the salary cut on the sertices was
imposed, but, at any rate, for the first one and a half years the services-
did not have to pay surcharges on income-tax. At the same time, they
were given a categorical promise or pledge that the first charge on any
improved revenues of the countrv would be the restcration of the cut in pay.
Then come the restoration of five per cent. of the cut in pay, but no-
corresponding alleviation of the emergency taxation as far as the general
public was concerned. This vear we are faced with the position that there
iz an entire restoration of the cut and a remission of one-third of the sur-
charge on income-tax. but no remission in regard to customs duties. 1 am
quite well aware, and I think the House is also well aware, that, as far as
the pledges of the past are concerned the Honourable the Finanee Member-
is not responsible. He has inherited that position, he has inherited a
condition of affairs from his predecessor and he has inherited a pledge given
by his predecessor—a pledge which manv of us feel should never have been
given. But there it is, and as far as the cut in the salaries of the services.
is concerned, the House must recognise the fact that his hands are tied.

Now, what is our proposed amendment? We seek, in this amend-
ment and in two other amendments of which we gave notice, to increase
the remission in the surcharges from 38} per cent. proposed by the Hon-
ourable the Finance Member, to 50 per cent., and assuming for the
moment that the last amendment had not been carried by this House
we estimate that the total cost of this amendment would be in the. region
of Rs. 68 lakhs. I think that figure is correct. We may be charged with
proposing something which would result in a deficit budeet, and as this
Group has alwnvs stcod as far as possible for a balanced budget as the
basis of all credit. it hecomes necessary that we should indicate in some
way where we beiieve that this provision mieht have been found In t}w
first place, I have already referred to the fact that one hand of the Fin-
ance Member hns been tied behind his back. He is hound by the plelges
ot his predecessor in regard to the restoration of the cut. There are a
very large number of my constituents who feel that the balance of the
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-cut should not have been restored until, at any rate, more relief had been
given in the matter of emergency taxation. But we recognise the difficulty
of the Finance Member in that respect. In the second place, we have
criticised what we believe to be a doubtful theory in connection with the
disposal of non-recurrent surpluses the proceeds of which are obtained
‘'by emergency taxation, among other ways. And we have criticised what
we believe to bo the somewhat questionable expediency of charging to
this surplus revenue items of expenditure of a remunerative character which
we claim should have been charged to capital,—I refer now to the ques-
tion of civil aviation in part and also to some aspects of the programme
in regard to broadcacting. In the third place, Sir Leslie Hudson, in his
budget speech, criticised what he believed to be, and we believe to be,
the excessive conservatism of the Finance Member in regard to his re-
-venue anticipations for the year 1935-36. The outstanding example of this
18, in our view, this matter of sugar. I will not go into that in detail,
because this has already been dealt with. But the other day when the
Honourable the Finance Member was referring to a criticism under this
head, he claimed that he had to go upon the figures that were supplied to
him by the experts. I would remind him that that reply was given to
some of us who criticised the figures for the year 1934-85 and we then
claimed that the Honourable the Finance Member was under-estimating
his revenue. What is the result. The actuals for this year show that he
had under-estimated to the extent of 100 per cent. and we are not quite
8o surg that the guidance which the Honourable the Finance Member is
receiving from his experts is very good. However, I am quite prepared
to admit that he may prove to be right. If he is, then his reputation as
# Finance Member will stand very high.

"The Honourable Sir James Grigg: Only as a prophet.

Mr. F. E. James: If he is wrong, then our own position is greatly
strengthened thereby. We feel that on these questions there is some
justification for the claim which we are now making that there should
‘be a greater distribution of relief in the matter of this emergency taxation.
! am well aware that there are some in this House and in the country
who look at this matter from a different point of view. They say that
.ag far as those who are in the higher categories of income-tax payers are
concerned, they can very well afford to continue to pay the surcharges.
But I should like to make it clear that we approach this matter on a
point of principle. On the last division we voted against the proposal to
abolish the tax completely—on incomes below Rs. 2,000. That is not
because we had no sympathy with the tax-payers in that category. In
fact I may remind Members that—I think it was two years ago—the burden
of the tax-payers with incomes between Rs. 1,000 and 1,500. was
.alleviated to the extent of 50 per cent. with the aid of our own votes,
an alleviation which was accepted by the Honoursble the Finance Member
of the day. But as far es emergency taxation is concerned, we stand on
the principle that it should be regarded as a whole and that no one sec-
tion should be entitled to regard itself as standing in the position of pre-
cedence to any other section of the community in regard to salleviation.
That, Sir. is a matter of general principle on which we *have approached
this question. Then. Sir, there is another point which T should like tc
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submit to the House in regard to those who feel that the payers of sur-
charge in the higher category can well afford to continue to pay this emer-
gency tax. I am quite prepared to admit that therc may be a strong
cage for a general redistribution of taxation but I do also submit to the
House that it is not fair under the guise of continuing a piece of emer-
gency taxation to secure that object—any more than it is fair under the
guise of the continuance of the emergency surcharges on customs duties to
secure a re-orientation of the fiscal policy of this country and & substitu-
tion of the principle of discriminating protection for one of indiscriminate
protection. We believe that in both these cases before any revision is
made there should be an adequate inquiry and I am prepared to claim
in any inquiry that is made in regard to the question of the basis of
taxation in regard to incomes that the middle and upper classes of this
country do bear a very heavy burden in regard to the central revenues.
It is of course difficult to dogmatise on the actual proportion that is paid
but I am prepared to go before any committee of inquiry and submit de-
finite facts to show that the middle and upper classes of this country pay
.08 far as the central revenues are concerned anything from 50 per cent.
to 66§ per cent. of the entirc revenue. Therefore, Sir, I claim that now
18 not the occasion on which this attempted redistribution should be
made. If you want redistribution it should be made the subject of a
«careful expert inquiry. 1 am prepared to admit that conditions have
changed considerably in the country since the last Taxation Inquiry Com-
mittee was held in 1924-25 and that there may be a justification for a
further inquiry. In parenthesis I should like to welcome the statement
of the Honourable the Finance Member in regard to the inquiry which
he has promised into the structure and administration of the income-tex.
1 should like to ask him two questions in amplification of the information
he has given us. The first question is, will that inquiry be related in any
way to the incidence of the tax, that is to say, will it be an inquiry into
the actual incidence of the tax with a view to the possible revision of the
grade? The second question is—will the committee be prepared to receive
representations on income-tax problems from public bodies, partieularly
those representing trade and commerce and industry?

8ir Oowasji Jehangir: Will it take evidence?

Mr. F. E. James: Now, Sir, I have put the case as fairly as possible.
} admit that there may be two schools of thought in regard to the inci-
dence of the particular tax which I am discussing. I do not want to raise
that problem because that is a problem which is quite beside the point at
the moment. Our object in pressing these is to use every opportunity in
our power to ensure that the first charge upon any aceruing surplus in the
revenues of this country shall be the removal of as large a proportion of
the surcharge on taxes as possible and certainly, by the end of next year,
the removal of the remaining surcharge on income-tax. 8ir, I move,

. Mr, President (The Honourable Sir Abdur Rahim): Amendment
moved:

“That in sub-clause (Z) of clause 5 of the Bill, for the word ‘one-sixth’ the word
‘one-eighth’ be substituted.”

Mr. Fakir Chand (Jullundur Division: Non-Muhammadan): Sir, I rige
to support the very moderate amendment moved by Mr. James. My chief
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ground for this step rests on the fact that this surcharge was imposed as
an emergency measure by virtue of the Supplementary Finance Act passed
mm 1931 in. order to maintain budgetary equilibrium. Now that the gudgat
is not only balanced, but there is a surplus, there is no justification for
retaining the surchurge. Of course, my friend, Mr. James, came up with
4 wery moderate proposal for reducing it to one-eighth instead of its entire
removal, but my submission is that an emergency measure should cease
to exist with the ocessation of that emergency. We know, in the budget
of this year, there is a net surplus which is available to the Honourable
the Finance Member, but unfortunately we have a different way of think-
ing. Instead of reducing the taxes which were imposed us an emergency
measure, he proceeded, first of all, to restore the cut 1n salaries. Secondly,
ho took a lot of money for civil aviation, und again for broadcusting, and,
thirdly, for the construction of unwanted r-uds on the frontier. All these
works are, in my humble opinion, not essential. If we do not allow this
surcharge to be removed this year when there is o surplus, and when
there was an implied promise in 1931 that this surcharge and the other
attendant conditions would all be removed when the emergency ceased
to exist—if we cannot get this surcharge to be removed this year, we shall
never be able to get it removed at all, because, next year, it is quite pos-
sible that, when there is another surplus, the Honourable the Finance
Member may come up with a proposal to finance, say, the cinema industry
or aay other pet project. Then, we will be left in the lurch. 8ir, I do
-pot-know where to draw the line. I do not know when we shall be able
1o remove these emergency taxes, which were imposed in special circum-
stances. Of course 1 have to invite the sympathy of my Congress friends.
some of whom do not see eye to eye with me, though they think that
,you can take any amount of money from those people whose income ex-

oeeds Rs. 2,000.

An Honourable Member: ‘“Who can pay, who possesses the ability to

pay’’.

Mr. Pakir Chand: Now, so fur as ability to puy is concerned, several
Honourable Members huve spoken on the wny .in which we the middle
classes have not only to maintain families of our own, but also the fami-
lies of other relutions who are unemployed—and for every one earning
member there are lots of others unemployed, so far as our society is con-
cerned—and I do not think there is any Member in this House belonging
t+ the middle classes who has not got to support, in addition to his own
tamily, that of some other unemployed relations. (Hear, hear.) We.
Indians, Bir, have not only to maintain ourselves, but also to support our
relations, who, by reason of the trade depression or lack of employment
or to other causes, cunnot find employment; and you will sympathise with
me, Sir, that, in so far as the surcharge is concerned, I speak from a broad
principle, viz., that inasmuch as this surcharge was impoed in the budget
.0: the year 1081, there is mo justification for continuing it at this day,
vears after: and let us remember that, more especially so far as this sur-
charge is concerned, there is no justification for demanding a8 much as 25
per cent. As it i8 we are paying 25 per cent. in addition to the usual tax
‘since 1981. Now, of course, we shall have to pay one-sixth istead of one-
fourth, but my learned friend, Mr. James, only wants a reduction of ‘one-
fourth to one-eighth. Of course, I ecould have asked for the entire removal
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of the surcharge even as the amendment stands and that would have been
perfectly jusuned in wiew of the ewrcumstances in which his surcharge was
imposed. 1 pray of Honourable Memnbers to vote for the removal of this
surcharge. :

Several Hononrable Members: The question may now be put.

Babu Baijnath Bajoria: Sir, 1 rise to speak on this motion, which deals
with & subject atfecting most adversely tbhe traders, the commercial com-
munity and the industrialists, irrespective of caste, creed or colour to which
esch of them may belong. (Hear, besr.) Bir, the high rates of incowe-tax
and super-tax and the.r sur-charges wre having the most baneful etfects on
the flow of capital in the fieid of industrial development of the country.
Bir, 1 would like to read a few lines irom the latest avaiable official income-
tax report for the year 1932-38 which will show that the condition of trade
and industry in that year was much worte than in the preceding year.
I will read what they say about Bengal:

“The year 1831-32 was even worse than the year 1030-31. Foreign trade was
disorganised by the abandonment of the Goid Standard and resulting uncerta.nties of
Exchange. The sea-borne trad of Deugal, both expourts and imports, siumped to a
point below even the pre-war level. Jute which largely contrivuted in former years
to the income-tax revenue in Bengal passed through wnother year of depiession. The
export of tea, another important trade of this Frovince, marked s sharp decline.
Prices of all primary produce fell, as througneut the world, but the boycott of
foreign piece-goods relaxed somewhat and the tobacco trade improved. Income from
brokerage, dividends, managing ageucy commissions and salaries likewise showed nc
improvement as compared with the previous year. Collieries, iionworks, potteries,
etc., all suffered. In the Mufassil the money-lenders as a class were severely hit as
the agriculturistse had no cash to repay—land became almost unsaleable and collections
of the Mahajuns dwindled seriously. The disastrons eflect on the revenue would
have been much more apparent but for the enhanced rates of taxation.”

Sir, the same tale goes for the other provinces, but I will not take the
time of the House by reading them. T have no hesitation in saying that this
further depression was, to n large extent, due to the great increase in the
rates of incomne-tax and super-tax and especially the imposition of surchurges
in the year 1981. Sir, evervone knows that India is mainly an agricultural
country nnd has got an abundant supply of raw resources which may be
utilised for the production of finished articles provided sufficient capital
flows into the field of industry. If, today, capital is wanting in the field of
industrial development, it is solely due to this heavy income-tax and super-
tax, and especially the surcharge on those taxes, which are nothing but
mainly a tax on trade and industry. There is not the least doubt that the
surcharge is driving out capital from industria] fields to the gilt-edged Gov-
ernment loans and other debentures. (Hear, hear.) We are talking of a
tax the burden of which is borne by about three lakhs of assessees, who
eontribute a revenue of about Rs. 16} crores annually. This figure does
not include about Rs. 70 lakhs collected from asscssees whose 1necome
ranges between Rs, 1,000 and Rs. 2,000. Tn connection with the income-
tax, T would draw the attenticn of this House to the fact that the revenur
from this source ie gradually falling and has come down from about Rs.
£1,80,00,000 in 1921-22 to about Rs. 16,40,00,000 which has been budgeted
for 1985.36, whereas, on the contrary, the rates of this tax have been raised
by about 50 per cent. in the case of amaller incomes, and by ahout 100 per
cent. in the oase of higher incomes during these years, and the minimum

taxable income hag also been lowered considerably to the figure of Rs. 1,000.
a
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In order to elucidate the point further, I may state that in 1923, the income-
tax was raised by one pie per rupee in the case of incomes above Rs. 80,000
and by 2 pies per rupee in the case of incomes ‘above Rs. 40,000, In 1980,
again, the income-tax was raised by one pie per rupee for all incomes above

??l 15,000. In March 1981, the tax was again considerably increased as
ollows:

—_ In 1930-31. ‘Tn March 1931.
Rs.
1,000 to 1,500 . . . Nil 2 pies
1,500 t0 2,000 . . . Nil 4 pice
2,000 to 5,000 . . . 5 pies 6 pics
5,000 t0 10,000 . . . . 8 pies 9 pios
A 10,000 to 15,000 . 9 pies 1 anna
15,000 to 20,000 . . 10 pies 1 anna 4 pies
20,000 to 30,000 . 1 anna 1 pie 1 anna 7 piee
30,000 to 40,000 . . 1 anne 4 pioes 1 anna 11 pies
40,000 t0 100,000 . . . ( 2anoavipe
" 100,000 upwards J 1 onna 7 ples ( Sannes? pies
Every company and registered
ggm:whatever its total in- ( 1 anna 7 pies 2 annas 2 pies

Again, in Soptember of the same year, the surcharge of 25 per cent. was
levied, which has brought the highest rate of tax from one anna seven pies
in the financial yvear 1980-81 to two annas and 8} pies per rupee including
the surcharge. It shows an increase of about 70 per cent of the tax as
compared with the rate in the financial year 1980-81 and if we compare
the present rate with that in vogue in 1921 it shows an increase of more
than 100 per cent. The only inference that can be drawn from the figures
given above of income-tax realisad during 1921 and 1934 is that the income
of the people paying this particular tax is gradually going down. It is not
a good sign that in spite of the lowering of the minimum taxable income
from Rs. 2,000 to Rs. 1.000 the total collection should fall off as well as
the total number of assessees of income of over Rs. 2,000 should be decreas-
ed. It also shows that either the volume of trade and commerce is decreas-
ing in the country or that thev are undergoing a very unfair competition
#rom the outside and for which the profits that used to accrue to the traders
and industrialists before are not being realised bv them now. The result is
that there is a considerable decrease in the number of traders and industria-
lists earning any proftt. I ask, Sir, is there anybodv here who would deny
that the prosperity of a country can only be gauged by the development
and progress of tradp and industry therein’ as well as from the revenue
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derived from the source of income-tax? This decrease in revenue derived
from the head income-tax proves only one thing, namely, that the rates of
income-tax are very high in the country and that the surcharge was the last
straw on the camel's back to break it. This surcharge has brought in the
universal law of diminishing returns into play on this particular source of
revenue. It is therefore high time that the surcharge should be abolished
altogether. If not, at least it should be brought down to half of its original
rate. In discussing this question I should ask my friends to compare the
English income-tax administration with that in vogue in India. If we do
50, we find the two systems of administration of this tax are wholly differ-
ent. The English law allows rebates for married men, for children’s mainte-
nance and education and for several other purposes. There the levy of
such o tax is based on some rational .grounds and basis.

I will now quote from the English Income-tax Act. Section 12 /1' runs
thus:

“Where the income, although exceeding one hundred and thirty pounds, does not
exceed eight hundred pounds, and the claimant proves that he has a child or children
living and under the age of sixteen years at the commencement of the year of ascess-
ment, he shall be entitled, in respect of every such child, to relief from tax upon
twenty-five pounds.” '

Section 13 (1) says:

““Where the income although axc.eed'mf one hundred and thirty pouunds does nout
exceed eight hundred pounds, and the claimant proves that for the year of asse:s-
ment he has & wife living with him, or in the case of a claimant heing a widower
that a person being a female relative of his or of hig deceased wifs is resident with
him for the purpose of having the charge and care of uny child of relative of his, or
that he maintaine at his own expense auy person being a relative of his or of his
wife, who is incapacitated by old age or infirmity from maintaining himself and
whose income from all sources does not exceed twenty-five pounds a year, he shall
be entitled in respect of his wifs or any such female relative and in respect of 'each
person whom he so maintains. to relief from tax upon twenty-five pounds.’

But we do not get any such reduction here.

On the other hand, not only no such allowances are allowed in the Indian
Tncome-tax Act to the assessees but rather insufficient allowances are
made for the actual working expenses in a firm. I ean quote concrete
examples. A firm having a fairly big income requires the help of motor
cars for handling the business properly but the autocratic powers allowed
to the Indian income-tax officers gives them a free hand to decide whether
the maintenance of such cars for the business should be included in the
working expenses of the firm or not, and the orders passed by them are
final a3 no appeals lie in a judicial Court against income-tax nssessm~nt.
Then, 8ir, in a firm, if one of the partners works as the munager of the
firm, no remuneration for him is allowed to be included in the working
expenses of the firm. There cannot be any more ahsurdity than this. 'The
partner of the firm is giving his time, energy and intelleet for the hetterment
of the firm and but for whose laboura no income-tax will be fortheoming to
the Government from that firm, but under the Indian Tnecome-tax Act he
ghall not be allowed tn draw any allowanee or pav from the business
merelv because he happens to be one of the partners of the firm. TIn other
words, it means that s firm cannot take one of the best business enterprisers
ag its partner but mav retain him as a paid servant of the firm. So, T
think provision should be made for allowing a fair remuneration to a work:
ing partner and to allow deduction for maintenance of wife, children and

dependants as provided in the English Act. o
\ . e
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The next point that I wish to bring before the House is the demand
of the facilities to the income-tax assessees to carry over the losses of one
year ta the incomes of the next year or succeeding years for the purposes
of assessing income-tax. In business income is uncertain as there may
be profits in one vesar and loss in another. After investing big capital,
eriergy, labour and time in a business it may not yield any income hut, on
the contrary, may produce a loss of thousands of rupees. Next vear the
business may vield a profit of several thousands of rupees. Equity and
justice demands that out of #his income, the previous year's loss should
be allowed to be reimbursed and the sum so reimbursed should mnot be
assessed to income-tax. Here I would like to illustrate my point by a con-
crete example which will make it more intelligible. Sir, in a year a firm
loses say about Rs. 80.000. But let us take it for granted that the firm
somehow or other manages to earn a profit of Rs. 20,000 in the succeeding
year, which is not even sufficient to allow the firm to recoup its previous.
year’s loss. But in spite of this strain on the firm, Government will levy
8 heavy burden of income-tax on that profit of Rs. 20,000 and it must be-
admitted by all to be most inequitable and unjust and unfair to the firm.
Bir, not only justice demands such a modification but the whole business
world in India, both European and Indian, demands it with one voice.
This principle is not a new one but has been indirectly admitted in the
English Income-tax Act. There under Schedule *“D’’ a firm is allowed to
be taxed on an average income of past three years.

The Honourable Sir James Grigg: The average of 8 years does not
apply under Schedule ‘‘D’’ any longer.

Babu Baljnath Bajoria: I accept that correction. Let us carefully exa-
mine the result of this inequitous treatment on Indian trade and industry.
A capitalist will feel shy to allow his capital to be invested in an industry
as he will think that in spite of taking so much risk of losing his all he
is not allowed to reimburse his losses in coming to a fair assessment of
income-tax. This is not all. We the income-tax pavers are doubly taxed.
The indirect taxes levied on the people of India fall on us as much as on
any cther man. Do we nut pay all the import and export revenue duties
that are levied bv the Indian Tariff Act? Do we not pay stamp duties?
Do we not pay Court fees? Not only do we pay such tives but the bulk
of those taxes also come from the pockets of these 8 lakhs of income-tax
agsessees. Over and ahove that, we pav direct taxes like income-tax and
supertax. If the incidence of taxation is enquired into thoroughly, it wﬂl
he found that especially in India the incidence of taxation rer canita ig
the heaviest on the income-tax assessees. Therefore, Sir, T plead that this
surcharee of inerme-tax should be reduced by at least 50 per cent. and not
“83 as proposed by the Honourable the Finance Member.

Dr. P. N. Banerjea: Yours is & different amendment.

Babi Batjnath Bajorta: The amendment is for 50 per cent. T am not

. whole-hougee T amu not dsking & biz concession. It in qnly a small mercy
that T Aemand, not onlv in the name of equity and justicerbut also in the

naene of further industrial progress in this country. 1 think that all non-

othicial Members of this House will agree with me when T say that vhere
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was no justification for Government to restore the cut in salary of Govern-
ment servants in full before this 50 per cent. relief was granted to the
income-tax ngsessees. Sir, as I said before, this surcharge is having a
depressing effect on trade and industry in the country but whereas the cut
in salary of Government servants did not affect the body-politic of the
whole of India in the least. It -is the policy of self-preservation which
awrged the Government to restore the cut in salary. As T said on another
-oceasion, the restoration of 5 per cent cut in salaries of all Government
gervants in the whole of India has cost the Government of India and the
Provincial Governments to the tune of about 3 crores. Even if half of this
sum would have been made available, it would have, I think, been sufficient
to wipe off half of the surcharpes on income-tax and super-tax. I, there-
fore, hope and trust, Sir, that this House will fully endorse the view for the
reduction of this surcharge on income-tax which was also levied as an
emergency measure to balance the budget. Now, when the budgets have
not only been balanced but are also showing big surpluses there seems to
be no justification for the Government to continue this surcharge when they
could not continue the cut in salarv of Government servants.

Lastly, T especially appeal to my Congress friends in this House to
support this motion for reduction of surcharge on income-tax as they often
say that they are always eager to help trade and industries in this country
and in iny opinion the reduction in income-tax rates will greatly help the
trade and industries of this country. With these words, I whole-heartedly
support the amendment.

The Honourable 8ir James Grigg: Sir, a good dea] of the very interesting
speech of my Honouralble friend who has just sat down was
concerned with matters which must come under examination by
the expert enquiry which T propose. Perhaps I might answer the two ques-
tions which were raised.

Ip M.

Mr. Lalchand Navalrai: That (nquiry is not going to cost us another tax,
T suppose ?

The Henourable Sir James Grigg: That will save you money in the long
run. My Honourable friend Mr. James asked two questions in connection
with that enquiry. I should straightaway say that I do not propose in any
sense to have a formal committee but rather an administrative expert
-.examination. 1 have, however, every intention that responsible commercial
bodies should have every opportunity of putting forward their views both
in writing and where it is practicable by oral discussion. But it will not
be a formal committee taking evidence in any formal way, but, as T said
before, rather ad expert examination who will have every opportunity of
.consulting and considering the opinion of responsible commereial bodies.
As regards the incidence, by all means I intend that the experts should
examine the present strueture of the income-tax and its incidence )in parti-
-cular directions, but if this means that one of the things they will consider
will be the possibility of the introduction of the extremely scientific and
highly organised svstem of income-tax which is in force in the United King-
dom, I am bound to give a preliminary word of warning that mv own exami-
nation so far—it has naturally not been verv thorough—rather discourages
me from holding any confident belief that the English system is immediately
or in any very close form adaptable to the Indisn circumstances. So
‘much for the expert enquiry. ' S i
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1 pow come to the speech of the Honourable the Mover on the actual
smendment under discussion. He provided or proffered three sources from
which the cost of this- amendment could be met. The first one was the
pay cut, but the Mover immediately ruled that out himseif on the ground
that he recognised the categorical character and the inviolable nature of
the speech of my predecessor in the matter of the pay cut. The second
one was that we should bring forward surpluses from ‘last year and the
third was by taking a more optimistic view of the estimates. As there has
been a good deal of argument on this question of the admissibility of surplus
of a year just closed to be brought forward in aid of the rovenue of a year
which is just beginning. perhaps I can say a few words on that. There
is no doubt whatever that the true straight-laced theorv in this matter is
that taxstion ought not to be reduced unless you ean actually see, in the
vear which jou are dealing with, with a fair prospect of its being continued
for vears to come, a surplis of revenue over expenditure which is sufficient
to provide for the reduction of taxation that you have in mind. That is
the atraight-laced theory, that non-recurrent or fortuitous surpluses or wind-
falls are not available for recurrent reductions of taxation. Sometimes this
straight-laced theory has bheen departed from and departed from with a
ecrtnin show of legitimacy. T remember that it was done. 1 think, in 1327,
by Mr. Churchill when he was the Chancellor of the Exchequer. In that case
there was a shortage of revenue in a particular year due to a special cause
and he brought in a special non-recurring asset in order to avoid the neces-
sitv for increasing taxation. But that is only legitimate if in the vears
following the year in which {i-is special device is adopted, you ean see s .
recovery of revenue and a permenent recovery of revenue, which is at least
sufficient to fill the hole which in that particular year has been filled by
your non-recurrent assets. Outside that second rule,-which is an exception
rather than the rule, I do not think anybody has aver held that it is legiti-
mate to use a non-recurrent surplus or assets for the permanent reduction
of taxation. Therefore, the only possibility we can look at is that we are
in the position of having a temporary falling off of revenue but that we have
in future years an assurance of such an increase of revenue that the reduc-
tions of taxation which would be made possible by bringing into account
a non-recurrent surplus could be maintained and.fully maintained for the
vears to come. Is that the case here? Quite apart from the fact that
under certain heads of protective duties, the revenue is bound to continue
to decline for the revenue from.those sources are in the nature of wasting
assets and in some of them rapidlv wasting assets, you have sometime in
the next two years certain very definite liahilities. One is the loss to India
proner resulting from the separation of Burma and the second is the series
of initinl subventions to the Provinces. The first has been variously esti-
mated from two to three crores and the second also from two to three
croreg. Then, over and above thnt, you have got the necessity. rather further
off, but within & measurable distance of time, of assigning s share of the
income-tax and a very substantial share of the income-tnx to Prbvinces.
Quite clearly from the central point of view, we have not. got the certitude
of a rising and a develoning revenue, but the certainty of having to face
very large linbilities in the near future: so that there is no sych hssurance
as i necesary to justify the bringing forward of surpluses in order to provide.
resources for the reduction of taxation, and' this quite apart from the fact
that the House has naw allocated the surplus beyond recovery. 8o much
for the bringing forward of surpluses.
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1 now come to the third point of Mr. James that a little more optimism
in cstimating would do the trick. As a good deal has been said in one
place and another on this question of under-estimating, perhaps I might be
allowed to deal with that rather more fully than I have done his previous
suggestions for providing revenue for tax reduction. First of all let us
freely admit that the revenue receipts of 1934-35, the year which has just
closed, are likely to be several crores above the budget estimates of my
predecessor. That is an established fact. (Hedr, hear.) It is negessary to
bear in mind that this increase is verv largely due to two items, the import
duties on textiles and sugar. Both of them are likely to be declining
sources of revenue as indigenous industries which are protected supply a
larger and more complete share of the home market, Textiles were respon-
sible for an increase over the estimate of mnearly 2 crores, and sugar for
som/thing under 1} crores. Now the increase in revenmue from the textile
duties was quito clearly the consequence.of the.very definite trade improve-
-ment which set in towards the middle of last year. We have hitherto
assumed for the purposes of our estimates,—and there was nothing to show
that that assumption was incorrect when the estimates were made,—that
in 1935-36. this improvement wil’ be not only maintained but enhanced.
Now, are vou quite sure now in the light of the present day that we are
right? Does it look as if the s'tuation in the world at present is conducive
to u further improvement in trade? Can we ‘or one thing,—leaving oui of
account all the wars and rumours of wars,—ignore the fact that the mills
in Bombay and Ahmedabar are complaining that the stocks of cotton piece-
goods are dangerously hizh and are demanding that steps should he taken
to restrict the output? Does this look like a situation where we are justi-
fied in estimating for an enhancement of the improvement which took place
last vear?

Then, let us turn from cotton piece-goods or textiles to customs penc-
rally. 8till leaving out of nccount rugar, we are assuming this vear, 1985-
86, taking customs genernlly, an increase of 23 erores over the revised esti-
mates for last vear; that is, the revised estimates which are themselves
several crores above the original estimates of last year. Does that look
like undue caution in the light of the world as it is todav? T personally
do not ‘think 80; and having gune through the estimates item by item m
the last few dave I am bound to confess that if T werc making estimates
now T would write them down appreciably from their nresent level.

Now, let us turn and deal with sugar. T ast vear my predecessor origi-
nally estimated for 8.52 crores. Our revised estimate. under that head is
4:90 crores. that is an increase of 1.88. This. year we have put the figure at
8.25 cror-« or a deeline of 1'85 crores from the revised figure of last vear.
T arn told trom all quarters that this is, all wrong and that thers will in fact
be little or no decline. Well, sugar is .a chancy. thing ahout which to
prophesy. and I for one am not goino to be dogmatic about it. But even
supposing there are special reasons why the decline in sugar should he less
than ‘is estimated, amd supposing that our estimatee mav be as much ns a
orore on the pessimistic sije.—T suppose all that. I do not admijt 1t at all.—
is it not at least possible that our estimates for the rest of the field are
optimistic to at least the same extent? And reviewing the wholn field
sugar and the rest of the customs revenue tovether, I am not for one
moment prepared to.admit that any sufficient reasons exist now for revising

- our estimates substantially in an upward direct’on. As reeards the rest
of the revenue, salt and income-tax, we have provided for an increase on the
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Tevised estimates of this year under both heads. In any case those heads
were heade on which the revised estimates for last year do not show an
increase over the original estimates and on which there can be no possible
accusation of under-estimating in any way. Bo that, in none of the three
ways that Mr. James mentioned is there money available to meet the 5@
lakhs which would be required to meet his two proposals taken together,
which are that the surcharge both on income-tax and super-tax should be
reduced from one-sixth to one—eighth. However, Sir, the pledge of my
predecessor in this matter remains on record, and we may perhaps hope
that next year it will be possible to satisfy Mr. James more fl*)ullv And I
ean give him another promise, though I do not know if he will get much
satisfaction from it; I will promise him that if this year a larger surplus
arerges again, I will regard it as establishing a prima farie case for a httle
more holdness in estimating in the following year. (Laughter.) But ab
present in action at any rdte caution is and must be my watchword and
so T regret to say that I oppose his motion.

‘Beveral Honourable Members: The question may now be put.

Mr. President (The Honourable Sir Abdur Rahim): The queatmn is that
the question be now put.

The motion was adopted.

Mr, President (The Honourable Sir Abdur Rahim): The qnest.ilon is:

“That in sub-clause (I) of clauss 5 of the Bill, for the word ‘one-sixth' the word
“‘one-eighth’ be su’stituted.”

The Assembly divided :

Mr. President (The Honourable 8ir Abdur Rahim): The Chair under-
stands one Honourable Member, Captain Lal Chand, pairod off w'th an-
other Honourable Member but forgot it and voted: now he wants that
vote to be cancelled. The Chair allows it.

AYES—3L

Abdul Matin (haudhary, Mr. Miligan, Mr. J A

Abdullah, Mr, H M. H Morgan, Mr. G.

Azhar Ah Mr, Muolemmad, } Muhammad Neuman, Mr, .
Bajoria, Babu Bai;natl., Murtuza Bahib Bahadar, Manlvi
Bhagchand Soni, Rai Ba%adur Beth. Byed.

Besak Bait, Mr, H. A. Sather H. Parma Nand, Phai.

t'akir Chand, Mr. Rajah, Raja ‘Sir Vasndevn,

(innha, Mr. K. L. Beott, Mr, J. Rammy

Ghiasuddin, Mr, M. Shafi Daudi, Maulvi thlmmld
Ghnlam Rhik Nnirnng, Syed. Biddique Ali Khan, TKhan B8ahil:

Gidney, Lieut.-Colonel Sir Hanry. ! Nawab,

Hidnvatallah, &ir Yhulam Huossaln, |
Hockenhuil, Mr. F, W |
Hudson. Bir Lenlia. I
James, Mr. & E. ]

Som, Mr Pfuryva Kumar,
Thein Maung, U.

Timar Alv 8Bhah., Mr,
Vissanji Mr., Mathuradss.
Jehangir, 8ir Cowaaii. Yaknb, Sir Muhammad.
Tindsay, Bir Darcy. .
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NOES—43.
Abdul Aziz, Khun Bahadur Mian, Mehr Shah, Nawab Sahibzada, B8ir
Abmad Nawaz Khan, Major Nuwab. ‘Sayad Mubammad. -
Allah Bakhsh Khan T:wana, Khan Metcalfe, Mr. H. A. ¥

Bahadur Nawao Malik. Mukerje, Mr, N. R.

Ayyar, Rao Bahadur A, A Venkats- Mukherjee, Rai Banadur Sir Saty»
rama. Charan,

Bajpai, Mr. G. 8. Nayar, Mr, C. Govindan,

Bewoor, Mr. G. V : Noyce, The Honourable 8ir Frank

Bhore, The Honourable Sir Joseph. Owen, Mr. L.

Chatarji, Mr, .J. M. Rajah, Rao Bahadur M, C

“Clow, Mr. A, G. | Rajan Bakhsh Shah, Khan Bahadur

COraik, The Honourable Sir Henry. ! Makhdum Syed.

Dalal, Dr. R, D, : Rau, Mr. P. R,

De Souza, Dr. F. X, Row, Mr. K. Sanjiva.

Drake, Mr. D. H. Sarma, Mr. R. 8.

Fazl-i-Haq Piracha Khan 8ahib ' Scott, Mr. W. L.

Shaikh. Shaukat Ali, Maulanas
Fuzlul Huq, Mr, A. K, | Sher Muhammad ¥Xhan, Captain
Gajapatiraj, Mabaraj Komar Vijaya Sardar.

Ananda. Singh, Mr, Pradyumna Preshad.
Graham_ 8ir Lancelot. Sinha, Raja Bahadur Harihar Prosad
Grigg, The Honourable Sir James. Narayan.

Jaw Bingh, Ssrdar Bahadur Bircar, The Honovurable Siz Nripendra

Sardar Sir. Sloan, Mr. T.

Joshi, Mr. N. M. Swithinbank, Mr. B. W.
Kirpalani, Mr. Hiranand Khushiram. Tottenham, Mr. G. R, ¥,
Lloyd, Mr. A, H.

The motion was negatived.
Pandit Nilakantha Das: T move, Sir:

“That in sub-clause (7) of clause 5 of the Bill, for the word ‘one-sixth’ the word
“one-fourth’ be substituted’’.

8ir Oowasji Jehangir: On a point of order, Mr. President: this raises
the taxation.

Mr. President (The Honourable Sir Abdur Rahim): It restores the pre-
sent rate of taxation, and the Chair thinks it has been ruled that such a

motion is in order.

Pandit Nilakantha Das: Sir, much has been said about the reduction
of surcharge and also in favour of abolishing income-tax on incomes up
to Ks. 2.000. That support of abolition was perhaps right under the
circumstances, but this reduction of surcharge is & thing which éannot be
countenanced in any way. The day before yesterday the Honourable Sir
James Grigg made a significant statement in course of his speech saying
that only on two items, sugar and textile, our people are paying rupees 84
crores in form of indirect tax—that is, 20 crores and 14 crores respect-
ively, 84 crores in all,—and out of this sum only 7 crores goes to the
State Treasury, and 27 crores goes to the pockets of the industrialists
and frades people. Granting that even 60 per cent. of this 34 crores goes
to the labourer, the producer of cotton, of sugar-cane and to other agri-
culturists and ‘eommon people, we have a margin of at least 7 crores, if
not more, which the tax-payer pays to our industrialists, businessmen
and traders. Here arguments are adduced that the trade is going down,
the industries are being killed, you cannot put a direct income-tax, there
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18 no money in the pockets of our industrialists. Where can you get the
money from? How can you tax them? Of course, the standing calamity
is there,—the -expenditure of the State cannot be reduced. !']l%:at is a
misfortune. I am not going into that question now, but I take it as a
necessary evil for the present, but taking it as it is, where is the money
tn come from if it is to come at all. I could not understand the calcu-
lation that was made, namely, from 17 crores the income-tax has come
to 11 crores. I know from 22 crores it has come down to 16. This may
be due to fall of income, which should be ascribed greatly to World De-
pression, but mostly to the policy of our taxation. You are bleeding the
reople, the consumers white by heavy indirect tax. But whatever that
be, if our industrialists and tradesmen who pay this surcharge have not
got money in their pockets, who else has got money in this land? Per-
haps you will have another excise on sugar, you will have another export
duty on rice. These are only levied by the State to make money, and
there is no other reason for putting an excise tax on sugar which you are
protecting by a heavy.import duty. It is only for making money that the
States put an excise tax, and an equal import duty. On a previous occa-
sion, I explained how our people are indirectly paying. 1T ulso showed that
each man on ‘the average pays Rs. 2 to the State in the form of indirect
tax. It is'so in spite of the specious drgument put forth by-our Houour-
able friend, Mr Lloyd, that he and men like him help @ good deal in re-
ducing this average of the common man by paying heavy indirect tax.
After all how many Lloyds are there? Thus in a small family of five
members, they are paying at the rate of Rs. 2 per head, at least' Rs. 10 a
year. Besides this sum, they are also paying an amount of money to the
industrialists in the ratio of 27 to 7 or thereabout. Here I deduct from
what the common agriculturist or villager pays that suin which comes back
to the labourer and the man who grows cotton or sugar. Then it is fur-
ther Rs. 2 per head. Thus, assuming that each man is paying at least
Rs. 4, a family of five is paying Rs. 20 a year to the State, and I am sure
m this land, be he Sir James Grigg or any greater man than himself,
even some emissary of God himself (Laughter) will not be able to make
our people pay this for long. How long will you tax our people like this ?
There is no margin left for the ryot and the agriculturist in the land. They
sre simply vegetating, so to say, on the verge of starvation, you don’t
think of it, and you are taxing people for protecting your industry or for
finding & market for other people somewhere else. But you must take a
warning now that in a few years there will be no money in the land, and
ull this standard of living, all this purchasing power and other things will
collapse, and India will revert to the position where she was a thousand
years ago, and you will either meet with famine or you will have to
drastically and directly tax sources where there is money, be it in this
country or in England, or even be it any other country. 8ir, no proposal
which seeks to tax the pockets of our poorest people and that indirectly
should be countenanced in this House. The way in which this Government
i following its policy of taxation is against all canons of reasonsble tax-
ation. In fact yourob our people without, letting them know of it. But
‘when the question' of taxing highly paid servants and other rich people
‘comes, you speak of pledges and give them promises for the future to
pacify ‘them. This process cannot go on long.  The country won’t stand
1t. " ‘Hencde I appeal to my frierids to support me in this." Let (overnment
face direct tax and let people understand that they pay. Let people
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pay that can. If you reduce the tax of the rich people, then how can
you save my people whom I represent here? I don’t represent the indus-
trialists alone. Of course, I may not discard them, I want reasonable
adjustment. 8ir, I move my amendment.

Mr. Pregident (The Honourable 8ir Abdur Rahim): Amendment
moved:

“That in sub-cluuse (I) of clause 5 of the Bill, for the word ‘one-sixth’ the word
‘one-fourth’ be substituted.’’

Mr, N. M. Joshi: Sir, I shall say only a few words in support of this
amendment. After the reduction of the salt duty, I hope the Govérnment
of India will support this amnendment. I heard the Finance Member
saying that he believes in the orthodox principles of finance, and let me
tell him that generally I also believe in the orthodox principles of finance.
Inasmuch as the Government of India’s budgeted revenue is now reduced
by 85 crores, they will not mind baving a sum of Rs. 50 or 60 lakhs less.
The original proposal of the Finance Member was based upon the piedge
of his predecessor. I agree with my Honourable friend, Mr. James, that
his predecessor had absolutely no business to give a pledge in this matter.
Reduction or increase of taxation is a matter within the power of the
Legislature only, and no Finunce Member has a right to give any pledge
that he will reduce any item of taxation. I, therefore, say that the Fin-
ance Member need not feel himself bound by the pledge given by -his
predecessor inasmuch as the pledge itself was a wrong one. iy

Sir Oowasji Jehangir: No pledges given to Mr. Joshi should be kept.

Mr. N. M. Joshi: I do not say that at all. Government can give a pledge
on matters which are within the reach of Government. They cannot give
pledges in matters which are within the power of the Legislature alonc.
1t has been said that this surcharge deserves to be reduced at this time
because it was an emergency tax. I do not know whether there is any
tax in the statute-book of the Government of India which was not, at the
beginning, an emergency tax, History records that salt tax was an
emergency, it was first put on as an emergency. Therefore, if any tax
levied for the suke of emergency is to be removed, I think it is the salt
tax which must be first removed or reduced. I shall not go into the old
history, but even within my own memory, taxation was increased in the
year 1921 or 1922, almost every tax was increased, practically, to its doublo
extent. That was an emergency, & very grave emergency. I want to
know which of those taxes have been reduced. If the taxes levied in the
year 1921 for the sake of meeting an emergency have not been reduced,
I want to know why a tax levied to meet a recent emergency should be
-reduced. I do not wish to speak at length on the other aspects of the
question. But it was said by my Honourable friend, Mr. B. Das, who
places one of his feet in the Congress Party and another in tha I'ederntion
and his statement was repeated by my Honourable friend, Mr. Bajoria,—
that income-tax has ruined trade. Nothing of the kind. If trade has
suffered. it has suffered on account of the general depression. On that
subject, I shall read one small quotation from a well known economist. . . .

Mr. ¥. E. James: What is that book ?
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Mr. N. M. Joshi: This is from Professor Pigou. 1 think you have heard
his name. The name of the book is Taxation: Yesterday and Tomorrow;
it will be very useful to you. Professor Pigou says: '

“Though current opinion regards a high income-tax as injurious to production,
there is no real proof that it is so. Some people will work less hard if they know
‘that & quarter of their earnings will be taken away by the State, but other people. . .
will work harder, while yet others. .. .. will not be affected at all. It is not clear
that the first of these groups will necessarily be larger than the second.”

The opinion of another Professor is given here, namely, that of Pro-
fessor Marshall, but you might say he has become rather old and that
he is entirely orthodox. He too holds that income-tax does mot. . .. . .

Babu Baijnzth :Bﬂorh: If the industry is ruined, what will the
labouvers dn?

Mr. N. M. Joshi: That question I shall reply on some other occasion,
but I maintain that income-tax does not reduce produetion.

Sir Oowasji Jehangir: May I know whether Professor Pigou is as good
an authority as Professor Joshi who is8 now speaking? (Laughter.)

Mr. N, M. Joshi: I am not very modest, and T am prepared to agree
with Professor Pigou that income-tax does not reduce production. Again,
1t was said that income-tax presses heavily on the people here. Is there
any country in the whole world where income-tax is lighter than in India?
Let us see our figures. This is the report of the Central Board of Re-
venue. I will give you some figures for 1982-33. In that year the income-
tax was about Rs. 13,98 lakhs on an income of Rs. 217 crores, that is, 6
or 7 per cent. of the income.

There is no other country in the world where the income-tax.is lighter
than in India. There is one country in the world where income-tax is not
light, but is not as high as in Engiund or some other countries. That is
Japan, but I want to tell you one thing. What happened in Japan? The
result of having a smaller income-tax and the larger portion of the taxation
being in the shape of indirect taxes which fell more heavily on the people
at large—the result is—I would like the people here sitting in what are
called the popular benches to note—the result is there is Bo much dis-
content that the Government of Japan has put in jail a8 communists not
less than 10,000 people today. If India does not want discontent to reach
the poorest classes in India, let India not go on piling up indirect taxes.
If you want the poor people in this country to remain contented, then
your method of taxation must be properly adjusted. You must tax those
people who are able to pay, and it is for that reason that my proposal is
that this surcharge should not be reduced

One word more before I sit down. Let me assure the Honourable the
Finance Member that when we reduced the salt tax it was mnot in our
mind at all that there should be a deficit in the budget. Our view is that
our taxalion scheme should be readjusted and that indirect taxes should
be reduced. Let the direct taxes be increased. If I could under the
standing orders, I should have moved an amendment that income-tax and
super-tax should be incressed. But I cannot do 8o, and therefore what I
could I have done. My intention is that the Government of India should
raise their revenue by increasing the income-tax and by reducing the in-
direct taxation. 8ir, I support this moticu.
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The Honourable Sir James Grigg: I think I can answer my Honourable
friends best by making the following Latin quotation, Timeo Danaos et
dona ferentes, ‘‘I fear the Greeks especially when they bring gifts in their
hands.”” (Laughter.) I fear Mr. Joshi's gift of revenue to repair the
hole in the budget which he hus been partly responsible for making. I
fear his gift of advice that I may safely ignore inconvenient pledges made
by myself or anybody else on the ground that they ought not to have
been given. But I will accept one gift which he makes by implication—
he was not aware that he was making it—and that is, I will accept his
implied advice not to make pledges if I can possibly help it. Quite ob-
viously, Government must oppose so radical & departure from the policy,
which they have proposed to the House, and I have no doubt that the:
majority of the House will do so too.

Some Honourable Members: The question may now be put.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
that the question be now put.
The motion was adopted.

Pandit Nilakantha Das: Sir, I beg leave of the House to withdraw the-
amendment.

The amendment was, by leave of the Assembly, withdrawn.

Mr. President (The Honourable Sir Abdur Rahiﬁz): Then, there is a.
motion in the name of Sir Leslie Hudson, No. 47.
Mr. F. E. James: I {ormally move that motion, No. 47, namely:

“That in sub-clause (2) of clause 5 of the Bill, for the word ‘one-sixth’ the word
‘one-eighth’ be substituted.”’

This is merely a corollary to my previous smendment.

Mr. President (The Honourable Sir Abdur Rahim): Amendment.
moved:

“That in sub-clause (2) of clause 5 of the Bill, for the word ‘one-sixth’ the word.
‘wne-eighth’ be substituted.'’

The Honourable 8ir James Grigg: Sir, I oppose this for the same reason.
as I did the other motion.

8ir Oowasji Jehangir: I desire to support this for all the reasons given.
by Mr. James on the last occasion.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

*“That in sub-clause (2) of clause 5 of the Bill, for the word ‘one-sixth’ the word
‘one-eighth’ be substituted.”

The motion was negatived.

Dr. P. N. Banerjea: Sir, I beg to move:

“That in sub-clause (2) of clause 5 ot the Bill, for the word ‘one-sixth’ the word
‘one-fourth’ be substituted.”

The purport of my amendment is that the surcharge on the super-tax
should not be removed at the present moment. I am not unfriendly to-
wards capitalists or other rich people, but I would urge them to consider
whether this is the proper time to remove the surcharge on the super-tax.
Bo long as surcharges remain on the taxes which affect poorer classes of
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the people it is only right and proper that the surcharges on taxes affecting
the rich people should continue to be levied. There is no tax which is
more equitable than the super-tax, because it falls on shoulders which are
best able to bear the burden. And who are the persons who pay the
super-tax? They are persons having incomes above Rs. 80,000. Is it not
right and proper for us to demand that the taxes on the poor, namely,
the tax on salt, the tax on kerosine, and the tax on matches should be
reduced first before the burden on the shoulders of the rich are removed ?
This is an amendment whieh i8 intended to benefit the Government, and
1 hope the Honourable the Finance Member will see his way to accept it.

Mr. Pregident (The Honourable 8ir Abdur Rahim): Amendment
moved:

“That in sub-clause (2) of clause 5 of the Bill, for the word ‘one-sixth’ the word
‘one-fourth’ be substituted.’’

The Honourable Sir James Grigg: I am afraid I must oppose . this
amendment for the same reasons that I opposed the gift that Mr. Joshi
was offering me. I am very sorry, but I cannot accept this amendment.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That in sub-clause {2) of clanse 5 of the Bill, for the word ‘one-sixth’ the word
“‘one-fourth’ be substituted.’’

The motion was negatived.

Mr, Pregident (The Honourable Sir Abdur Rahim): The guestien is:
““That clause 5, as amended, stand part of the Bill.”

The motion was adopted.

Clause 5, as amended, was added to the Bill

Clause 6 was added to the Bill.
Clause 1, the Title and the Preamble were added to the Bill.

Mr. S. Satyamurti: What is the position of the Government with re-
gard to the Bill at this stage?

The Honourable Sir James Q@rigg: The next motion on the paper is a
motion in my name that the Bill be passed. The scheme placed before
the House by the Government has been mutilated in a great many res-
pects, and obviously the Government must consider the position which
has been created by these amendments. Therefore, I give notice that I
do not intend to move that the Bill be passed, and the first business on
the paper after questions tomorrow will be the motion of my Honourable
friend, the Commerce Member, that the Bill to amend the Indian Tariff
Act, 1934, for certain purposes, be taken into consideration.

Mr. 8. Satyamurti: I should like to get this matter straight. It is
now four minutes to five, and I want to know whether the Honourable

the Finance Member proposes to make his next motion or not now.

The Honourable Sir James Grigg: I have already said that I do not
intend to move that motion either now or tomorrow morning.

The Assembly then .adjourned till Eleven of the Clock on Friday, the,
5th April, 1985. . 3
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